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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
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5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦
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(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
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( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
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6. No, 12, dated tho 17th April, 1951,—
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(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
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8. No. 16, datod the 21st April, 1961,-
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». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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THE 
PARLIAMENTARY DEBATES 
(Part I—-Questions and Answers) 

OmCIAL BEPOBT

SOSI

PARLIAMENT OF INDIA
Tuetday, 10th AprU, 1951

The House met at a Quarter to Eleven 
of the Clock ^

[M r . D epu ty -Sp e a k ir  in the Chair]
O RAL AN SW ERS TO Q UESTIO NS  

T echnical A ssistance to Industries

♦2950. Prof. S. N. Mishra: Will the 
Minister of Natural Resooroes and 
Scientific Research be pleased to state:

(a) whether the Council of Scientific 
and Industrial Research has decided 
the broad outlines of policy on the 
question of technical assistance to in
dustries; and

(b) if so, on what principles?
The Minister of Natural Resoarces 

flAd Scientific Research (Shri Sri 
Prakasa): (a) Yes, Sir.

(b) A copy of press communique 
dated 3rd November, 1950 issued by 
the Coimcil of Scientific and Indus
trial Research giving the broad out
lines of policy to be followed in re
gard to technical assistance to indus
try is placed on the Table of the 
House. [See Appendix XXI, annexure 
No. 12].

Prof. S. N. Mishra: May I know
whether in this connectioa there was 
^ y  consultation with the industrial
ists, and if so, whether t h ^  have 
promised any contribution to us?

Shri Sri Pnkasa: SMr, the Ministry 
is in constant touch with industdal- 
ists and they are coming to us for 
assistance whiclr we are a ^ ^ ^  glad 
to offer.

Prof, S. N. Mishra: Have they pro
mised us any contribution for the 
technical assistance?

Shri Sri Prakasa: In answer to a
previous question, Sir, I gave the
26 P S.

3032

various figures of contributions from 
industrialists. Theirs is a consolidat
ed contribution and is not earmarked 
for any particular purpose.

Prof. S. N. lUshrB: What forms of
technical assistance were made avail
able during the course of last yiear?

Shri Sri Prakasa: I fear, Sir, I have 
not got the exact data required.

Shri T. N. Singh: May I know whe
ther it has been brought to the notice 
of Government that the technical aid 
is not bringing the result which was 
expected of it: there is a demand, or 
view, that only such assistance should 
be given which should fit in with the 
priorities of our planning of indus
tries?

Shri Sri Prakasa: As the hon. Mem
ber will see from the statement I have 
laid on the Table of the House, we are 
willing to offer our assistance to in
dustrialists under various heads; and 
if industrialists want our assistance 
under those heads we give them.

Prof. S. N. Mishra: May I know, Sir. 
what industries profited by technical 
assistance during last year?

Shri Sri Prakasa: I fear, Sir, I have 
not got the list here.

: 4' Jig

»rt ? gvTirer 
fet PTS7 stii If iftir sftr Btf

v rn r WT 
ir^TiRri i  ?

[Shri Dwlvedl: I want to know
whether any technical hands have
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been sent to carry on research work 
in such places in India, where raw 
materials and other resources which 
the Ministry is investigating are 
lound? For instance, whether any 
technical assistance has been ^iven to 
establish cement and iron factories in 
Vindhya Pradesh, ^s these materials 
necessary for them are found there in 
sufficient quantity?]

WTffv W eft

#  apr^rnrlf w r  w r  ^Rfnrar 
1 1 jrfar ?  topt

?WT. I# ; A on  f  J

[Shri fifri fr|t|u^fa: This quei^tion 
does not ieirise out oi it, as only this 

beeh aliked in th6 hiain qiiestion
Ho wh^t assistiince hai^'been given 

to thes^ industries by my Ministry. 
If the hbn. Member were to give notice 
of any other question In this con- 
n^tioh, I am prepared to answer it.]

3rr3T ^  ^

Tni 5T5T t .
vr, w r  ^  
«  n f  I  ’

[Shri Dwfvedi: Whether any techni
cal assistance has been given to 
those industries such as diamond and 
coal industries that are b^ing run in 
Vindhya Pradesh these days?]

Mr. Deputy-Speaker: If the hon. 
Member wants infdi^ation r^ a rd in g  
a particular iodmitry he fho.yld put a 
specie  question. '

Shri R. Velasmdhan: May I know
whetl^er the Minister is aware that 
the industrialists have better techni
cal experts than the Govemn^ent are 
having today?

8 M  Sri Pnkaaa: That is a matter 
of opin^Qp.

Shri K M va Rao: May I know
whether Government have got suffl- 
cient number of techniciaixs to give 
tedmical personnel to the industries 
and it so what is the number?

8hrl Sri Frakasa: That again is a 
matter of opinion, because I could not

P etrol B elt in  N aini Tal Tarai 
A rea

♦2951. Prof. S. N. Mishra: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether recent prospectings have 
established that a petrol belt is running 
through the Naini Tal Tarai area in 
the Uttar Pradesh; and

(b) if so, whether any conclusive 
proof of the petrol belt has been 
established?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa); (a) The Geological Survey 
of India report that they are not aware 
of any prospecting having been under
taken for oil in the Ncuni Tal Tarai 
area in the U ttar Pradesh.

(b) Does not arise.
Fnrf. S. n . Miahra: May I know. Sir. 

whptJmr Govenvn^n^ haye any infor
mation that some of the American 
technical ext>erts employed on behalf of 
the Government of Nepal have traced 
the continuation of the belt inside the 
Nepal territory?

Shri Sri P ,rakm : So far as our in
formation goes, there is not mucl^ possi
bility of finding oil in Uttar Pradesh. 
We follow the well known principle of 
going from the known to the unknown 
and after we have finished our investi
gations in the Jwalamukhi Area in the 
Kangra district in the Punjab we shall 
trace the line further and see whether 
we can find anything in Uttar Pradesh.

•ft irh rf :

*r< ^<?s-

srpft |  ?

JuUEdft; WiU the bon. Minister 
be T l e a s ^ b ^  state wftethei* tbere l i  
ally ]>o^dlbility of findliag petroleum 
belt at other places of India except ai 
Digboi?]

swwT: arraiv ^

WTOWT Pput
v w  ^  S T T ^ aftr ^  

i tm  i t  #  ar«fi

^  I <  arfdiftffl ipr wtiff ^
«R»nr ^  ^  T P r« ;i #
^  3RFWK VT JPIW PPJH ^  I

w orK  naa Dean cuMie m o itix  m  AM am ^
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but there is possibility of finding petrol 
belt in other places also, specially in 
the Punjab and as I have just now 
stated there is a possibility of finding 
petrol ir*. the Jwalamukhi area. Be
sides this we have done exploratory 
work in Cutch, Andamans and Ramnad 
district of Madras,]

^  m r  : A  W
^R?rr jf ft?
IT? ^  fr^rm «ff Psr̂ r ^  Pf 

8nr ^
 ̂ ^  W ĤTT sftr *RTT

t  ft?
^  ^  ^  ^  f  ?

[Setli GortAd IHujf: In this coiuieett^p
I want le iknow whtther any investiga
tions tafVC been made In Bastar and 
Sarguja States which have now been 
mergeq with Madhya Pradesh and whe
ther the (^vernm ent are aware of the 
possibility of the existence of such a 
belt there also?]

W5W: irwf ^  ^  ft? ^

3rrvOT??rr ^  sftr ^  
fNlWir T̂RTT ft? ftp̂ ft ftNN'
WH # ^  OT ?PF

«Fi*r # ftn?

[Shrl Sri Prakasa: The fact is that 
crores of rupees are required for such 
purposes and the Government is not 
prepaced to undertake any such in
vestigations unless they are sure about 
the possibility of finding petrol belt 
th » e ,I

Wkftw m if- w r  
^  *njrci^ ^  ^
flniR on TjT t  ^ ft> 
f tw  iTfTt ^  ^

W R  ^  ^  ^  ?

[Selfa Govlad Das: Do the Govern
ment propose to send Paniwala 
Maharaj there so that he may dlvina 
the existence of petrol belt as he did 
in the case of water?]

^  WUWT : <TpTrar
^  ^  ^ I | t ;  Tc

[Shri Sri Prakasa: I do not know 
anything about Paniwala Maharaj. Of- 
course, I see them at the Railway Sta
tions.]

*T?rTT>ff #  snff t  ’rf'w 
q r ^ l ^  JTfrrrsr ^

[Seth Govind Das: I do not mean 
those Paniwala Maharajs (water car
riers) of the Railway stations, but I 
mean that Paniwala Maharaj whom the 
Government have deputed for this pur
pose]

t
nr^W PWT«rT»ft>rwr 

«rw f  I

[Shfl Sri Prakasa: No such Paniwala 
Maharaj has been appointed in my 
Department.]

^  •ftfiwr fIfC ’ WT 
ijv  flnfPT...

[Seth Govind Das: Has any depart
ment of.......... ]

Mr, Depjty-Speaker: Order, Order* 
the hon. Member is a well«experienced 
Parliamentarian. He cannot go on 
speaking again and again, when I ask 
him not to continue. He cannot turn 
a deaf ear to the Chair.

What has paniwala maharaj to do 
with oil; there must be an oUwala 
maharaj for th a t

TJI;

*2952. Prof. S. N. Mlshra: Will the 
Minister of Health be pleased to state:

(a) whether a method for the techni
cal production of P JlS . a specific for 
T.B. has been devised by a former ro- 
search Scholar of the University 
College of Science of Calcutta; and

(b) if so, whether Government pro> 
pose to adopt or encourage this method?

The Mlalsler ef HeaHii (Rajkmiuui 
Amctt Kaw): (a) Yes.

(b) As Government have not under
taken manufacture of the drug, for 
commercial purposes, the quesnon of 
their adopting the method does not 
arise. If however, any private firm
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were to apply for assistance in the im
port oi materials or for the sup
ply of raw material from indigenous 
sources for the manufacture of the 
drug, Government would be prepared 
to give all possible help.

Prof. S. N. Mishra: May I know whe
ther Government experts have examin
ed the technical method discovered by 
the professor?

Rajkumari Amrit Kaur: Yes, the
method has been looked into and as a 
matter of fact the doctor who has dis
covered this method is working with 
a Arm and that firm is producing P.A.S.

Prof. S. N. Mishra; May I know what 
amount of P. A. S., especially in terms 
of money, is imported from outside?

Rajkumari Amrit Kaur. I would have 
to have notice at that question. P. A. S. 
is on the O. G. L.

Shri T. Husain: Have Government 
tried to find out if there is any specific 
for T. B. in the Ayurvedic. Unani or 
Homoeopathic systems of tr^itment?

Rajkumari Amrit Kaur: 1 have often 
had claims made from those who prac
tise according to the Ayurvedic and 
Unani systems of medicine, they have 
been looked into but I have not had any 
proof that those claims are Justified.

Shrl Rathnaawamy: Is it a fact that 
the World Health Organisation is pre
pared to help India in a mass vaccina
tion programme during the next few 
years, and if so. what is the extent and 
the scope of help which this World 
Health Organisation has offered to 
India?

Rajkumari Amrit Kaur: The World 
Health Organisation and U. N. I. C. E. F. 
have been helping India in regard to 
mass vaccination of B. C. G. which is 
a preventive against T. B. But I do 
not quite see how it arises out of this 
question.

Mr. Deputy-Speaker: It doesn’t.
Shii A. C. Guba: Have Government 

tested the efficacy and quality of this 
Indigenous production?

Rajkumari Amrit Kaur: P. A. S. is
a well-known product.

Rhri A. C. Cuba: I know. But I want
to know whether Government has 

particularly examined the quality pro
duced by this method.

Rajkumari Amrit Klaur: Govern
ment has no information that this 
product is not up to standard.

Shri Rathnaswamy: Have Govern
ment got any complete anti-T. B. pro
gramme to be executed in the near 
future?

Rajkumari Amrit Kaur: I do not see
how this question arises.

Mr. Deputy-Speaker: Next question.
N ational Catholic W elfa re  

Co nference

*2953. Shri Sidhva: WiU the Minis
ter of Health be pleased to state:

(a) whether the War Relief Services 
—^National Catholic Welfare Confer
ence has sent any supplies of relief to 
India for needy persons; and

(b) if so, what are the commodities, 
whether they have been distributed and 
if so, to whom?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) YeiB.

(b) A statement furnishing the in
formation is laid on the Table of the 
House. [See Appendix XXI, annexure 
No, 13.]

Shri Sidhva: May I know the quanti
ty that was sent by this Association 
and to whom they were distributed?

Rajkumari Amrit Kaur: If the hon. 
Member will read the statement he will 
find th^t 6,00,000 pounds of wheat,
1,80,000 pounds of cereals and 1,80,000 
pounds of chocolate milk powder were 
received in 1948-49 and they were dis
tributed mainly to refugees throu'gh 
Government agencies. Then, 53 cases 
of Atebrin containing 11,537 bottles 
each were received also in 1948-49 and 
these were distributed to Public 
Health organisations for free supply to 
poor and needy persons. Then later,
2 tons of clothing, foodstuffs and 
medicines also were received quite 
recently, in January 1951, and these 
stores are being distributed for the 
flood-affected areas of Kashmir—food
stuffs went to Bihar and some medi
cines to the Delhi area, and some for 
relief camps in Bombay State.

Shri R. Velayudhan: May I know 
whether this National CathoUc Wel
fare Conference is supplying food 
parcels to India in association with the
C. A. R. E. organisation which also 
supplied food and clothing to India?

Rajkumari Amrit Kaur: I do not
think the two have any reference to 
each other.

S c ien tific  B ibliographical  C entre

*2954. Dr. Ram Subhag Singh: Will 
the Minister of Natural Resources and 
Scientille Research be pleased to state 
whether it is a fact that the Govern
ment of India propose to establish a
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Scientific Bibliographical Centre in
Delhi?

The Minister of Natural Resources 
M d Seientiae Research (Shri Sri
Frakasa): Yes, Sir.

D em o litio n  o r  D isplaced  P e r so n s* 
H ouses  in  M otinagar

^2955. Pandit M. B. Bharffxra: Will 
the Minister of Health be pleased to 
state:

(a) whether it U a favt that approxi
mately 100 pucca houses built by  the 
tiisplBce<j persons thelx^ oVî n cost on 
the open land in  . M otihag^ were 
forcibly demolished In' the la s t^ e e k  of 

.Decembw, ,
(b) if so, what was the exact number 

of houses pulled down find th^  number 
of families rendered hom^fes thereby;

(c) under whose orders thes© hduses 
were demolished and whether sufficient 
notice was given to the occupants of 
these houses before forcible demolition 
was resorted to;

(d) whether it is a fact that the said 
pucca houses were put up by the 
occupants with the tacit consent of the 
Government and the express permis
sion of the Secretary and the Medical 
Officer of the New Delhi Municipal 
Committee;

(e) whether any alternative accommo
dation was offered to the occupants of 
these houses, if so in which locality, 
and if not, why not;

(f) whether any excesses were com
mitted by the Police officials in carry
ing out the eviction order;

(g) if so, what steps have been taken 
to bring to book such officers, who 
resorted to more force than was abso
lutely essential for the purpose;

(h) for how many houses the order 
of eviction was passed, and why was 
the orders of eviction and demolition 
issued and carried out when the Delhi 
Premises Eviction and Requisition Bill 
was still being considered by the Select 
Committee and is yet to be passed by 
Parliament;

(i) what is the estimate of the 
damage caused to the persons who put 
up those structures with the consent 
or connivance of the authorities;

(j) how Government contemplate to 
compensate them for such losses; and

(k) whether any alternative accom
modation has been provided to the 
families who have been rendered 
homeless and thrown out on the 
streets?

The MlBisler of Health (Rajkomarl 
Amrlt Kaor): (a) and (b). Forty-live 
unauthorised constructions, of which

thirty-five were occupied by displaced 
persons were demolished in Motinagar. 
The number of families affected is not 
known.

(c) The houses were demolished 
under orders of the Delhi Improve
ment Trust and after giving sufficient 
notice more than once.

(d) No.
(e) According to Government's 

policy alternative accommodatipn is to 
.be. provided only in the ciae of older 
.constructions, ^hat iSt those put up 
.li«fqr^ 24thvAugust 1949* The consirup-

have been demolished
* howevei; recent^ ones put ,up 

dTOr Au’Just 1950. . .
(f) N o .; "  \ \
(g) Does not arise.

' <h) la  ^Vi twb h\mdred and thirty- 
three notices were issued. In view, in 
spite of repeated warnings, of the 
rapid increase of unauthorised con
struction on Improvement Trust laud 
it was found necessary to take action 
under the existing Improvement Trust 
I^w .

(i) The total cost of the structures 
demolished is estimated to be about 
Rs. 30,000. There was no consent or 
connivance of the authorities.

<J) The constructions being entirely 
unauthorised, the question of compen
sation does not arise.

(k) Alternative accommodation was 
not asked for by the persons concern
ed.

Pandit M. B. Bhargava: May I know 
whether any evidence was disclosed as 
to when the first constructions were 
made on these plots?

Rajkumari Amrlt Kaur: It is very 
difficult to say exactly when, but un
authorized constructions are going up 
daily.

Fandit Thafcni Das Bliargava: Is it
not a fact that in respect of the occu
pants the Government has been pleased 
to prescribe that alternative accom
modation must be given to them before 
they are disturbed?

Rajkommrl Amrlt Kaor: That is 
not so where unauthorized construc
tions are concerned after a given date.

Dr. Deahmnfch; What was the area
covered by these houses which were 
demolished and have any new houses 
been built since the demolition of these 
old houses?

Rajknmarl Anuit Kanr: I would
have to have notice of the question as 
to the area covered by these houses. 
As far as new houses are conoemed,
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no more have gone up because plans 
have to be made for building and all 
plans have been held up because of 
unauthorized constructions on these 
Improvement Trust lands.

Dr. Deshmilkh: May I know how 
long it would take for the Improve
ment Trust to start construction on 
these s>lots?

Rajkumari Amrit Kaur: I could not
give the answer, because, as you know, 

lere has just been an entjuiry made 
and tlic Enquiry Commltt<i has just 
furniiHed* its report. But the’improve- 
m^rrt T n iit dttes go on ac-
c6rd!»f «s it eih  arid accortlli^ as 
pic c6lne forwlH^j to buy 4̂rid
build bouses on that kind.

Dr. Deshaigkh; Has the Goverament 
considered the possibility that the 
Improvement Trust would in «U pro
bability tiike ^  Uiv years before ttiey 
start the construction, and whether ft 
would not have been desirable to allow 
these houses to continue for some more 
time?

Rajkumarl Amrit Kaur: That is a 
suggestion for action, Mr. Deputy- 
Speaker. But in any case I deny that 
the Improvement Trust will take years 
to build houses.

Shri Chattopadhyay: May I know 
whether any legal steps were taken 
when these unauthorized constructions 
were first detected?

Rajkumari Amrit Kaur: I may in
form the House as I have already said 
in my answers that notices were given 
again and again, the Chief Commis
sioner gave a directive on the 8th of 
August 1948, he issued again a press 
note on the 24th of August, 1948 and 
the Delhi Improvement Trust gave a 
further notice. But in spite of these 
the unauthorized constructions went 
on. I have met people again and 
again in this connection. They all 
promised me always that they will not 
put up houses, and yet unauthorized 
construction continues.

Pandit Thakur Das Bhargava: Is it a 
fact that thirty houses were demoli
shed in Kachcha Damdama and that 
these houses were not built after 
August 1950 but even in 1949?

Rajkomari Amrit Kaur: I want to 
have notice for that question. The 
hon. Member is referring to some
thing else.

Pandit Thakur Das Bhargava: What 
was the urgency of demolishing these 
kucha houses when the other houses 
are not to be sxibstiiuted before the 
passage of a few years mor«?

Rajkumari Amrit Kaun Unauthoriz
ed construction cannot be allowed to 
proceed.

Pandit Thakur Das Bhargava: Is it
not a fact that about 5,000 and more 
unauthorized constructions exist in 
Delhi and have all of them been de
molished?

Rajkumari Amrit Kaur: Wherever
possible, they are demolished.

Pandit Thakur Das Bhargava: Is it 
not a fact that a sub-committee ol 
M ^ b ^ rs  of this House y a s  utipolnted 
and thc^y have suggeisted tjaM no>ouse 
ilhould pe d^dUsKed (Sm t U io
being before August 1^50?

Rajkomari Amrit KaM: Ko‘ rule 
exists.

Mr. Deputy-Slieaker: Next question.
Dr. Deshmilkh: The question has not 

been understood by the hon. Minister.
Mr. Deputy-Speaker: The hon.

Minister says that there is no such 
recommendation.

Shri Kamath: No Sir, she said 
''rule** not “recommendations.”

Rajkumari Amrit Kaur: No such
recommendation has...

Mr. Deputy-Speaker: When the hon. 
Minister gives an answer, you must 
accept it.

Shri Kamath: We should accept any 
answer?

Mr. Deputy-Speaker: There cannot 
be a discussion on the answer. You 
accept it or say it is wrong at some 
later date.

Pandit Thakur Das Bhargava: The
hon. Minister has stated that alter
native accommodation was not given 
to those persons who were evicted from 
these houses. Is it a fact that they did 
not ask for any accommodation or the 
Government was unable to give it to 
them?

Rajkumari Amrit Kaur; They were 
neither entitled to an alternative ac
commodation when they were law
breakers. nor did they ask for any 
accommodation.

Central Secretariat Library

♦2956. Shri S. C. Samanta: (a) Will 
the Minister of Education be pleased to 
state the improvements effected in th e  
Central Secretariat Library since 1947
48?

(b) How far have the Inter-library 
loan relations with fo re i^  information 
services and embassies in Delhi pro
gressed?
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; (.ilj' I-*? jX-a-.

j i  i_i<f (^1)

- ^  W )  rt t V
[See Appendix XXI, annexure No. 14.]

£  »*► j * -  C y )

^  O*^ i w w l

*J ^  ^
^l*3f «Afli ^  j j J  

^  ^  ^  '  c>**

^  ^  •*»>«>

,yW5t»«kJ^ m  tiT V r J

-  »
[The Minteter of EdncattOB ( M a d m  

Aiad): (a) A statement is placed on 
the Table of tt»e Hotise. (See Appendix 
XXI, annexure No. 14.)

(b) The Central SecreUriat L i^» ry  
is open to the Embassies m New Demi 
which do make use of its services. TOe 
Library in return avails itself of the 
services of the Embassies when neces
sary.]

Sbri S. C. SamanU: Has the supply 
of books to the Nanking U brary in 
China been continued throuflh the 
External AftAlrs Ministry? If so. may 
I know whether reciprocal arrange 
ments for exchange of books are going
on? _________

£  ^

-  ^  U) (.K
[Maulana Azad: No, Sir. So far as I

know there is no general system for 
such an exchange of books.]

ghri S. C. Sannnta: Is it not a fact 
that books were sent to the Nanking 
Library in 1945-46?___________

j i  <*3l) >^r*

l t I

MaaUna Asad; I cannot say any« 
thing about this thing. All that I can 
say is that the books of this library are 
not sent to any other place. It is 
against the general rules of the 
library.]

Shrl S. C. Samanta: Are the supply 
of valuable bibliographical data to 
Ministries going on? If so, may I know 
how many have been supplied so far?

•*< i3**
•'-tiacii.

fonnattoa at thit 

ĝ l^ ^ how many pm oos it hat b m

-  **<
[MauUuia Asad: I cannot give the 

figures just now.]
Shrl R. Velayudhan: May I know

whether there is any selection Com
mittee for selecting books for purchase 
by this Library or is it done by the 
Librarian alone?

uirff [Jiy.

[Maulana Aiad: Yes, there is a sdlec-
tion Committee which meets every 
week.]

Shrl B. Velayudhan: May I know 
whether the Ministry is able to give me 
the number of books that they are 
having in the Central Secretariat 
Library?

Mr. Deputy Speaker: The hon. Mem
ber will put down a separate question 
for that.

£  Ut* ttM-
J i  uwyL«a- ,jl yV’f

r ^  <iuf

[ShH T. HUoaln: May I know whe
ther Hindi and Sanskrit books have 
been ^dded to this library?]
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.  ^ ^

IT ^  ^  I* LTf*

o * ^  t r f  »• ^

-L)** ^
[Maulana Axad: Formerly there was 

no separate section of Hindi in this 
library. Last year we opened a Hindi 
Section and the number ol Hindi books 
iS' being increased.] ,

^  ut>^CO» : •■ ̂ jS ^jyS

^  ^  J ' * y

[Shrl T. Husain: Has the number of 
Sanskrit books been increased also or 
not?]

^  o y U U  : u'l)? UJy.

[Maulana Azad: No Sanskrit books 
have not yet been purchased for the 
library.]

^  iftftFf wm : ^  ^

fT ^ ^  ^
^^rnrnrf % ^  ^  t  •

■PTT A ^ PP ^
^  i  ^  ^  a

[Seth Goviiid Das: The hon. Minister 
has Just now stated that so far as this 
library is concerned, we get sonie help 
from the foreign embassies as well. 
May I know what kind of help we get 
from them and whether the Govern
ment have any definite plan which can 
be placed before those embassies for 
getting such help?]

U e ^ -  y j* ^  : «>l3*

^  u /  c> ^  t r»  ^  ^

i  *> ^  

(f**v J t i  t /  J

(j*) i-H ^  c /

u))^ ^  ^

»• ^  i .  Oli*^ O*^ ilM *
^  ^  ct>Uk5 J > ^

L^*** L>**

-  o**  cj"*)
[Maulana Azad: The kind of help 

that we get at present is like this. The 
United Nations have agreed to send us 
one copy each of books that they would 
publish. We are getting this help. 
Besides this, we get some books from 
the Information and Cultural Relations 
Sections that have been opened by the 
foreign embassies in India.]

Shri S. C. Samanta: May I know the 
number of Members of the special 
library committee that has been consti
tuted for the selection of books and 
also who is the Chairman of the com
mittee?

I  ^  L

vt-JU » ' a* *

- a * *  I
.  U<~ I*} ffV £  J

[Maulana Aiad: The Committee con
sists of seven members, and the Secre
tary of this Ministry is the Chairman 
of the Committee. I cannot give their 
names just now.]

Mr. Deputy-Speaker: Next Question.
A udit D epa rtm en ts  in  F o reig n  

Co u n tr ies

•2997. Pandit Munlriiwar Dmtt 
Upadhyay: Will the Minister of FInapce 
be pleased to state the maintenance 
charges of the Audit Departments in 
the foreign countries?

The Minister of Finance (Shri C. D. 
Deahmukh); The expenditure on the 
office of the Auditor Indian Accounts, 
London and of the Audit Office which 
it is proposed to set up in Washington 
in the current year is estimated to 
cost Rs. 5-31 lakhs.

Pandit Munishwar Datt Cpadhyay:
What is the arrangement for the audit 
of accounts in other countries where 
we have not got audit departments?
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Shrl C. D. Deshmukb: All their ac
counts And their way, Sir, to the Ac
countant General, Central Revenues In 
India.

Pandit Munishwar Datt Upadhyay:
Is there any difficulty being felt in such 
auditing from here?

Shri C. D. Deshmukh: No, Sir. 1 do 
not think any difficulty is experienced 
in this matter. The auditors outside 
are under the control of the Auditor 
General in India in exactly the same 
way as any Accountant General in 
India» except that they do not keep 
any initial accounts but they are sul> 
ject to the discipline and other cbntrol 
of the Controller and iheinilodjtiga are 
finally incorporated in the Auditor 
Generars report as in the case of our 
internal accounts.

Pandit Munishwar Datt Upadhyay: 
Why has it been found necessary to 
have these offices in London and 
Washington?

Shri C. D. Deshmukh: On account of 
the magnitude of the transactions, Sir.

Shri Kamath: Is it a fact that the 
Comptroller and Auditor General of 
India after his tour and inspection of 
the embassies and missions last year 
suggested a reorganisation of our audit 
offices abroad, with a view to suiting 
or adapting them to the new con
ditions of our Indian Republic?

Shrl C. D. Deshmukh: I have not 
seen any such report. Sir.

Shri Kamath: Has he made a report 
at all on this subject to the Govern
ment?

Shrl C. D. Deshmukh: I have not 
seen any such report at all.

Shri Kamath: Has he made any 
recommendations or suggestion in this 
regard?

Mr. Deputy-Speaker: The same ques
tion in another form.

Shrl T. Husala: Do Government pro
pose to reorganise the audit department 
in foreign countries* with a view to 
economy? If so, may I know in what 
manner?

Shri C. D. Deshmukh: This is pri
marily a matter for the Auditor Gen
eral. I do not believe that he has come 
to the conclusion that any retrenchment 
is called for in some of these audit 
offces. Indeed here in India, he has 
t ^ n  pressing for increase in the stalT 
on account of the addition to his res
ponsibilities.

Shrl T. N. Siagli: With regard U j  
places where there are no audit sec
tions, may 1 know whether it is pro

posed for the Auditor General or some 
other officer of his staff to visit those 
places or to have the auditing done by 
the books being brought to India?

Shri C. D. Deshmukh: Unless there 
is any special reason, I do not think 
a visit by the Auditor General or any 
officer of his would be necessary.

Mr. Deputy-Speaker: Question No. 
2958; Prof. K. T. Shah; absent. Next 
question.

Shri Hussain Imam: On a point o£ 
order, Sir, Prof. K. T. Shah is not in 
bis seat. But. this question asks for 
a Statement being laid on the Tablis. 
Still, there is no statement available 
in the Notice Office, in spite of your 
w a m i^  yesterday,^ . . .

The Depnt^-Miuister of Defence 
(Major-General Himittoinhji): The

statement is being collected.
P erso n s em ployed  in  M in is t r ie s

*2959. Babu Gopinath Singh: (a)
Will the Minister of Home Affairs be 
pleased to state the total number of 
persons (excluding Class IV stafT) em
ployed in the various Ministries and 
how many of them are permanent and 
how many are temporary?

(b) Of the persons who are tem
porary, how many have put in a 
service of (i) eight years and above;
(ii) five to eight years; and (ill) 
more than three years but less than 
five years?

The Minister of Hem«» Affairs (Shrl 
Rajafopalacharl):

(a) Perm anent . . 2292
Temporary . . 464S

Total « ,

(b) (i) E y it  yeara and al>ove 
(li) Five to o i^ t y.^ara .

(iii) More than ihrae years 
but less th«tQ five years

Total .

6934

862
i m

lOSO

S610

Babu Gopinath Slngk: Will the hon. 
Minister kindly state the reasons for 
not making these employees per
manent?

Shrl Rajagopalaeharl: The reason is 
that there are no permanent oosts 
against which they could be made per
manent. That is the general reason. 
But, I have explained the difficulties on 
many occasions in respect of details.

Babu Ooplnmth Stnfh: May I know 
If the principles governing discharges
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and reversion to lower grades in res
pect of these employees have been 
altered more than a score of times 
during the last four years?

Shri Rajagopalactiari: I am not sure 
about the actual number of the altera
tions. But, hon. Members should not 
be angry if Government makes changes 
now and then in regard to their policies 
in this respect where huma»iitarlan 
considerations, economy, efficiency and 
several other elements have to be 
taken into account.

SErl KeMta Rao; May I know 
toere is any tirte limit lOT.ttti 
mation of -_______  ____ ,  , tod tf «o.
Is the mlhiihum tlm*T '

Shri RaJagoiMlMhari: i^xplaln-
ed this on many occAsioni ^tevimttly; 
1 may do so again. Hon. Members wte 
aware that during the war, temporary 
pos|3 were created in large numbers 
and after the War, they could hot be 
liquidated at once for several reasons. 
Then, we provided that persons who 
had been recruited otherwise than 
through the Public Service Commission 
should ordinarily be confirmed if they 
pass the tests held by the Commission 
One examination for the purpose of 
filling vacancies was held in 1947; 185 
assistants and 563 clerks were confirm
ed on the results. Those persons who 
had qualified in the Commission's exa
mination earlier and Scheduled classes 
employees who fulfilled certain con
ditions were also allowed to be con
firmed. The total number of confir
mations thus made in the Assii!itant*s 
grade was 116 and in the Clerks’ grade 
326. New schemes were brought in and 
accepted and are being worked to pn>- 
vide for more of these temporary peo
ple. On the whole, out of the 4642 
employees that I have stated in my 
answer, 3510 have completed three 
years service. Of these. 1,000 have 
been found to be primarily eligible to 
be declared quasi-permanent even when 
there are no posts readily available. 
We are working out the schemes and 
when they are completed, large num
bers will be taken in. All that could 
possibly be done to meet the justice of 
the case in this matter is being done.

Shri Dwivedl: May I know what h  
the policy of the Government in con
nection with employees in the Govern
ment of India, who have put in some 
service and who have also qualified 
themselves in certain examinations coi>- 
ducted by the Union Public Service 
Commission, in connection with the 
retrenchment that is going to take place 
as a result of the economy drive?

Mr. Oeputy Speaker: How does it 
arise?

Shri Dwivedi; There are certain 
employees under the Ministries of the 
Government of India who have put in 
some service and who,have qualified 
themselves in the examinatlon.s con
ducted by the Union Public Service 
Commission. I want to know what the 
policy of the Government of India will 
Be in connection with retrenchment if 
any?

tar. Deputy-Speaker: This question 
relates to temporary employees.

Shri Dwire4i: Some have put iki two 
years of scrVit^e and they ^aVe iklso 
qualified by bec6ml<ig sticceisSlul at 

eibamirtauohii.
Mr. Depoty-l^tinBr: The lion. Minis

ter has ali^ady exl^laioed that tile 
posts are teihporary irrcsptoive ot 
the number of years of serWc^ of the 
employees.

Shri Dwivedi: They have passed 
certain examinations also.

Mr. Deputy-Speaker; But, the posts 
are temporary.

Shri Rajagopalachari: Possibly, the 
hon. Member has not followed the 
answer. The question is in respect of 
temporary employees. The hon. Mem
ber should remember that when these 
temporary employees were taken, it 
was quite distinctly understood that 
they couJd not make any claims for 
permanency. For those who have put 
In more than three years of service, xwe 
have attempted to provide as much as 
possible.

Shri Rathnaswamy: If the Govern
ment does not confirm even such of 
them as have put in more than five 
years of service, is there not a possi
bility of administrative efficiency suffer
ing on account of lack of decision in 
this regard?

Shri Rajagopalachari: Mere length 
of service in the temporary services is 
not enough. It may be 5 years; it may 
be 20 years. But, some qualifications 
have been prescribed which are 
reasonable qualifications. For those
who have put in three years 
and who satisfy the reasonable
qualifications prescribed, every attempt 
is made to find jobs. We ha\'e
not only found jobs for them, but we 
have also tried to give them a quasi
permanent status against half the
number of semi-permanent jobs which 
may be expected when the schemes are 
completed, that is to say available for 
three years at least. Having provided 
for all those, it is not right to say that 
we are breaking any promise or are 
guilty of any indecision if we do not 
create jobs for persons who were re
cruited on a very temporary basis. We 
carmot do more than we have done and
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I do not think there will be any break 
down of morale on that account. On 
the contrary, efficiency may break 
down it we simply supply men with 
posts when the posts are not necessary.

Mr. Deputy-Speaker: Next question.
Seth Govind Das; May I ask one 

question, Sir?
Blr, Deputy-Speaker: The answer is 

complete. A statement has been read 
out by the Minister. I shall proceed to 
the next question.

Sbri T. Husain: One question about 
displaced persons only.'W ?

Mr. .wWhoev«r it
may be; they are ail laM|K>farj. N^xt 
question.
Commonwealth CoNFERirNCE on Sk:i|eNTi-

n o  Development of Armaments

*29e0. Dr. V. Sttbramaniam: (a) WiU
the Minister ot Defence be pleased to 
state when and at what place was the 
Commonwealth Conference on scienti
fic developments of armaments held 
and who were the delegates who 
attended?

(b) Is there any arrangement bet
ween the Commonwealth countries for 
free exchange of advanced scientific 
and technical information regarding 
development of armaments?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) The 
hon. Member is probably referring to 
the Conference of the Commonwealth 
Advisory Committee on Defence Science 
which was held in U. K. from the 3rd 
to 21st July 1950. The Conference did 
not deal particularly with develop
ment of armaments but dealt mainly 
with subjects like operational research, 
civil defence, meteorological research 
of interest to the defence Services etc., 
and discussed generally how the 

scientific talent in each of the Com
monwealth countries could be utilised 
to the best advantage in defence 
science research. An  the Common
wealth countries participated in the 
Conference and Observers from U.S.A. 
were also present. I lay a statement 
on the Table of the House giving the 
list of delegates who attended. [See 
Appendix XXI, annexure No. 15 ]

(b) There is no regular arrangement 
for the free exchange of such informa
tion. Information which Is specifically 
required is, however, generally made 
available.

Dr, V. Subramaniani: Sir, is it a fact 
that some category of information is 
held over by the Commonwealth coun
tries as security classifications and if 
so, in what categories is information 
held over?

Major-General Himatsinhji: Scientific 
infornt^tion relating to armaments 

which is secret, is not ordinarily shared 
between all the Commonwealth coun
tries, because that would obviously be 
against security considerations. The 
general understanding is that if any 
of the countries is definitely interested 
in a particular problem and is under
taking research for the benefit of the 
Commonwealth, on that problem, iherk 
such information would be made avail
able, provided secrecy is maintained in 
the country to which the information 
is 8uj>0lied. This is not an unreason'* 
able proC*edure.

tion she 
procal

: While informa-> 
a red-

. ___ . amoM the Commpnwr^lti
countritt, u  it a t ic i  that all technical 
publicatu>ns received from the U n lt^  
Kingdom are paid by us while we ai^ 
sending our technical publications free 
of charge especially fteports on Pre
servation of Stores and other problems 
connected with stores?

Major-General Himatsinhji: Sir, I  
cannot offhand give the reply about the 
payments. But with regard to ex
change of technical information, the 
U. K. has been helpful and where we 
needed any information we did not 
find any difficulty in getting it. The 
present arrangement is more beneficial 
to us because we are getting more than 
what we give.

Dr. V. Subramaniam: Sir, is it a fact 
that now a separate Department nas 
been created under the Ministry of 
Defence whose head is the Scientific 
Adviser to the Ministry of Defence, 
and if so what is the coordination bet
ween the Director of Technical Deve
lopment and this body?

Major-General Hiraatsinhjl: The-
Scientific Adviser to the Ministry of 
Defence is Dr. Kothari whose services 
have been loaned from the Delhi Uni
versity. His authorised pay is Rs. 2,0',*0 
to Rs. 2,500; but this omcer refused to 
take that pay preferring to take only 
Rs. 1,250 which was his pay In the Delhi. 
Uniersity. This new section co-ordin
ates with the Directorate of Technical 
Development and gradually we hope to* 
merge the two into one.

Shri T. Husain: Sir, was any menv 
ber of the Standing Committee for 
Defence Included in these conferences 
and if not, why not?

Major-General Himatsinhji: No Sir. 
as none of them was qualified.
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P o in t  F o ur  P ro gra m m e

*2961. Shri Alexander: WUl the
Minister of Finance be pleased to state:

(a) whether the first batch of 
trainees under the Point Four Pro
gramme has been recruited; and

(b) if not, when they will be recruit
ed?

The Minister of Finance (Shri a  D. 
Deshmukh): (a) No. The essential 

jpurpose of that Programme is to provide 
such elements of American technical 
“know-how” and experience as may be 
available and useful in contributing to 
the general economic development of 
countries interertW. As such, the te- 
'questfr for technical assistance are to 
be related to the projects in operation, 
and are to be sponsored by the autho
rities concerned. The selection of per
sons for training will not take the 
usual form of selection of trainees for 
scholarships etc.

(b) Lists of our requirements have 
been forwarded to the Government of 
the U. S. A. and the question of availa
bility regarding training facilities is 

atill under the consideration of that 
Government. *

Shri Alexander: Sir, may I know 
iiow many people have availed them
selves of this technical aid programme, 
or how many industries have availed 
of this assistance?

Shri C. D. Deshmukh: I said only 
lists have been forwarded to the Gov
ernment of the U. S. A. So there Is 
no question of trainees having availed 
themselves yet of the programme; and 
the lists that have been forwarded con
cern the requirements of Government 
alone. It is possible that we shall send 
supplementary lists which will include 
the requirements of the private sector 
also.

Shri R. Velayudhan: May I know 
whether any activity on the basis of 
Jhls Point Four Programme is going on 
In India?

Shri C. D. Deahmukh: I think, Sir. 
there was a p n ^ n o te  on this ques
tion which WM placed In the library of 
t t e  House, I think towards the end of 
o e c ^ b e r ;  and it was stated there that 

tadla have already 
obtained from the U. S. A. Government 
some experts for agricultural pro
jects, one for the Central Tractor 
Organisation and another agronomist 
and plant breeder and a third for ex
tension services.

Shri T. N. Singh: May I know whe-

Sther similar enquiries have been made 
Government of India from the 

nited Kingdom and other European

countries for the training of technical 
personnel in these specialised lines and 
whether there will not, therefore, be 
overlapping between these and the 
enquiries made in the United States ot 
America?

Shri C. D. Deshmukh: This Point
Four Programme of course, belongs 
only to the U. S. A. and the United 
Nations. There is provision under the 
Colombo Plan for exchange of tech
nical personnel and care would be 
taken to see that these two supple
ment each other and do not overlap.

E x c ise  D u ties

*2962. Shri J. N. Jttazarlks: WUl the
Minister of Flaaiice be pleased to state 
the amounts of receipts from the excise 
duties on tea, tobacco, petrol and 
kerosene in the State of Assam, in the 
years 1947, 1948, 1949 and 1950?

The Minister of State for Finance 
(Shri Tyagi): A statement showing the 
amounts of the central excise duties 
on tea, tobacco (including cigarettes), 
petrol (motor spirit), and kerosene, 
collected in the State of Assam during 
the financial years 1947-48, 1948-49,
1949-50 and 1950-51 (April to Decem
ber only) is laid on the Table of the 
House. [See Appendix XXI, annexure 
No. 16.]

Shri J. N. Hazarika; What are the 
respective shares of income from these 
duties on tobacco and tea and kerosene 
distributed during the last four years, 
and what is proposed to be allotted to 
the State of Assam this year out of the 
Consolidated Fund of India under 
article 272 of the Constitution or other
wise?

Shri Tyagi: Central excise duties are 
not now distributed to the various pro
vinces in accordance with what ac

crues from the particular States. These 
duties are taxes on the consumers and 
they do not really come from the 
States in which taxed commodities 
are manufactured.

Shri J. N. Haiarika: Then, am I to 
understand that there is no machinery 
in existence or under contemplation of 
the Government to allocate these excise 
duties to the respective States under 
that article of the Constitution?

Shri Tyagi: Excise duties are not to 
be distributed even under that article. 
Government by Act can distribute a 
part or whole of the duty realised; but 
as I stated in reply to a question some 
time back, Government has already in
troduced a Bill constituting the Fin
ance Commission and have left it 
to the Finance Commission to finally 
•ay how much Is to be given to the 
various States.
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Shri Kesava Rao: May I know whe
ther any State has requested the Gov
ernment of India for a share in the 
cxcise duty collected—especially on 
tobacco—and if so what was the Gov
ernment’s reply to this?

Shri Tyaffi: The position about 
tobacco is slightly different. We are 
already giving a few States some com
pensation for the loss of their sales- 
tax on tobacco. Some States were 
realising sales-tax from tobacco when 
the exdse duty on tobacco was first 
levied and they had to give up this 
sales-tax and some compensation was 
granted. According to the new Con- 
situation, now they can levy any sales- 
tax on such commodities as come under 
the excise duty of the Centre.

Shri Kesava Rao: What is the com
pensation given to Madras?

Shri Tyagl: Yes, Madras up till now 
was receiving Rs. 56 lakhs on account 
of the loss on their sales-tax on tobacco.

Shri Bharati: What is the total 
amount collected from Madras in res
pect of the tobacco tax?

Mr. Depoty-Speaker; He has said that 
Madras received Rs. 50 lakhs on ac
count of loss in sales tax on this ac
count?

Shri Bharati: Have they protested 
against this amount? %

Shri Tyagl: Naturally. Now there 
is a question of even stopping this 
payment.

Maulvi Wajed All: In the statement 
it is shown that the excise duty realised 
on tea during 1949-50 at the rate of 
three annas per lb. is refundable on 
export. What were the export duties 
on tea realised from Assam during 
these years?

Mr. Deputy-Speaker: The question 
relates only ^  excise duty. Ih e  ques
tion of the hon. Member is not relevant 
and I cannot allow it.

Maulvi WaJed All: Another question. 
Sir?

Mr. Depnty-Speaker: Is it on the 
same lines?

Maulvi Wajed All: Will the Minister 
give the figure of the tea produced in 
Assam, the quantity of tea ’exported 
and the quantity consumed internally?

Shri Tyagi: According to the question 
I am required only to furnish infor
mation with regard to the excise duties 
realised on these commodities. I can 
give the amounts of these duties. I 
do not have at present ready with me 
figures of the quantity of tea produced.

Shri Khandubhai Desal: I understood 
the Minister to say that according to 
the new Constitution sales tax cannot 
be imposed on commodities that are 
paying an excise duty..........

An Hon. Member: It is wrong.
Shri Khandubhai Desal: He said that 

and that is why I want a clarification. 
Is sales tax not being charged on sugar 
or cloth?

Mr. Deputy-Speaker: The question 
relates to sales tax on tobacco and let 
supplementary questions be confined to 
that.

#  f f r  ^  «rr4^  ^  if?

[Shri Bamraj Jajware: Has the
Bihar State made any request in this 
connection?]

Mr. Deputy-Speaker; This question 
relates only to Assam with respect to 
which details had to be collected. It 
does not relate to Bihar.

M in era l  W ealth  in  S cheduled A reas

*2963. Shri P. Kodanda Ramiahr
Will the Minister of Natural Resources 
and Sclentille Research be pleased to 
state:

(a) what information, if any. Gov
ernment have with regard to the
mineral wealth embedded in Scheduled 
Areas; and

(b) whether any fresh attempts have 
been made or are likely to be made in 
this direction?

The Minister of Natural Resourcesi 
and Scientmc Research (Shri Sri
Prakasa): (a) and (b) Yes, Sir. A
list of the important investigations 
undertaken by the Geological Survey of 
India in the Scheduled Areas since 
1947 is laid on the Table of the House 
[See Appendix XXI, annexure No. 17.J

The Geological Survey of India in
tend to continue investigations tp
acquire more knowledge of the mineral 
resources of these areas. A list of the 
geological work proposed for the nejtt 
two years is laid on the Table of ihe 
House. [See Appendix XXI. annexure 
No. 17.]

Shri P. Kodanda Ramiah: May I
know whether there are any coal or 
oil deposits in the Madras Agency 
area?

Shri Sri Prakasa: The hon. Member 
may kindly study the statement I have 
laid on the Table of the House. It 
extends to five closely typed foolscap 
pages and he will find there all the in
formation that he needs.
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Shrl T. N. Singh: Wich regazd to the 
information gathered relating to mine
rals, is the Government in a position 
to state whether prospecting has been 
made in particular directions and whe
ther the matter has reached a stage 
when exploitation may be started?

Shri Sri Prakasa: I will again draw 
my hon. friend’s attention to the long 
statement I have laid on the Table, 
where he will find all the information 
that he wants.

Shri T. Husain: May I know whether 
Government has made any enquiries 
regarding the Kharsawa, Seraikilla 
and Chota Nagpur areas?

Shri Siri Prakasa; 1 would ag^in refer 
my kon. friend to the long list 1 have 
laid on the Table.

S M  T. I want to kipw
ther these arieas also are UKlwed in 
the list or not.

Dep^tJ'‘Speaker: Hon. Members 
must take care to see that before they 
come to the Hous^ they study th^, 
statements placed in the Notice OfAce 
for the day. If they are interested in 
©articular questions they should look 
into the statements and come prepared 
^0 the House to put their quesUoos. 
a matter of fact the answer to this 
question covers five closely typed pages- 
How can the Minister be expected to 
lay his hands on a particular item in 
answer to a general question?

Central E x cise  Collectorates

<̂ 2964. ShH P. Kodw4A
Will the Minister of Finaaee be pleas
ed to state: ^

(a) how many Central Excise Col
lectorates have been set up in India;

(b) how many persons have been 
recruited to this department in 
Hyderabad;

<c) how many have been, seat by the 
Central Government to scffve in 
Hyderabad;

(d) whether it is a fact thl^t the old 
staff of the Hyderabad State Sxcise 
Department, who are not able to cope 
up with English introduced in official 
business, are willing to get transferred 
to othi^ depfkrtments; and

(e) if so, what steps have been taken 
so far?

The Minister of Stale le t FlnaBce
(ShrlTyagi): (a) Eleven

(b) and (c). The hon. Member 
presumably wants to know the num
ber of persons taken over from the 
Hyderabad State Government and the 
number sent by the Central Govern
ment from their organisations for the 
adminiatraUon of ^

Hyderabad; if so, the figures are 325 
and 99 respectively.

(d) Yes.
(e) Although under the Scheme of 

the Federal Financial Integration, the 
staff have no right to opt for servic-e 
under one or the other Government, the 
Government of India considered the 
matter on a request from the Hyderabad 
Government and keeping in view the 
interests both of the Department and 
of the officers, they have agreed to 
retransfer a number of officers. Ar
rangements are being made by the Col
lector of Central Excise, Hyderabad, in 
consultation with the State Grovern- 
ment authorities, to effect the retrans
fer of the officers as and when substi
tutes are available.

Shri P. Kodastfa Ramlah: May I
know whether there is any special 
recruitment for the Central Excise ser- 
viceaT

Sh]^ Tyagl: The general lines are 
followed. There is no particular method 
o t  recruitment.

Shri P. Kodanda Ramlah: Is there 
any special training for the Central 
excise people?

Siiri Tyagl: No special training is 
given. After they are recruited they 
work under senior officers and leam 
the work.

ShiCi kishorlmohan Trlpathl: Sir, I 
have to request that priority may be 
given to mjr question No. 2967. The 
question relates to a matter in which 
many Members are interested.

Shrlmatl Durgabal: Also there is a 
precedent when Mr. Kamath’s question 
was given priority the other day.

Mr. Deputy-Speaker: I said that it 
would not be a precedent.

(«?) WT
m ff tw  m r m  ar^^nm

IV «rw 

(<t) vm v s  #
ft? ftR fn  ^  w  3nr«T
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(?ft) «wr ^  ^  JTtiT r̂
^  r̂f̂ rRr % JTi5 wrer ^  
% ^ 7  «Pr faw rr «pt Tfl |

PtijW ^pt ftr̂ rr r̂r̂  arr^

J aunk  V alley P roject

[•2965. Shrl Jangde; (a) Will the 
Minister of Natural Resoorces an4 
Scientific Research be pleased to state 
how long it will take to complete the 
survey work of the Jaunk Valley 
Project (a tributary of Mahanadi) in 
the Madhya Pradesh?

(b) Have Government arrived at 
any deciision as to when constructiOD 
ivork should be undertaken?

<c) Do G^vemmeat ipropoM tp v0 m  
the Jaunk Valley Project to sofM 
c6Unci! Ifi order to aicertain w h e lte  
tha cbnstruction work should be upo#|Tt 
taken or not?]

51 iw i 4 inPfF  ip p fw i
(«N ir B ifw ) : (q ) ^

jftwsfr *|5| anft w v
art’c ^  I
anrifnT f%*rr  ̂Pp afprftirir, 

3|H ^ VPf tiHim
I

(jft) ar^!ftTH ^  ^»n5T ^  «n:
^  n  qrPmv

51^ 11

( ^ )  snpfsH  ^  ?nnf% «ftr

(Hie Mlidsler of N atan l BCMWOC* 
u d  SclentUlc Reaearch (Shri m  
Pnduaa)': (a) At this stage, the poteia- 
tla ltttn  of the Jaunk Project are h e ii^  
lnve«ti0ted. lliese surveys and in* 
vetUgaQou are expected to be QomT 
p]«1«d bjr 19S2-53.

(b^ At this stage of investigations 
is too ea rly  to arrive at a definite con
clusion in this regard.

(c) This can be decided only after ia- 
vestigations are completed and the pro
ject has been prepared.]

«ft a th it : Wr *nft *TfV

t  sN t ^  ^  WTTIT ^  5f1Nf 
^  ifiT m  Tpf ^

JTW ?nr ^  >̂r sTT̂ r̂ fw i

[Shri Jangde; Will the hon. Minister 
be pleased to state whether is it not a 
fact that recently the Government had 
ordered to continue ihc land survey 
work of the Jaunk Valley Project up to 
the month of February only?]

3Tf>n[r: w  ^  
^  ftm i w  w  ^TRFsr #

t  ^  ^  ^  ^  ^
3cifnr WT ftp 5T^ % s n w  ^

ICC95, f̂POT’

^  ftr ̂  ^  M  ^  TOUT I
fir ffiT** ^ ^  *nft ftpniT
^  v p  ^ vfT®r ip ft anifw f»r
PmtfVn WTT ^  I

[Shri Sri Prakaaa: No such order was 
issued, but in this connection I have 
to say that it was decided that the ex- 
p ^d itu re  regarding this land survey 
work would be shared by the Madhya 
Pradesh Government and the Central 
Government. But now the Madhya 
Pradesh Government have informed us 
that they are not in a position to in
cur aipr expenditure in this connection. 
Therefore the question of future ex* 
penditure is under consideration and 
hence it is not possible to Hx a time 
limit.]

Mr. Deputy-Speaker. The question 
hour is over.

SIniMali Dnvgakat: May I ask for
3Tour ruling on the point m at tba fact 
that a qtiettian was dveQ prip ri^  on 
some occasion would Itself not consti
tute a precedent, though the Chair sa>̂ s 
that it is not a precedent and that that 
particular priM ty giveu should not be 
taken as a precedent?

Mr. Deputy-Speaker: There is no

not rulings of the Privy Council in a 
barticular case. It is open to the Chair 
itself to review its own ruling of an 
earlier occasiop. In that particular 

case I recollect that I definitely stated 
that on account of the exceptional cir
cumstances and the high personage to 
whom the question relateci I was maic- 
i9C ao exoeptio^i and that it ought not
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to act as a precedent. I am not going 
to depart from the ruling I gave.

WRITTEN ANSWERS TO QUESTIONS 
M i l i t a r y  S to r e s

*2958. Prof. K. T. Shah: Will the 
Minister of Defence be pleased to lay 
on the Table a statement showing:

(a) the total value or cost as re
corded in the Ministry's books of (i) 
the various kinds of Stores, installa
tions and equipments, maintained in 
the several branches of the Defence 
Services, and in the departments under 
each of these, as on the 31st December, 
1950;

(ii) the livestock, and animals for 
carriage of goods or personnel, coaches, 
wagons, lorries or trucks, maintained 
in the several branches of the Dc^fence . 
Services, and in the Departments under 
each of these, as on the 31st of De
cember, 1950; and

(iii) the quarters, camps, schools and 
other buildings for training, hospitals, 
dispensaries and hospital Stores, main
tained in the several branches of the 
Defence Services, and in the depart
ments under each of these, as on the 
31st December 1950; and

(b) the provision made for the 
proper storage and safe-keeping, or 
maintenance, of the Stores, Installa
tions and Equipment, as well as for 
the proper housing and care of the 
animals and live-stock conveyances or 
vehicles, maintained by the several 
branches of the Defence Services, and 
in the departments under each of 
these, as on 31st December, 1950?

The Deputy Minister of Defence 
(Major-General Himatsinhii): (a) and
(b). The detailed information required 
is not readily available, and its collec
tion will Involve an expenditure of 
time and labour which will be wholly 
incommensurate with any value it may 
have when collected. Even after it is 
collected, it may not be in the public 
interest to disclose most of it. In the 
circumstances, I regret 1 am unable to 
supply the information asked for.

F ood for  M ilita ry

•296$. Sliri Klflhorlmohan Tripathi:
(a> Will the Minister of Defence be 
l^eajed to state the total quantity of 
food necessary for the Military in 
India?

(b) Has the 25 per cent, cut in rations 
been applied in the case of military 
requirements?

The Deputy Minister of Defence 
(Mi^or-General HimaUlnhJl): (a) It

will be contrary to the public interest 
to disclose this information.

(b) No.

E state D u ty  B il l

*̂ 2967. Shri Kishorimoban Tripathi;
Will the Minister of Finance be pleased 
to state whether it is a fact that Gov
ernment are not proceedhig on with 
the EsUte Duty Bill?

The Minister of Finance (Shri C. D. 
Deshmukh); No.

C entral F il m  L ibra ry

*2968. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state:

(a) whether the Central Film Library 
has been opened and if so, when; and
oj^ed?^ when it is likely to be

The Minister of Education (Maulana 
Asad). (a) The Department (now Mini
stry) of Education established in April 
1947 the Central Film Library as a 
lending library of educational films 
and filmstrips to schools and other 
educational Institutions throughout the 
country. It has since been function
ing as a part of the Audio-Visual Aids 
lo t io n  of the Ministry.

(b) The question does not arise.

B lood-P lasma

•2969. Shri Alexander: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there is 
a dearth of Blood-Plasma in the hospi
tals in the Centrally Administered 
Areas;

(b) If so, what steps are being taken 
to see that adequate supply of this Is 
maintained;

(c) whether it is a fact that artificial 
Blood-Plasma can be manufactured out 
of sugar; and

(d) If so, whether any research is 
being carried on in this direction?

The Minister of Health (RaAumarl 
Amrtt Kaur): (a) and ( b ) . ^  state
ment giving the information required 
in respect of all Centrally Administer
ed Areas except Andamans and Nicobar 
Islands Is placed on the Table of the 
House. [See Appendix XXI, annexure 
No. 18.]

Information regarding the latter has 
been called for and will be furnished 
as soon as it becomes available.

(c) Yes. There are substitutes for 
plasma produced from sugar and 
Dextran is one of them. Gelatin Is 
another substitute.
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(d) Yes. The research on the use of 
gelatin as a substitute for plasma is 
M n g  carried out at the National 

Chemical Laboratory of India at Poona.

Casual L eave

Shrl Ralhnaswamy: Will the 
Minister of Home Affairs be pleased to 
state:

(a) whether it is a fact that casual 
leave for Government employees has 
been reduced from twenty days to 
fifteen days in the year; and

(b) if so, what are the reasons for 
this decision?

The Minister of Home Affairs (Siiri 
Bajagopalachari): (a) Yes.

(b) Government consider that 15 
days casual leave per year is adequate 
In this connection, I would point out 
that before the war, casual leave was 
limited to 15 days per year. It was 
raised to 20 days during the war as 
the number of working hours was in
creased to 40i per week. The number 
of working hours is Fipw 36 per week 
while the number of closed holidays 
has also gone up from 18 to 22.

“K a sh m ir  Sto ry**

*2971. Shri Raj Kaiiwar: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether the Film entitled “The 
Kashmir Story” has been shown in 
India and if so. when, at what place or 
places, and for how long; and

(b) whether this film has been shown 
in the U.S.A.?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) and (b). According to available 
information, the film has been exhi
bited in India as well in the U. K. 
and U.S.A. Details regarding the dates, 
places and frequency of exhibition are 
not available as the film was a private 
production and its distribution to 
clpemas was arranged by the producer.

Social E ducation S chem e

•2972. Thaknr Lai Singh: WiU the 
Minister of Education be pleased to 
state when the Social Education Scheme 
for which a sum of nearly two lacs 
was sanctioned last year, is to t>e 
brought into force in Bhopal?

The Minister of Education (Manlana 
Asad): No amount was actually 
sanctioned for Social Education in 
Bhopal: but there was a proposal 
set apart a sum of Rs. 2 lakhs duripfr 
the year 1950-51 for this purpose. 
Due to financial stringency, however, 
2« P A

no funds were available and the 
scheme had to be dropped.

S chool of  F o reig n  L anguages

•297S. Shri S. N. Das: Will the Minis* 
ter of Defence be pleased to state:

(a) which languages are at present 
being taught in the School of Foreign 
Languages; and

(b) whether there k  any scheme to 
make provision for other languages 
also?

The Deputy Minister of Defenoe 
(Major-General Hinuttsinhji): (a)
French, German, Russian, Chinese, 
iVrabic, and Persian.

(b) Yes. It is proposed to start 
Hindi classes.

M ineral  A dviso ry  B oard

*2974. Shri S. C. Samaata: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) the constitution of the Mineral 
Advisory Board; and

(b) how many recommendations of 
the Board have been accepted and 
implemented during the years 1949 and 
1950?

The Minister of Natural Resources 
and Scientific Research (Shri iSri 
Pralpisa): (a) and (b). The Mineral 
Advisory Board consisting mostly of 
officials, was created in 1940. Its 
constitution and functions are given 
in the late Labour Department Reso
lution No. M102(4) dated 9th January 
1946, a copy of which is laid on the 
Table qf the House. [See Appendix 
XXI, ani.exure No, 19.]

The Board never met; and with the 
constitution of the Ministry of Natu
ral Resources and Scientific Research, 
a proposal to abolish this board and 
set up In its place a Board consisting 
largely of non*ofl1cials representing' 
the mineral industry, to advise the 
Government of India as well as the 
mining public on matters relating to 
production and marketing of mine
rals, is under consideration.

E xpenditure  on  Various u n its  in  
A.LR.

•M75. Shri Jagannatli Das: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) the total expenditure Incurred
in maintaining GujerathI, Tamil, 
Bengali, Kannada. Marathi, and Oriya 
units in the All India Radio for the 
years. 1948-49, 1949-50 and 1950-51.
separately:

(b) how many of these languages 
are being utilised for external and how
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many for both external and internal 
broadcasts; and

(c) how many news bulletins are 
being broadcast in each of these langu
ageS every day in internal and external 
services?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) A statement giving the informa
tion is placed on the Table of the 
House. [See Appendix XXI, annexure 
No. 20.]

(b) Two of these languages name
ly, Tamil and Gujerati are being 
utilised both for external and internal 
broadcasts, the rest only for internal 
broadcasts.

(c) A statement giving the infor
mation is placed on the Table of the 
House. [See Appendix XXI, annexure 
No. 20.]

M in is t r y  of D efence (R etrench
m en t)

*2976. ShH Balmikl: Will the Minis
ter of Defence be pleased to state how 
many persons have been retrenched 
from the Ministry of Defence and its 
•ttached and sub-ordinate offices, since 
January, 1951?

The Deputy Minister of Defence 
(Major-General llimatsinhji): 1 hb
following civilian staff have been 
retrenched from the Ministry of De
fence and Armed Forces Headquar
ters:

Ministerial Staff ... 120.
Key Punch Operators ... 7.
Class IV servants ... 9.

Information regarding the lower 
formations of the .^rmed Forces is 
being collected and will he laid on 
the Table of the House in due course.

C entral A ppellate T ribunal

*2977. Shri Balmikl: Will the Minis
ter of Law be pleased to state:

(a) how many cases have been 
decided by the Central Appellate 
Tribunal for war pensions during the 
year 1950-51; and

(b) what is the expenditure incurr
ed on this tribunal during the same 
year?

The Minister of Law (Dr. Ambed 
kar); (a) 797.

(b) Rs. 16.043/14/*.

M onaeite P ro cessin g  F actory , 
A lw aye

*2978. Sliri Alexander: Will the
Minister of Natural Reaonrees and

Sdentiftc ttesearcli be pleased to state:
(a) how far has the work of tlie 

Monazite Processing Factory at Alwaye 
and the installation of the machinery 
has progressed;

(b) what are the industries for 
which they can be utilised either 
directly or indirectly; and

(c) whether Government propose to 
instal machineries for production of 
atomic energy for utilisation in indus
try?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Work on the construc
tion of the monazite processing fac
tory buildings at Alwaye has been 
started and the main buildings are 
expected to be completed in about six 
months’ time. Orders for most of 
the plant and machinery have been 
Dlaced and most of the equipment is 
expected to arrive by the end of June, 
1951.

(b) The gas mantle industry, 
manufacture of flints, cigarette 
lighters, misch metal for steel casting, 
special glass for lenses and optical 
goods, enamelling of steel, high tem
perature resisting alloys of magne
sium.

(c) Yes. Sir: but only when such 
working is a practicable proposition.

F act F in din g  Co m m itt ee

*2979. Shri Raj Kanwar: (a) Will 
the Minister of Education be pleased 
to refer to the reply given to my star
red question No. 1830 asked on the 1st 
March, 1951 and state why it h&s not 
yet been found possible to arrange a 
meeting of the Fact Finding Commit
tee for the disposal of India Office 
Building and its contents?

(b) When is a meeting of this Com
mittee likely to be held?

The Minister of Education (Maulana 
Azad): (a) and (b). The delay in 
arranging a meeting of the Expert 
Fact Finding Committee ia due to 
worsening of the international situa
tion which has distracted the parties 
from tackling the problem. The 
matter is. however, under considera
tion and results may be expected in 
the near future.

»Ht ^  Pf :

(tj) fJTT
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I ndian I ndependence M edals

r*mO. Shrl B. s. Arya: Will the 
Minister of Home Affain be pleased
to state:

(a) whether Government had decid
ed to introduce the system of award
ing Indian Independence Medals on 
the Republic Day;

(b) if so, when it was to be intro
duced; and

(c) the number of police and. m ilt 
tary personnel who have been award
ed the medal since 15th August 1947?]

The Minister of Home Affairs (Shri 
Ralafopalachaii): (a) and fb>.
Government decided in January 1950 
that a medal called the Indian Inde
pendence Medal should be_ awarded 
to all persons serving in the Police 
forces on the 26th January 1950 and 
also to certain categories of Defence 
personnel

(c) No awards have yet been 
made. The medals are now being 
struck and the distribution will be 
spread over 4 years.

T em ple  I n sc r iptio n s

•2981. Shri Ramaswamy Naidu: Will 
the Minister of Education be pleased 
to state:

(a) what steps are being taken to 
transcribe the inscriptions found in 
the various temples in Madras State:

(b) in how many temples inscrip
tions have been copied till now;

(c) whether the temples leaving .ins
criptions have been charted and if fo* 
what is the total number of such 
temples;

(d) what steps are being taken to 
transcribe the insciiptions in the other 
temples; and

(e) whether all the inscriptions that 
have been transcribed have been pub- 
Ushed?

The Minisier of Education (Maulana 
Azad): (a) and <d). A regular epl- 
graphical survey of inscriptions

Including those in temples In the 
Madras State* is being conducted.

(b) The number is 3756.
(c) No, S ir
(e) About one fourth of the trans

cribed inscriptions have so far been 
published.

: ^
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POPULARIBATION OF HiNDI

r*2982. ShH B. S. Arya: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) the steps taken by the All India 
Radio in 1950 to popularise the Hindi 
language;

<b) how many programmes in Hindi 
are broadcast in non-Hindi speaking 
areas in addition to the programmes 
of the respective regional languages; 
and

^c) for which foreign countries 
Hindi news bulletins are broadcast?]

The Minister of State for Informa
tion and Broadcasting (Shri Dtwa- 
kar): (a) The following steps were 
taken bv All India Radio in 1950 to 
popularise the Hindi language:

(i) each Station serving the
Hindi area broadcast a large 
variety of programmes reflect
ing the highest traditions of 
Hindi language and literature, 
projectinc contemDorary

. trends and utilising the best 
available talent and moterial;

(ii) each Station in the non-Hindi 
area broadcast Hindi Ipsson^ 
through the medium of its re
gional language or languages,
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and also relayed one or two 
of the Hindi news bulletins;

<lilj consistent efforts were made 
to make the Hindi news bulle
tins as widely intelligible and 
popular as possible.

(b) Two types of progranunes— 
Hindi lessons and Hindi news bulle' 
tins—were broadcast by non-Hindi 
stations. Most of these stations also 
presented a number of music prog
rammes in Hindi, while a few also 
broadcast some Hindi spoken-word 
items.

(c) Hindi news bulletins are broad
cast in All India Radio’s External 
Services directed to the following 
countries: East Africa, South Africa, 
Mauritius. Ceylon, Burma, Malaya and 
certain other parts of South East 
Asia.

W ir e l e s s  in  States

*2983. Shri Raj Kanwar: Will the 
Minister of Home Affairs be pleased to 
state the names of Part A, Part B and 
Part C States, the capitals of whi(?h 
are linked with Delhi by wireless 
system?

The Minister of Home Affairs (Shri 
Rajagopalachari): We have wireless 
links for all parts of India. It is not 
in the public interest to give detailed 
information on this subject beyond 
this. It is not seen why the hon. 
Member wants this information to be 
given in the House.

J ail R efo r m s

■̂ 2984. Shri S. N. Das: Will the
Minister of Home Affairs be pleased 
to state what are the important jail 
reforms effected during the last three 
yenrs in the Centrally Administered 
Areas?

The Minister of Home Affairs (Shri 
Rajagopaiichari): Information is be
ing collected and will be laid on the 
Table of the House in due course.

C en sus

*2985. Shri M. P. MIshra: Will the 
Minister of Home Affairs be pleased 
to lay a statement on the Table of the 
House giving the details of the Census 
Just flnished regarding the total popu
lation of the country, literacy, income 
and figures. State-wise and sex-wise?

The Minister of Home Affairs (Shri 
Rajagopalacliari): The attention of the 
hon. Member is invited to the reply 
given on the 7th April, 19M, to Shri 
Chandrika Ram’s Starred question No. 
2856.

Written Answers 

B hopal College

807#

*2986. Thakur Lai Sinsh: Will the 
Minister of Education be pleased to 

proposal to raise 
the Bhopal College up to the M.A. 
Degree course in the year 1952?

The Minister of Education (Maulana
Azad): No. Sir.

F ree M il k  to S tudents in  B hopal

*2987. Thakur Lai Singh: (a) Will 
the Minister of Education be pleased 
to state whether there was any scheme 
under the consideration of Govern
ment towards the end of the year
1950 to supply free milk to the school 

Primary, (ii) 
Middle and (iii) Secondary Schools of 
Bhopal State?

(b) If so, has this scheme been 
given effect to and if not, why not?

The Minister of Education (Maulana 
Aiad): (a) No Sir; but early in 1951 
the question was taken up for consi
deration as it was expected that a 
large supply of milk powder will be 
available as a gift from the United 
Nations Intiernational Children’s 
Emergency Fund.

(b) The scheme has not so far been 
implemented as the expected offer of 
milk powder from the United Nations 
International Children’s Emergency 
Fund has not materialized. *

A r tific ia l  S ilk

•2988. Shri Sanjivayya: Will the 
Natural Resources and 

Scientific Research be pleased to state:

(a) whether any research has been 
undertaken to find out the suitability 
of Indian wood for making pulp which

manufacture ofartificial sUk; and
(b) If so, 'W ith  what result?
rhe Minister of Natural Resoiurc«F 

wid Sclentmc Research (Shri M
Prakasa): (a) Yes Sir.

(b) The results indicate that various 
varieties of Indian Wood are suitable 
for making pulp which can be use^ 
for the manufacture of Artificial 
•ailk. The practical utilisation wxu 
however involve trials on a ollot 
plant scale. This matter is receiving 
the attention of the Council oi Scien
tific and Industrial Research and the 
Silk and Art Silk Mills Research 
Association, Bombay.
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•29«9. Maalvi Wajcd AU; (a) WiU
the Minister of Finance be pleased to 
state what was the outstanding debt 
due to the Government of India due 
on the Provincial Loan’s Fund on 1st 
AprU 1936, State-wise?

(b) Were such debts repaid or are 
they still outstanding?

(c) What is the present debt due to 
the Government of India by each of 
the Part A States till the 31st March, 
1951?

The Minister of Finance (Shri C. D. 
Deshmnich): (a) to (c). A statement 
containing the information required 
is laid on the Table. [See Appendix 
XXI, annexure No. 21.]

C en sus

*2990. Shri B. K. Pani: Will the 
Minister of Home Affairs be pleaded

[to state:
(a) whether it is a fact that Gov

ernment have begun the enumeration 
of census of social condition and in- 
fvestigation and calculation of econo
mic condition;

(b) whether it is a fact that they 
have enlisted the co-operation of non
official bodies and institutions for this 
purpose;
? (c) when Government propose t(.
publish the census of population end 
social condition statistics; and

(d) what is the expected date of 
publication of economic condition 
statistics?

The Minister of Home Affairs (Shri 
RaJagopaIachari);(a) and (b). It is 
presumed the hon. Member refers to 
the 1951 census of population which 
has been recently concluded. The 
enumeration was carried out by em
ployees of Government and Local 
Bodies with the active co-operation of 
numerous non«officials.

(c) and (d). The attention of th« 
hon. M em b^ is invited to the reply 
given on the 7th April, 1951 to Sfhri 
Chandrika Ram*s Starred Question 
No. 2856.
Co m m u n ist  in filtra tio n  f r o m  T ibet

*2991. Shri Rathnaswamy: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the attention of the 
Government of India has t>een drawn 
to the proceedings of the 21st March 
1951, of the Legislative Assembly of 
the UtUr Pradesh, when it was aUeg-

that there was a Communist infll-

tration from the borders touching 
Tibet;

(b) if so, whether any steps have 
been taken to verify these allegations;

(c) whether any understanding bet
ween the Governments of India and 
Nepal has been agreed upon to keep 
a patrol on the borders of Tibet and 
the frontier countries and if so, since 
when: and

(d) whether any violations on these 
borders have so far been reported?

The Minister of Home Affairs (Shri 
Rajagopalaohari):(a) and (b). A few 
Tibetans from Lim near Lhasa came 
to the Jungles of Garhwal for collect
ing wood for making utensils which 
fetch a high price in. Tibet. There 
has been no infiltration of Commu
nists or others.

(c) and (d). The answer is in the 
negative.

R ed F ort

■̂ 2992. Shri Sanjiva>ya: Will the 
Minister of Education be pleased to 
state:

(a) the amount spent on the main
tenance of the Red Fort Delhi in 1949
50 and 1950-51; and

(b) the amount collected during the 
same period by way of entrance fee?

The Minister of Education (Maulana 
Asad): (a) The amounts spent durfpft
1949-50 and 1950-51, are Rs. 74,186/
and Rs. 38,434/- respectively.

(b) The amount collected by sale 
of tickets, is Rs. 95,546/4/..

Vanaspati

*299S. Shri Sidhva: Will the Minis
ter of Defence be pleased to state;

(a) whether a decision has been 
taken to substitute animal ghee by 
vanaspati in the ration of armed forces 
of India: and

(b) if so, what will be the saving 
and since when this change has been 
effected?

ef D etoee 
): (a) Yes.

The Deputy 
(Major-Oeneral

(b) The saving during 1950-51 was 
Rs. 61,21,028/- approximately.

Anticipated saving during 1951-52 is 
Rs. 83,79,040/- approximately.

The diange was partially effected 
from the 15th Aui^ust 1944 and totally 
from Marl^h 1951
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C ultural  D elegation

*2994. Kaka Bhagwant Roy: (a)
Will the Minister of Edacatian be 
pleased to state whether Government 
of India propose to send a cultural 
delegation to the South East Asia?

(b) If so, when?
The Minister of Education (Maulana 

Azad): (a) and (b). 'there is no
proposal before the Government of
India to send a cultural delegation to 
South East Asia.

Incom e-tax in  PEPSU

*2995. Kaka Bhagwant Roy: Will
the Minister of Finance be pleased to 
state the amount of income-tax realis
ed in PEPSU in the years 1949-50 and
1950-51?

The Minister of Finance ^Shri C.
p. Deshmukh): The total amount of
income-tax collected in PEPSU since
integration on 13th April 1950 and
up to the 28th February 1951 was
about Rs. 25 lakhs. In 1949-50 the
tax was collected by the State Gov
ernment and not by the Government 
of India.

D amodar Valley Corporation

*2996. Shri Chandrika Ram; (a) Will 
the Minister of Natural Resources and 
Sclentlllc Research.be pleased to slate 
what amount of loan and for what 
purpose was taken by the Damodar 
valley Corporation from the World 
Bank?

(b) What are the conditions and 
what part of it has been spent on what 
projects?

The Minister of Natural Resources 
and Scientific Research (Shri Sri
Prakasa): (a) The Government of
India have taken a loan of 185 lakh 
dollars from the International Bank for 
Reconstruction and Development, for 
financing the Bokaro Thermal Station 
and Konar Dam Projects of the 
Damodar Valley Corporation.

(b) A copy of the agreement entered 
into with the Bank containing the
terms and conditions on which tlie
loan has been granted was laid on ♦he 
Table of the House in reply to part
(b) of Starred Question No. 470, by 
Shri B. K. Das on August 10, 1950. 
So far a sum of forty-four lakhs of 
dollars has been withdrawn from 
this acL‘Ount.

T elaiya R e ser v o ir  A rea

*!»997. Shri Chandrika Ram: (a>
Will the Minister of Natural Resource* 
and Scientific Research be pleased to

state how many families have been 
dislocated from the Telaiya Reservoir 
Area? ..

(b) What are the provisions made 
for their re-settlement?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) None so far. The 
reservoir is expected to begin to till 
up only after the dry-season of
1951-52. *

(b) Those who want land for land 
and/or house for house will be pro
vided with what they want in the 
rehabilitation area where waste land 
is being reclaimed and houses are 
being built. Others will receive 
monetary compensation.

M y so re  S tate G o v e r n m en t  S erv a nts

*2998. Shri M. V. Rama Rao: Will
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that orders 
have been issued by Government pro
posing to treat the servants of tho 
Mysore State Government taken over 
under the Federal Financial Integia- 
tion as temporary Staff on the exist
ing scales of pay for another year 
again and if so the reasons therefor;

(b) whether the recommendaticns 
of the Ad Hoc Committees in respect 
of Gazetted and non-Gazetted Staff 
have been received by the Central 
Board of Revenue and if so, on what 
dates;

(c) whether it is not a fact that ll^e 
Agreement reached at the Conferen^’o 
of Chief Secretaries held on ?.4-25 
February 1950, envisaged the grant
ing of (Central Pay Scales to this per
sonnel as from 1st April 1951 at the 
latest, subject to assessment of oftl- 
cers and evaluation and equation rf 
posts and grades;

(d) whether this inordinate delay 
in implementing the Agreement has 
not resulted in discrimination O'? b'2t- 
ween Government servants perform
ing the same kind of work in the De
partments comprised in the Federal 
^nancial Integration; and

(e) whether Government are aware 
that this policy has caused acute dis
content in the minds of the personn-?l 
taken over from Mysore State?

The Minister of Finance (Shri C.
D. Deshmukh); (a) No Sir. Under 
the orders issued by Government, the 
Mysore Stale staff taken over by the 
Centre under the Federal Financial 
Integration s^^hcme for Income-tax 
?\nd Central Excise administration are 
kept on the same scales of pay and 
conditions of service as they enjoyed
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a flnrid decision oil the question df 
terms and conditions of tbetr 

Jllisorption in Central Government 
< ^ res .
; (b) So far as Gazetted officers are 

concerned, no ad hoc Committee has 
^  far been appointed. As regards 
:non-gazetted staff, the Committee’s re- 
|>ort in respect of Central Excise staff 
,<(lass III) was received on the 9th 
-Octcjber 1950 and that in respect of 
jncome-tax staff on the 8th November 
^950.
: (c) The question of pay scales to

given to Part B States Govern- 
:ment servants taken over by the 
Centre was not specifically discussed 
by the Conference. After consulta
tion with the States the Government 
of India, however, issued a Press 
Communique on the 21st March 1950 
which stated inter alia that it was 
expected that the persons ultimately 
taken over from the State would be 
brought on to the Central Scales of 
Pay and Allowances within a period 
of one year.

(d) and (e). The Government of 
India have decided that the Central 
Pay Commission’s scales of pay 
and allowances should be applied with 
effect from the 1st April 1951 in the 
case of such ofRcers and the staff of 
the State as are finally absorbed in 
the Central Government cadres.

Hirakud Sub-stations

*3000. Shri Kamath: Will the Minis
ter of Natural Resources and Scientiflc 
Research be pleased to state;

(a) whether it is a fact that France 
has offered assistance by way of equip
ment for Hirakud Sub-stations;

(b) whether it is a fact that the 
French offer is cheaper than the 
German and British offers, and if so, 
what are the separate quotations:

(c) whether the French offer has 
been scrutinised by CWINC and
D.G.I.S.: and

(d) at what stage the matter rests?
The M inister of N atu ra l Resources 

and  Scientific R esearch (Shrt S ri
P rak asa ): (a) If the hon. Member 
implies by ‘France’ the Government 
of France, the answer is in the nega- 
^ve. The fact Is that the United 
French Industries, agents of some 
manufacturers in Prance, were one of 
the 28 tenderers for equipment requir
ed for eleven grid sub-stations for 
the Hirakud Project, in response to 

' an advertisement in that behalf, 
through the Director General, Supply 
and Disposals, under three groups.

(b) Ih one group, tender of the 
United French Industries to which 
the hon. Member oreeumably refers,
was not really the lowest, considering 
the items that they had omitted when 
submitting their tenders. In the 
other two groups, the tenders were 
only apparently lowest but could not 
be accepted because of technical 
defects.

(c) Yes, Sir. Besides C.W.I.N.C, 
and Director General, Supply and 
Disposals, the tenders were also 
scrutinised by the representatives of 
the Ministries of Works, Production 
and Supply and Finance.

(d) Orders have been placed by the 
Director General, Supply and Dis
posals.
Income-tax Investiqation Commission

196. Sbri Kamath: Will the Minister 
of Flaance be pleased to state:

(a) whether the term of the Income- 
tax Investigation Commission hat been 
extended:

(b) if so, up to what date; and
(c) when the order extending Ihe 

life of the Commission will be laid 
before Parliament?

T he M inister o f F inance (S h ri C. D. 
D eshm nkh): (a) Yes.

(b) Up to the 31st December 1952.
(c) A copy of the order was laid 

on the Table of the House on the 
7th April, 1951.

Communists

197, Prof. S. N. MIshra: Will <he 
Minister of Home A ffairs be pleased
to st»te: ‘

(a) whether there has been any 
spurt In the Communist activities in 
Telangana, Andhra and among tlie 
aboriginal tribes of Bengal and 
Bombay; and

(b) what is the nature of such acti
vities at present.

The M inister of Home A ffairs (S hri 
R ajagopalachari): (a) and (b). No, 
on the contrary it can be stated that 
there has been an improvement. But 
in Telangana, which Is still the  worst 
affected area, murders, burning of 
village records, looting and desttMC- 
tion of food grains have not stof>piii.

HiSTOPy OF yHItJOBOVmV
m. Sbri 8 . C. Sam anta: (a) Will thn 

Minister of E dncatlon be pleaitofi to 
refer to the reply to starrkl question 
No. 164 asked on 3rd August 1950, and 
state whether the History of Wiliofo- 
phy has now been pubilshodf
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(b) If so, what is the price of the 
book?

(c) If not, when is it likely to be 
published?

The Minister of Education (Maalana 
Azad): (a) to (c). The typescript of 
the book (History of Philosophy- 
Eastern and Western) has been 
handed over to the Publishers and it 
is expected that the bpok will be 
available to the public by April 1052. 
It will be priced at about 3 Guineas 
per set of two volumes.

Co-E ducation

199. Shri Raj Kanwar: Will th#
Minister of Education be pleased to 
state what practical steps, if any, have 
been taken by Government during 
the past three years for Co-educaticn 
in the Centrally Administered Areas?

The Minister of Education (Maulana 
Azad): There is no definite or uni
form practice in the different Centrally 
Administered Areas in regard to co
education. At the University stage 
there is co-education generally. At 
the Primary stage also there is gene
rally co-education. At the Secondary 
stage the practice varies more consi
derably from area to area accordhig 
to practical considerations. No res
trictions, whatsoever are placed on 
the admission of girls to educational

institutions intended mainly for boys. 
Special institutions for girls are 
opened only in areas where there 
a large number of girl students.

D eath R ate in  B hopal

200. Thakur La! Singh: (a) Will
the Minister of Health be pleased to 
state the death rate per thousand 
population (i) in the city of Bhopal 
and (ii) hi the mofussil outside Bhopal 
city during the years 1949 and 1950?

(b) How does it compare with the 
death rate of India in the same years?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) The number of 
deaths registered during the years 
1949 and 1950 is as follows:

(i) in the city of Bhopal, 232 
and 268 respectively giving a 
mortality rate of 2*6 and
3 0 per thousand of popula
tion respectively; and

(ii) in the mofussil outside 
Bhopal city 11,830 and 10.003 
respectively giving a rate of 
14*8 and 12*5 j)er thousand 
of population respectively.

(b) The death rate of India during 
1949 is estimated at 16 0 per thousand 
of population. The corresponding 
rate for the year 1950 is not yet 
available.
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P A R L I A M E N T  O F  I N D I A
Tuesday, 10th April, 1951

The House met at a Quarter to FAeven 
“ of the Cloek.

[Mr. Deputy-Speaker in  the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

11-47 A.M.
STATEMENT RE, INCOME-TAX 
D ^S T IG A T IO N  COMMISSION

Shrl Sanuifdhar Das (Orissa): Be
fore you take up other matters, Sir, 
may I know what time you wish to 
allot for the discussion of the Defence 
Ministry Demand which has been 
pending for some ten days now?

Mr. Depaty-Speaker: When we come 
to the Demands for Grants I shall 
state what I have to say on it.

The Minister of Finance (Shrl C. D. 
Deshmiikh): Shri Kamath the other 
day raised the question whether the 
time taken by the Finance Ministry for 
laying on the Table a copy of the noti
fication regarding the extension of the 
term of the Income-tax Investigation 
Commission was reasonable or not. 
The facts of the situation, Sir, are as 
follows. As you observed the other 
day, I was not prepared for this parti
cular question and therefore I did not 
have the facts before me.

The date of the notification is the 
28th March but it actually appeared 
in the Gazette of India on ttie 31st 
March as the Ckizette ordinarily issues 
on Saturdays only. The Parliament 
Secretariat received the notice of the 
nuestion which Shri Kamath has put 
on the 30th March and we received 
an advance ropy on the 31st March.
73 PSD

The final admitted list of question! 
which is really the only authoritative 
list was received by the Ministry of 
Finance from the Parliament S ^ re - 
tariat on the 5th April. The 1st April 
was a Sunday and on Monday, the 
2nd we addressed a communication to 
the Parliament Secretariat requests 
ing them to place a copy of the notifica' 
tion cn the Table of the House. It will 
be quite clear, Sir, in the first place, 
that there was no delay. Shri Kamath 
observed in the course of his state
ment that it was his suspicion that it 
was because he sent a question on the 
subject soon after that we took the 
action which the law required us to 
take. There is no way of denying the 
hon. Member the comfort of his own 
suspicions, but as a matter of fact 
there is as little casual connection 
between his question and our action, 
as is illustrated in the w ^-know n 
kakathali nyaya.

Shrl Kamath (Madhya Pradesh): 
The statement made by the Finance 
Minister raises an important issue and 
that is this. The .statement seeks to 
make out that afrcr the Parliament 
Secretariat sent an advance copy of 
my question on the subject, the Finance 
Ministry got busy about this matter 
and......

Shrl C. D. Deshmnkh: I did not say
that at all......

Mr. Deputy-Speaker: On the other
hand. I understood the Finance 
Minister say that it was a sheer 
accident. He had already intimated to 
the Parliament Secretariat that It may 
be included in the agenda for laying 
it on the Table. It so happened thai 
the dates synchronised with the put
ting of a question by the hon. Member. 
That is purely kakathali, that is w hif 
the hon. Minister says.

Shri Kamath: Apart from that, 
issue before the House is this. The 
amended Act stipulates that the order 
extendfD? the term of the Commission 
shall be laid on the Table of th^ Houae
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[Shri Kamath]
as soon as may be alter it is made. 
Here the order was made—it does not 
matter to the House as to when it 
was notified in the Gazette, The order 
was made on the 28th March, if 1 
heard him aright; it may have been 
published in the Gazette later on, but 
the fact is that though the House was 
sitting it took the Ministry as many 
as eight days to send a copy of that 
order to the House. The pertinent 
question, therefore, is ..........

Mr. Deputy-Speaker: I will answer 
that question—the hon. Member need 
not dilate upon it. The hon. Minister 
read out several dates. The order was 
made on the 28th March, it is true. 
It was communicated to the Parlia
ment Secretariat which received it on 
the 2nd April. It was set down on 
the order paper as supplementary 
agenda on the 5th April, 1951. In this 
connection, I would like to inform 
Members about the practice that is 
adopted in the matter of includ
ing in the agenda items relating to 
laying of papers on the Table of the 
House. The practice in regard to 
inclusion of such items in the agenda' 
is as follows. Whenever a Ministry 
suggests a definite date for laying on 
the Table a paper which is received 
from that Ministry, that item is In
cluded in the agenda for that day if 
possible or in the supplementary 
agenda, or failing that, in very urgent 
cases it is included in the memorandum 
of business. A paper is laid on the 
Table even with the shortest notice in 
rase a definite date is suggested by 
the Minister. I do not think it Is 
obligatory on the Minister in this case 
to indicate a particular date. There
fore, where no date is mentioned for 
laying the paoer on the Table, it Is the 
long-established practice to include the 
Item in the agenda of a day which is 
the earliest ouestion day for that 
Ministry—this practice was started 
nearly two decades ago—so that the 
Minister is not inconvenienced by 
having to be present In the House lust 
to lay a paper on the Table.

Sb far as the present m atter is con
cerned, there was absolutely no delay. 
The matter was communicated to the 
Parliament Secretariat, and inasmuch 
as no particular date was fixed—which, 
of course, in this particular case was 
not obligatory on the part of the 
Minister—It has been included in the 
agenda for the 5th of April. Discus
sion on this m atter may conclude.

SHrdar B. S. Man (Punjab); On a 
noint of information, Sir. The hon. 
Minister has used an expression and 
you have ref^^ated it. Would you

kindly Just elucidate the meaning o£
that constitutional term kakathali 
nyayal

Mr. Deputy-Speaker: We shall now 
proceed to the next business.

PAPERS LAID ON THE TABLE 
Specification of Scheduled Tribes

TOe Minister of Home Affairs (Shrl 
Rajagopalachari); I beg to lay on the
Table a copy of a letter from the 
Ministry of Home Affairs, No. 
26/12/50-R.G., dated the 15th February, 
1951, addressed to certain Members of 
Parliament regarding specification of 
Scheduled Tribes as I promised in the 
course of the debate on the 5th April, 
1051. [5ee Appendix XXIV, annexure 
10.]

GENERAL BUDGET—LIST OF 
DEMANDS—concluded

Second Stage—concZwdcd
Mr. Deputy-Speaker: The House will 

now proceed with consideration of 
Demands. The list of business for to
day has set out Demands for Grants 
for the Finance Ministry for considera
tion. In addition, in the supple
mentary agenda that has been cir
culated to hon. Members the Demand 
for Grant for the Defence Ministry 
amounting to over Rs. 128 crores has 
also been set down. I propose to start 
with discussion on the Demands for 
the Finance Ministry. So far as the 
other Demand of the Defence Ministry 
is concerned, it will be taken up at 
4-30 P.M. There will be guillotine at
5 p.m. Hon. Members will recollect 
that on the previous occasion the dis
cussion on this Demand was over. All 
the relevant discussion had already 
taken place; the hon. Minister was 
called upon to reply and he gave the 
reply also. At that stage, I found that 
a number of hon. Members wanted 
clarification on certain points and they 
went on putting questions after ques
tions. With respect to certain ques
tions the hon. Minister had an imme
diate reply; with regard to others, 
having regard to the number of ques
tions involved, I suggested that they 
might be sent to the Parliament Secre
tariat to be communicated to the hon. 
Minister so that he may lay a state
ment on the Table. For that purpose, 
the matter was adjourned. I under
stand that the statement was laid on 
the Table yesterday, and it was also 
suggested that whichever hon. Mem
ber was interested might take a copy 
from the Notice Office. All this has 
been done, and nothing more remains.
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So, I will take the Demand a t 4-30 and 
proceed with it  from that stage.

Shri Sarangdhar Das (Orissa): May 
I just point out that the questions 
which I had put down have not* been 
answered in the statement and conse
quently it is very necessary to have 
a discussion. Whether those questions 
are pertinent or not and whether they 
should be answered or not, it would 
take longer than half an hour and it 
would be fair to us if you give an 
hour.

Shri Hussain Imam (Bihar): 1 also 
want to repeat the same thing. Out of 
the 14 questions I had given, more than 
half have not been replied to.

Mr. Deimty-Speaker: Hon. Members 
are well aware that in reply to ques
tions, a statement has been made. 
They should accept and be satisfied 
with the statement. If answers are 
not given, therein to any of the ques
tions they may draw any inference 
they like. This is not a question 
hour. When during a debate' a num
ber of questions are raised, the Minister 
states what he has to say in his reply. 
I have gone further in this case and 
asked him to make a statement with 
regard to further questions that were 
asked. Is there no limit to the num
ber of questions? What is this novel 
practice for which hon. Members are 
claiming a right in this House? It is 
quite unusual. The hon. Member who 
was himself President of another 
House thinks that this is a place 
where we can go on cross-examining 
the Defence Minister. Enough has 
been said. I am not going to allow 
any further questions. The matter 
will be taken up at 4-30.

Shri Kamath (Madhya Pradesh); On 
B point of clarification, how much time 
would be allotted to the Minister and 
how much for Members?

Mr. Deputy-Speaker: No iurther
questions. The Minister has already 
made the statement. I shall allow one 
or two questions which I think have 
not been clarified in the statement. I 
will then put the Demand to the vote 
of the House.

Pandit Kanzrn (Uttar Pradesh): May 
I draw your attention to what was said 
yesterday when the Defence Minister 
placed a statement on the Table? You 
were then pleased to observe that 
copies of the statement could be 
obtained by hon. Members who wanted 
to speak on the matter and even 
other* who were interested in It. It 
seemed from these words that yester
day you thought that a discussion of 
the w bject would be permissible, 
pierefore, it is a matter of surprise to 
learn that you have now made up

your mind to permit no discussion tm 
this Demand.

Mr. Depttty-Speaker: It is wrong for
the hon. Member to have drawn that 
inference that a further d i^  
cussion from my statement thait 
copies of the papers laid on the Tablf 
would be available to hon. Member%»; 
What was meant was that such xi4l 
could be made of those papers as hon. 
Members have a right to do. I have 
no right to re-open the discussion, 
which has been concluded; nor can I 
allot another day or another time for 
discussion. If for purposes of clari
fication one or two questions are to 
be put, I would have no objection. 
The whole proceeding will not be re
opened. If my statement yesterday 
gave rise to any such impression, I 
am sorry for that, but I cannot go 
beyond the practice and re-open a 
matter which has been concluded.
12 Noon.

Shri Hussain Imam: May I draw 
your attention to the fact that we had 
a precedent of this nature in the m atter 
of Rs. 30 lakhs which were demianded 
for the Railway collieries. The supple
mentary demand was held over ^nd a 
full discussion took place on that 
subject subsequently. We were under 
the impression that the same procedure 
would be adopted in this case also. 
This Demand was not put to the vote, 
and therefore it was thought that this 
particular matter—I mean the Jeep 
deal and the arms and ammunition 
contract—would be considered again.

Mr. Deputy-Speaker: The hon. Mem
ber himself has stated that the dis
cussion was held over and the matter 
was referred for investigation. I very 
well remember that the hon. Minister 
was willing to placn this matter in the 
hands of the Estimates Committee. A 
number of other hon. Members were 
invited. Discussions went on and I on 
behalf of the Estimates Committee 
made a statement. The hon. Minister 
agreed with it and then the discussion 
was closed. This is not that stage. 
We are at a different stage altogether. 
We have reached a further stage. In 
the usual course, on the previous day 
I should have put the Demand to the 
vote of the House and taken the chance 
and left it to the House whether to 
accept it or reject it. So, there is no 
good comparing the two proceedings.

Shri Kamath: We should have at
least one hour.

Mr. Deputy-Speaker: There Is no
need for one hour.

Pandit Kuacru: May I point out that 
the Parliament Secretariat, In the 
bulletin that It has circulated a b ^ t  
yesterday's proceedings, Ijas inter
preted your words In the same way 
that I have done?
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Mr. Deputy-Speaker: I am not say
ing that the hon. Member is giving 
a different interpretation. Possibly, 
Just like him the office also has inter
preted it in that way, but that is not 
what I meant, and that is something 
that I cannot do.

Shri Kamath: Will you give one 
hour, Sir? -

Mr. Deputy-Speaker: Only hall an 
hour. The whole thing has been 
clarified already.

Shri A. G. Guha (West Bengal): 
The instance of the railway collieries* 
demand was quoted. No statement 
clarifying the . points raised was laid 
on the Table by the hon. Minister in 
that instance. So, there is no parallel 
between that and this.

Shri Saraagdhar Das: I want to
explain.......

Mr. Deputy-Speaker: No explanation 
is necessary. I have come to a con
clusion.

Shri Kamath: You have an open
mind, Sir.

Mr. Deputy-Speaker: I have always 
got an open mind, but the mind can 
be open only up to a particular 
point. It has to be closed at times.
Demand No. 21—Ministry of F inance

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding 

Rs. 1,08,28,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Ministry of Finance’.**

Demand No. 22—Customs.
Mr. Deputy-Speaker: MoHon is:

‘T h a t a sum not exceeding 
Rs. 1,68,07,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pa3rment during the year ending 
the 31st day of March, 1952. iii 
respect of ‘Customs’.”

Demand No. 23—Union Excise D cjtiss

Mr. Deputy-Speaker: Motion ii: 
‘‘That a sum not exceeding 

Ra. 4,15,89,000 be granted to the 
President to complete the sum 
nscessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, !a 
respect at ‘Union Excise Dutiei’.'"

Demand No. 24—Taxes on Incomi 
INCLUDING Corporation Tax.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 2,49,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect o f/T axes on Income in
cluding Corporation Tax*.**

Demand No. 25—Opium.
Ml. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,78,89,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Opium*.”

Demand No. 26—Stamps.
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 94,51,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Stamps’.”

Demand No. 27— P̂ayments to other 
Governments, Departments, etc., 
on account op the administration 
of Agency Subjects and manage
ment or Treasuries.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 5,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Payments to other 
Governments, Departments, etc., 
on accoxmt of the administration 
of Agency Subjects and manage
ment of Treasuries’.”

Demand No. 28—Audit.
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 3,65,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of 
pajrment during the year ending 
the 31st day of March, 1952, In 
respect of ‘A udlf.*•
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Dzmaud No. 29—Joint Stock 
Companies.

Mr. Di^pnly-Speaker; Motion is:
-‘That a sum not exceeding 

Rs. 5.03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Joint Stock Com- 
panies*.-^

Demand No. 30—Miscellaneous 
Departments.

Mr. Deputy-Speaker: Motion is;

“That a  sum not exceeding 
Rs. 1,86.15,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Miscellaneous Depart
ments’.”

Demand No, 31—Currency.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 1,53,19.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year enduig 
the 31st day of March, 1952, in 
respect of ‘Currency*.”

Demand No. 32—Mint.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 83,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 

which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Mint*.”

Demand No. 33—Superannuation 
Allowances and Pensions.

Mr. Deputy-Speakerr Motion is:
“That a sum not exceeding 

Rs. 2,65,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ui 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Superannuation Allow
ances and Pensions'.”

Demand No. 34—Miscellaneous.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 23,97,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pa3rment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Miscellaneous*.”

Demand No. 35—Orants-in-aid to 
States.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 9,87,03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Grants-in-aid to 
States*.”

Demand No. 36—Miscellaneous Ad
justments BETWEEN THE UNION AND 
State Governments.
Mr. Deputy-Speaker: Motion is.

“That a sum not exceeding 
Rs. 1,04,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pajTnent during the year ending 
the 31st day of March, 1952, in 
respect of ‘Miscellaneous Adjust

ments between the Union and 
State Governments’.”

Demand No. 37—Resettlement and 
Development.

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceedint; 

Rs. 3,36,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Resettlement and 
Development’.”

Demand No. 38—Pre-partition 
Payments.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 2,51,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, In 
respect of Tre-Partitlon Pay- 
ments’.'̂
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Demand No. 39—Extraordinary 
Payments.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 8,81,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ol 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Extraordinary Pay
ments’."

Demand No. 97—Capital Outlay on 
THE India Security Press.

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding 

Rs. 9,39,000 be granted to the 
President to complete the sum  
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on the 
India Security Press’.”

Demand No. 98—Capital Outlay on 
Industrial Development.

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding 

Rs. 9,68,08,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on
Industrial Development’.”

Demand No. 99—Capital Outlay on 
Currency.

Mr. Deputy-Speaker: Motion Is* 
“That a sum not exceeding

Rs. 37,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course 'd 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on 
Currency*.”

Demand No. 100—Capital Outlay on 
Mints.

Mr. Deputy-Spemker: Motion Is:
“That a sum not exceeding

Rs. 30,54,000 be granted to the 
President to complete the sxmi 
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1952, in 
respect of ’Capital Outlay on
Mints’.-

Demand No. 101—C o m m u ted  V a lu i 
OF Pensions.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 26,78,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Commuted Value of 
Pensions’.”

Demand No. 102—Payments to 
Retrenched P ersonnel.

Mr. Deputy Speaker: Motion Is:
“That a sum not exceeding 

R$. 3,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1952, In 
respect of ‘Payments to Retrench
ed Personnel’.”

Demand No. 103—Capital Outlay on 
Schemes of Government Trading.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 12,54,09,000 be granted to the 
President to conaplete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on
Schemes of Government Trading’.”

Demand No. 104—Capital Outlay on 
Development.

Mr. Deputy-Speaker: Motion is:
“That a simi not exceeding 

Rs. 10,00,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 

respect of Capital Outlay on
Development’.”

Demand No. 105— L̂oans and Advances 
by the Central CJovernment.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 12,99,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course jf
payment during the yesgr ending 
the 31st day of March, 1952, in 
respect of ‘Loans and Advances 
by the Central Government'."
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Revaluation of Indian rupee 

Shri Hnasain Imam: I beg to move:
“That the demand under the 

head ^Ministry oi Finance' be 
reduced by Rs. 100.*' ••

Financial and Economic Policy

Paadlt Kimim: 1 beg to move:
“That the demand under the 

head 'Ministry of Finance* be 
reduced by Rs. 100.”

Grant of Equitable Subvention
Shri Subbiah CHyderabad): I beg to 

move:
“That the demand under the 

‘Grands-in-aid to States* be 
reduced by Rs. 100.**

Indian Customs Service
Shri Jalpal Singh (Bihar): I beg to 

move:
“That the demand under the 

head ^Customs* be reduced by 
Rs. 100.*’

Sales tax in Delhi State

Sbri Deshbandha Gupta (Delhi): I 
beg to move:

“That the demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 1,00,00,000.”

Failure to revalue the rupee
Prof. S. L. Saksena (Uttar Pradesh): 

I beg to move:
“That the demand under the 

head ‘Ministry of Finance* be re 
duced by Rs. 100.̂ *

Failure of economy drive
Prof. S. L. Saksena: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.**

Failure to check inflation 
Prof. S. L. Saksena: I beg to move:

•‘That the demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 100.**

Condition of middle-classes
Prof. S. L. Saksena: I beg to move:

“That the demand under the 
head *Ministry of Finance* be rer 
duced by Rs. 100.**

Evasion of Income-tax
Prof. L. Saksena: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be re^ 
duced by Rs. 100.**

Policy underlying audit

P ro f S. L. Saksena: I beg to move:
“That the demand under the 

head ‘Ministry of Finance* be re
duced by Rs. 100.’*

Sterling Balances
Prof. S. L. Saksena: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be re- 
doced by Rs. 100.**

Grants-inniid to States
Prof. S. L. Saksena: 1 beg to move:

“That the demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 100.**

Results of devaluation

Prof. S. L. Saksena: l*beg to move:
“That the demand under the 

head ‘Ministry of Finance* be re
duced by Rs. 100.**

Mr. Depnty-Speaker: Cut motions
moved: ^

“That the demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 100.*'

“That the demand undnr the 
head ‘Ministry of Finance* be re
c c e d  by Rs. 100.**

“That the demand under the 
head ‘Grants-in-aid to States’ be 
reduced by Rs. 100.** ^

“That the demand under the 
head ‘Customs* be reduced- by 
fts, 100.**

“That the demand under the 
head ‘Ministry of Finance* be re 
duced by Rs. 1 crore.”

“That the demand under the 
head *Ministry of Finance* be re 
duced by Rs. 100.**

“That tKe demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 100.**

“That the demand under the 
head ‘Ministry of Finance* be 
duced by Rs. 100.'*

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”
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[Mr.‘ Deputy-SpfBaker]
“Tbat the demand under the 

head ‘Ministry of Tlnance’ be 
reduced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”
Shrl Biswanaib Das (Orissa): I have 

patiently followed these few days the 
discussion on the floor of the House 
on the grants. Sir, my sympathies go 
to the Finance Ministry, to  toe tost 
place ‘finance’ has always to face the 

of the different Ministries on 
the one hand and the demands of toe 
Memters of this hon. House on toe 
otoer. In  tola difficult task tois un
fortunate Ministry has found three 
Ministers in successive turns, my non. 
friend being toe last. He is the last 
in toe line to hold the field and let 
me hope toat he will stay longer and 
again face hon. Members of this House 
after toe next elections.

Sir. after a series of deficit budgets, 
he comes forward with a surplus one 
wito certain new principles enunclMed 
in i t  Sir, tois Ministry I was feetog, 
was working hard, 
some aid and I congratulate the hon. 
the Finance Minister for having chosen 
an active understudy and lieutenant 
In Mr. Tyagi. I welcome him and 
hope he will make himself useful and 
respected in toe Ministry

Sir, while toanking my hon. friend 
to toe extent to which I could go, I 
have to stato that if I ^
discuss tois Budget, it is not ^ Ith  a 
view to criticise it. As long as the 
Congress Party  holds 
of the Members t h e  Congress Party  
is toat of back benchers. Initiative 
always r e m ^ in g  with the Cabtaet 
and the party executive. Sir, toat 
being the position. I stand te re  only 
to seek clarification on certain im
portant aspects.

My hon. friend knows 
the last budget, we having reaciied the 
end of our journey. Sir. we tiave to 
face one of the biggest elections Jcn o ^  
to history. My hon. friend a llo w ^  
the Kailway Ministry to formulate 
principles involving new ejyerlments 
in a state monopoly concern, by raising 
fares, for which there was absolutely 
no need from the point of view of the

working of the Ministry Itself. The 
fares were raised for the needs of the 
general revenues. It is a new principle. 
This new principle, I claim, ought to 
have been discussed previously on the 
floor of this House.

Again my hon. friend has taken 
courage to state that the Grow More 
Food grants ought to be financed from 
the general revenues. The principle 
may be right or wrong. It is not for 
me to discuss. But I claim that a 
principle, so important as this, should 
be open to prior discussion here. 
Similarly, there are certain capital 
works which are proposed to be 
financed from the ordinary revenues. 
I have already stated that I am not 
going to discuss here the merits of the 
case; that will take time. But I feel 
that I am entitled to know from the 
hon. the Finance Minister who is a 
democrat of democrats, why these 
principles were not discussed on the 
floor of the House before they were 
finally adopted. Even in this case I 
may join issue with him that he has 
kept the initiative to himself. He has 
not placed all the cards on the table. 
He does not say whether it is his 
intention to take, as a matter of course, 
all the capital expenditure incurred in 
the Defence Department to be financed 
from the revenue, or only certain 
specified works, and if so. on what 
basis and on what principles. A ques
tion so important as this, I claim, 
should have been considered and 
accepted by this hon. House.

Sir, I concede that the new experi
ment that is proposed to be adumbrat
ed by my hon. friend may be good or 
bad, may be right or wrong, but I must 
frankly confess that it lacks political 
wisdom and the responsibility of prior 
consultation with the legislature before 
the accepted principle is given up and 
a new course of action is proposed to 
be taken up.

Having said that, I come to another 
important aspect and that is about the 
appointment of Finance Commission. 
As the House knows we were follow
ing the Otto Niemeyer Award. The 
President of the Constituent Assembly 
had appointed a Committee and they 
made certain recommendations. I have 
to State in this House, as I had stated 
in the Constituent Assembly, that we 
are not at all happy over these awards. 
The sooner these awards are tom  oft 
and thrown, the better for the States, 
barring the important States of Bom
bay. Madras and Bengal. It is a serious 
handicap to the development pro
gramme of all the other States exclud
ing these three. Under these circum
stances my hon. friend cannot make 
me agree to accept the Award to which
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he himself is a party and in which he 
played so very important and honour
able part. Therefore the only other 
alternative is the appointment of a 
Finance Commission.* Under the pro
visions of the Constitution two years 
have been laid down as the maximum 
period within which the Commission 
has to be appointed. Sir, the Consti
tution begins from the 26th January.
1950. One year and odd has elapsed 
already—fourteen or fifteen months. 
You have just another ten months 
more. But my hon. friend brings in 
proposals fot the coming year without 
saying anjrthing about this unfortunate 
Commission that has to be appointed. 
I would not have minded had he taken 
any step to bring a Bill before the 
hon. Members of this House in terms 
of the article in the Constitution. I 
believe article 281 lays down that the 
qualifications of the Members of the

* Commission have to be laid down In 
terms of an Act. Parliament has to 
propose and lay down qualifications, 
they have to introduce a Bill in terms 
of the Constitution laying down the 
qualifications of the Members of the 
Commission. I claim that the omis
sion of such an important question in 
the Budget, either in the Budget Memo
randum or in the Budget speech, neces
sarily calls for comment. He will 
please pardon me......

The Minister of Finance (Shri C. D. 
Deshmukh): Is he aware that a Bill 
has been introduced here in regard to 
the Finance Commission?

Shri Biswanath Das: I am very sorry 
I stated it without knowledge—not only 
myself but a number of other Mem
bers also were not able to tell me 
about this—and I apologize. Sir, I 
thank him. And the sooner this Com
mission is appointed and his Award is 
torn off and washed clean the better 
for himself, for us and for all the 
other Provinces barring these three 
Provinces.

Then I come to the question of debts 
that other countries owe to India. 
First let me take Burma. Burma owes 
us about 48 millions and odd as a 
result of Railways and other Joint 
undertakings that had gone over to 
Burma. We have been paying interest 
on these debts, but Burma has paid, 
I believe, only 2k crores a year in 
^ ta b n e n ts  only for four years. Bunna 
is an independent State. Conditions 
had been unsettled there, I realize. 
But now conditions have been settled. 
Burma is now having conditions 
stabilized, law and order restored. I 
should like to know from the hon. the 
Finance Minister what steps he h^s 
t^ e n  to see that the instalments that 
Burma owes to India are insisted 
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upon and realized in due course. We 
are passing through difficult times. 
Burma has got ample resources and 
has developed her resources. From the 
statements and telegrams as appear in 
the press, Burma has enough rice. 
She has improved her agricultural 
industry and some other industries, 
and she has stabilized her position. 
The elections of Burma are coming up 
very soon. Under these circumstances, 
is it not the duty and responsibility of 
my hon. friend to see that the instal
ments that Burma owes to India are 
being realized, and does he not owe 
a responsibility to the hon. Members 
of this House to state what steps are 
being taken in this regard?

Having stated so far about Burma 
I come to the question of Pakistan ' 
debts. On the date of separation it 
was roughly estimated that Pakistan 
has to pay India about Rs. 300 crores. 
The definite amount was kept to be 
decided subsequently. Year after year 
we see in the Budget memorandum the 
same indefinite sum shown. I 
have a claim to know from the hon. 
the Finance Minister the steps that 
have been taken so far—it is not alone 
a question of the recovery, it is a 
question of * definitely fixing up the 
dues of India from Pakistan and 
realisation thereafter. That preli
minary action has not yet been taken, 
and I am sorry to state that my hon, 
friend has not stated anything either 
in the Memorandum or in his speech 
by way of information about the 
actions taken in this regard. He will 
please do well to explain to us the 
steps that have been taken, ̂ he definite 
amount that Pakistan owes to us, and 
also the question of realisation that 
has to come in the usual course.

I find from the records that a 
moratorium of four years was being 
allowed to Pakistan. The four years 
may be from the 1st April 1947 or from 
the 15th August 1947. In any event 
the four years moratorium passes by
1951.

Shri C. D. Deshmukh: By 1952.
Shri Biswanath Das: How? If it 

four years from 1947......
Shri C. D. Deshmukh: From 1948.

Shri Biswanath Das: If that were 
so, certainly the question of payment 
remains to be stated. But my hon. 
friend has a duty to explain what 
definite steps have been taken to 
finalise this and state definitely the 
amount that Pakistan owes to us.

Then again arises another question. 
He has entered Into a commercial pact
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[Shri Biswanath Das]
or treaty with Pakistan on the basis 
of the par value of the Pakistan rupee. 
Are we to realize this above amount 
on the basis of par value or on the 
basis of the Indian rupee? That is an 
important question and we expect a 
reply from nim on that point.

Coming? to the Indo-Pakistan Trade 
Agreement, the trade agreement was 
concluded between India and Pakistan 
fairly long before the presentation of 
the Budget, and yet my hon. friend 
in his Budget speech states that the 
question is still pending with the Inter
national Monetary Bank. He states in 
Part A of his Budget speech that the 
question is still pending consideration. 
Why should he make that statement? 
Having concluded the pact or the com
mercial treaty, having accepted the 
par value of the Pakistan rupee, is it 
left to him still to say that the Inter
national Monetary Bank will decide 
otherwise? How can it be? What is 
the decision after all? The decision of 
the International Bank is in conflrma- 
tion of what India and Pakistan have 
done. That is the latest decision. 
iJnder these circumstances I claim. Sir, 
that my hon. friend is not fair to the 
hon. Members of this House, in stating 
in a way which puts the case as if 
the matter is still under consideration.

Shri C. D. Deshmukh: I do not get
the point of the hon. Member.-

Shri Biswanath Das: I am very sorry, 
but I have a very short time at my dis
posal; I will state what he has stated...

Shri D. Deshmukh: I stated that 
a trade agreement has been made as 
announced and that in due course the 
International Monetary Fund will give 
its decision on the par value of Pakistan 
rupee.

Shri Biswanath Das: Tliat you have 
not stated. If you had stated that the 
bank will give a decision on the par 
value of the Pakistan rupee, there was 
nothing for me to complain. I will 
Just read what the hon. Finance 
Minister has stated......

Mr. Deputy-Speaker: Whether the
hon. Minister said it or not. that is 
the position.

Shri Biswanath Das: I agree that is 
the position. My complaint is that a 
definite and satisfactory decision 
fthould have been reached on this ques
tion, The hon. Finance Minister stated 
in his budget speech that he has 
/accepted the trade agreement and 
should have clearly stated that the 
International Bank Is going to accept 
*t and thpt i<i my complaint.

Then 1 come to the question of the 
purchase of British Defence disposals. 
Sir, we and Pakistan purchased these 
installations. We had to pay Rs, 133 
crores to Britain and have paid about 
Rs. 12 crores for Pakistan and we have 
got to realize from Pakistan, the 
amount due from the sales of these 
disposals. Looking into the Budget 
memorandum of the past two years, I 
find that these amounts have not been 
recovered. I would like to know why 
these amounts have not been recovered 
even though it was stated that these 
amounts have fallen due from 1949-50. 
Why should a tendency of soft-hearted
ness be shown at a time by the Gov
ernment of a State which is itself in 
hopeless stress and difficulty to another 
Stale which is affluent and is having 
a surplus budget with remission of 
taxation?

Sir, a word about retrenchment. We 
have been harping on it. Government 
are stressing the need of retrenchment. 
The Economy Committee was appointed 
and after a lot of labour the mountain 
produced a mouse. The result was 
this: The hon. Finance Minister in his 
statement says that by giving full effect 
to the r<5Commendations of the Economy 
Committee, the economy will be to the 
extent of Rs. 4i crores. Sir, my hon. 
friend's predecessor Dr. John Matthai 
after discussing with the various Mini
stries as also with the standing Finance 
Committee came to the conclusion that 
no useful purpose will be served by 
these discussions because no Ministry 
was willing to accept any of these 
economies. Therefore, it was announced 
by him, I believe in Parliament, that he 
would think of a cut of 10 per cent. 
Great hopes were raised and I now find 
that my hon. friend says that all the 
cuts that the executive Government 
could think of will be of the order of 
Rs. 54 crores. Let it be what it is. Sir, 
having stated so far, I come to the 
Estimates Committee.

Mr. Deputy-Speaker: The hon. Mem
ber's time is up.

Shri Biswanath Das: I am very sorry 
I have got something more to say, but 
I will try to be brief.

Mr. Deputy-Speaker: When the
Finance Bill comes up the hon. Mem
ber can speak at length.

Shri Biswanath Das: Sir, I want to 
know what steps the Finance Ministry 
is taking on the Estimates Committee’s 
report. From what we have heard 
from the hon. Ministers, none of them 

,seem to be willing to place their cards 
as to the extent they would be wOling 
to accept the recommendations of the 
Estimates Committee. The Committee
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aave examined the proposals of the 
various Ministries in great details, and 
beve tried so far as possible to conne 
to decisions keeping an eye on the 
needs of the administration. Sir, as 
soon as decisions were arrived at, 
those were communicated to the 
Ministry concerned for examination. 
Therefore no one could say that they 
were taken by surprise. Under these 
circumstances, we were surprised to 
see that no Ministry has given any 
Indication of the extent to which they 
would be willing to accept these re
commendations. Now it rests on the 
Finance Minister to see that the re
commendations are given effect to. My 
only hope is the announcement made 
by my hon. friend, Shri Tyagi where
in he said that he had appointed a 
Joint Secretary to take charge of the 
leports, scrutinise them and insist upon 
the Ministry concerned to give effect to 
the recommendations. Let me hope 
that even this great hope may not be 
like the mountain In labour producing 
a mouse.

Shri Khandubhai Desai (Bombay): 
I believe that the Finance Ministry is 
the key to the whole economic situa
tion in the country. It is in charge 
of collecting the taxes from the people 
and distributing the total amount thus 
collected between the different Mini
stries for expenditure. I should say 
that in the collection of the taxes the 
Ministry is really very careful and 
would not permit any evasion of the 
taxation except of course to a certain 
extent in the matter of income-tax 
where there is a race between the tax 
dodger and tax collector. As for other 
taxes, the Ministry is very particular 
atid there is a sort of centralized 
control and scrutinj^ over the collec
tion of taxes by this Ministry. Can 
we say that the same control, scrutiny 
and investigation is^being exercised in 
the matter of the expenditure of Rs. 300 
and odd crores that are being col
lected in this country? My answer to 
this is this: The Finance Ministry may 
have got some rules for technically 
supervising the expenditure of the 
various Ministries, but I feel that the 
merits of the various items of expen
diture that come before it as ’estimate' 
is not \being examined into. I under
stand that the Finance Ministry has 
got its Financial Advisers to the 
various Ministries. I would like to 
take this opportunity to place before 
the House that these Financial 
Advi.sers attached and associated with 
the various Ministries are not exercis
ing the duties and obligations placed 
upon them by the Finance Ministry. 
After all, the Finance Minister is the 
custodian and trustee of all the funds 
that are being collected. During the 
course of the Pebat^ on the Budget,

various points have come up for criti
cism before the House. Some answers 
were given, though not satisfactory, by 
the various Ministries. They were In 
the form of defending the expenditure 
incurred by these Ministries on parti
cular items. I would like to tell the 
Finance Minister that he is not there 
to defend each and every item of 
expenditure incurred by the Ministries; 
but he is there to scrutinise all the 
items that have come before this 
House for criticism. I think, if the 
Finance Minister strengthens his de
partments even with more personnel 
if necessary to examine each and 
every item of the expenditure incurred 
by the various Ministries attached to 
the Government of India, that money 
will be well spent. I think that now 
there is a change of policy as f^r as 
collection of taxes is concerned. The 
Finance Minister has very rightly now 
declared that he is looking to the 
common man to conduct this Govern
ment and that he is looking to the 
common man to finance this Govern
ment. The common man will certainly 
tell him: “We will give you whatever 
money you require; but it is poor 
man's money and so please see that 
every pie that you spend on any activi
ties of the Government is very pro
perly spenf*. That is all that I want 
to place before the Finance Minister.

Shri C. D. Deshmakh; Sorry to 
interrupt; It would make it easy for 
me to answer if the hon. Member could 
refer to any instance which he has In 
his mind. I do not want many; just 
one or two to illustrate what he has 
in mind. It is very difficult to deal 
with a general accusation that finan
cial control is slack

Shri Khandubhai Desai: A s a  Mem
ber of the Estimates Committee, I have 
had occasion to go in some detail into 
the .expenditure of some of the Minis
tries. We found that there has been 
a sort of technical control, but on the 
merits of each oarticular item of
expenditure, there was no scrutiny 
whatsoever. Therefore, my suggestion 
is that as far as the Estimates Com- 

’mittee is concerned, it would be much 
better if a representative of the
Finance Ministry of high rank is asso
ciated In the deliberations of the
Estimates Committee, so that he may 
be able to place before the Finance 
Minister his reactions about wfiat he 
has heard during the course of the 
examination of the various estimates. 
There is one instance to which I would 
like to draw the attention of the hon. 
Finance Minister. It was brought to 
our notice in the course of the examina
tion of the Defence Estimates that 
stores * valued at several hundreds of
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[Shri Khandubhai Desai]
crores were left in this country when 
the war ended, out of which the 
Defence Ministry has released for dis
posal stores valued at Rs. 128 crores. 
What has happened to the remaining 
stores, we do not know up to now.
It may have been that a part of the 
stores may be live stores which may 
be utilised by the Defence Ministry 
for its current use; but I do not know 
whether that has been included in the 
Defence Estimates anywhere. I tried 
to find out—but I could not—whether 
any credit has been given for these 
stores which were in value to the 
extent, according to my opinion, of 
about 400 crores. I do not mean to 
say that they have been misapplied or 
misappropriated; but we do not know 
how this substantial amount has been 
dealt with. As I said, possibly they 
may be live stores and may be utilised 
by the Defence Ministry. If what I 
say is correct, then, possibly, the 
Defence expenditure may be much 
more than what we have been led to 
believe according to the budget esti
mate.

The time at my disposal is rather 
short; so I would like to concentrate 
on one point which has been worrying 
me.

Shrimati Durgabai (Madras): May 
I ask the hon. Member one question, 
for clarification? May I know whether 
the hon. Member is referring to a 
paragraph in the Estimate Committee’s 
report on the re-organisation of the 
Secretariat wherein it was said that 
the financial control on minor items 
is rigid, whereas on the major items, 
it was rather slack?

Shri Khandubhai Desai: That is what 
I am referring to also. In one state
ment I said that every pie that is 
being spent in the Secretariat or the 
Ministries shoula be very properly 
looked into and accounted for. That 
is what 1 said. It is for the Finance 
Minister now to evolve a system where
by a proper scrutiny is made.

Everybody is worried over the ques-. 
tion of prices. This is the one Ministry 
to which we look upon for bringing 
down the prices of various commodi
ties. I do appreciate that the Ministry 
has made all efforts to bring down the 
prices and I do agree with the hon. 
Finance Minister when he said that 
had he not properly looked into the 
m atter and devised certain means, 
probably, the prices would have gone 
up further. He has asked us to be 
satisfied with what has been possible 
in the circumstances. But, the fact 
remains that the prices are what they 
are today. He has not also held out

to us any hopes of the prices coming 
down. Let us see what situation this 
has created. We.all know that certain 
leaders of a political party have some
how or other got themselves associated 
with the Government employees, and 
every now and then, every two or 
three months, the country is being 
administered with threats of strikes, 
to an extent of demoralising the morale 
of the Government employees. I do 
agree that all human efforts are being 
made by Government to bring down 
the prices; but the prices are not com
ing down because of certain circum
stances over which the Finance 
Ministry or the Government may have 
no control. I quite see that. But, 
the fact remains that the prices are 
not coming down. On the contrary, 
we have heard during the last week 
that Government have increased the 
price of cloth anywhere from 10 to 20 
per cent. That would again raise the 
cost of living of the Government em
ployees. What can be done now? It 
is apparently a very difficult situa
tion. There are some people, actuated 
by political motives, who are bound 
to exploit the miseries of the em
ployees. Government say that if we 
give you dearness allowances as recom
mended by the Pay Commission, that 
would upset the whole economy and 
would again bring about the spiral of 
rising prices. I am particularly con
cerned with Class III and Class IV 
Government employees. As far as the 
recommendations of the Central Pay 
Commission are concerned, Govern
ment have, for various reasons, may 
be beyond their control, not been able 
to honour their obligations and to 
give increased dearness allowances to 
their employees ^s recommended by 
the Commission. I do not think that 
these employees working in the 
various government services, whether 
they be in the Railways or in the 
Ordnance Depots or Stores or even in 
the Secretariat or in the Local Govern
ments would be satisfied by a unilateral 
declaration by the Government that 
they cannot do anything in the matter. 
I think, that would be a negative 
policy and that will not do. I would 
suggest, if I may, that the time 4ias 
come now when there should be a 
proper investigation of the whole situa
tion and an Impartial commission may 
be appointed to look into the whole 
question of dearness allowance. At 
the stage at which we now are, I 
would recommend to the Government 
that as far as certain items which 
form the ordinary needs of the noor 
cfnployees are concerned, for example 
the rationed cereals or cloth etc., 
these may be given to them at con- 
cossional rates. Unless some such 
action is taken, I am afraid th^ pollti-
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ral parties to which I have referred, 
will be unnecessarily exciting the gov
ernment employees and they will create 
a situation which will be bad. I do 
agree that the country is passing 
through a very critical period in its 
history and any action which calls 
upon or results in the government em
ployees staging a strike is not only 
unpatriotic but is anti-national and 
what is worse, it will be suicidal, it 
will not be in the interests of the em
ployees themselves. I would there
fore, appeal to the political party who 
wants to exploit the situation, not to 
indulge in strike threats but to follow 
constitutional methods. They claim to 
be the opposition in the country and 
if that be so, the opposition also, in 
my opinion, must act with a sense of 
responsibility. As far as the Govern
ment is concerned, I would appeal to 
the Government to consider the sug
gestions I have made and do what
ever is possible in the matter so as to 
allay the growing discontent. That is 
all I wish to say in the matter in the 
time at my disposal. I have u few 
more things to say, but I would not 
take away the time of my other col
leagues here who wish to speak and 
I shall leave them for the present and 
avail myself of some other opportunity 
to give expression to them and lay 
them before this House on some future 
occasion.

Shri Himatsingka (West bengal): I 
would like to address m y . remarks to 
the question of whether or hot we have 
arrived at a stage when we should 
seriously consider the question of the 
value of our rupee. Sir, you remem
ber the rupee was devalued In 
September 1949. There were justifica
tions for that at that time, for the 
sterling areas had devalued their cur
rencies and it was thought necessary 
that we should also be careful to see 
how the thing worked. Sir, this 
arrangement has now worked for about 
eighteen months and I feel it is now 
high time we took account of the 
position as it stands now. In the year
1950, the imports came to Rs. 542 
crores and the exports to Rs. 557 
crores. Therefore our balance of pay
ment oosition has been favourable and 
we h^ve had no difficulty. But now 
on n^'count of the very huge quanti
ties of food grains to be imported due 
to the various difficulties that had 
arisen in the country, and also be- 
caus? of the high prices of jute and 
cotton which we have to import »and 
which we must necesiBnrily import, I 
think the imports will perhaps rise to 
about Rs. 700 crores or even a little 
more. And so if we keep the value 
of our rupee as H now is. we will

have to find exports to the extent of 
about Rs. 700 crores. But looking at 
the exports that we have made this 
year, I do not think that even with 
very favourable conditions and taking 
a liberal view of the thing, we can 
reach that figure of exports. As you 
know, we have been exporting large 
quantities of cloth and that has 
brought about a situation in the coun
try when there is serious scarcity of 
cloth and so we have to seriously 
consider putting a stop to all exports 
of cloth. We have to consider the 
stopping of all export of textiles be
cause people in the country cannot 
get what they want and there is 
scarcity in the land the like of which 
we have never had before. Therefore 
the hon. Minister in charge has rightly 
cut down the exports. But I think we 
may have to consider the question of 
total banning of exports in textiles at 
least for the next few months. The 
index of wholesale prices has also * 
gone up considerably during the last 
12 months. Whereas on the 25th 
March, 1950, the number for food 
articles was 395, now on the 24th of 
March, 1951, it is as much as 414. 
Similarly the number for industrial 
raw materials has gone up from 486 
to 648, that for semi-manufactured 
goods from 346 to 386. So far as 
textiles are concerned, the steep rise 
I think has been on account of the 
de-control of jute and prices have shot 
up from 561 to 987. The position is 
very clear and it is quite evident that 
ajl these prices have gone up very 
considerably. The cost cf living index 
in Bombay has also gone up. If we 
cannot hold up this rise in the prices, 
it will be a very difficult problem for 
the Government to check infiatiofr. I 
think if we decide to raise the value 
of the rupee to its par value, to the 
value it had, we would straightaway 
save a lot of money in our imports. 
If the country had to pay about Rs. 700 
crores and if the savings came to 
about 30 per cent, we would straight
away save about Rs. 210 crores. Even 
if we lost thereby a certain amount 
of exports, it will not be more than 
Rs. 50 crores or so and in any cas^ 
we would be making a net saving of 
Rs. 160 crorgs or thereabouts straight
away by revaluing our rupee. Coun
tries devalue when the prices of the 
commodities they export are rather 
high. But the prices of all our com
modities are below the prices ruling 
in d i f f e r e n t  p a r t s  of the world. If we 
want, we. can export cotton textiles. 
We can sell steel, cement and even 
sugar as the prices here are leas than 
what they are in other countries. 
Therefore, there is no Justification for 
keeping up the devaluation of the 
ruoee.
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Shrl Khandubhai Desai: But is this 
a permanent feature or a temporary 
one?

Shrl Himatsinffka: It is a permanent 
feature. So far as the prices of articles 
manufactured here are concerned, 
they are below those ruling elsewhere 
and that is w'ly our country is in a 
position to export things to different 
parts of the world. Therefore I would 
request the hon. Minister to consider 
whether this is not the right moment 
when we should straightaway revalue 
our rupee. If we do not do that now, 
a time will come when it will be im
possible for us to find the amounts 
that will be necessary to make pay
ments for our imports. You cannot 
cut down imports because you have 
got to import .food. You have got to 
import jute and also cotton. The im
port of jute and cotton alone from 
'Pakistan will perhaps be to the extent 
of 120 crores and if we revalue our 
rupee at the rate of 44 crores for every 
100 crores, the difference will come to 
53 crores. Therefore I would beg of 
the Finance Minister to consider the 
question with his experts and come to 
an early decision, so that the country 
may not go on losing more and more 
on this one item only.

Perhaps this question of revaluing 
our rupee mig'it solve a lot of diffi
culties. I have received today the 
April issue of Economic Survey Report 
of the British Government for 1951. 
I will quote just one paragraph of the 
conclusions trhey have arrived at:

“The account given in this 
Survey of the United Kingdom’s 
economic prospects in 1951 is in 
n^ny  ways harsh and unpleasant. 
Ifp resen ts a sharp contrast xo the 
successful achievements of 1950. 
Even so. many of the assumptions 
on w'.iich it is based may well 
prove to have been optimistic. 
There is always a considerable 
element of uncertainty in the fore
casts given in the Economic 
Survey, but this year it is much 
greater than before. We cannot 
count on getting the raw materials 
required for a 4 per cent, increase 
in industrial production. We can
not count on being able to raise 
the earnings of our visible exports 
by over £500 million. We cannot 
count on the rise in import prices 
being kept within the limits 
described above. None of these 
develooments will be more than to 
a small extent under the coi>trol 
of this country, and if evente 
abroad s-'iould turn out less favour
ably than has here been assumed, 
we may find ourselves in very 
serious difficulties. At best we 
face in the immediate luture «

decline in the rate of increase in 
the national output a worsening 
of the balance of payments, a fall 
in supplies of some consumer 
goods, and a continuing rise in

If the prices in U.K. rise, as I am 
afraid they are going to, our imports 
from .that country also will cost us 
much more and therefore it is high 
time that we take up this question for 
consideration and come to a definite 
conclusion as early as possible. If the 
point of view I am putting forward 
for t ’.ie consideration of the hon. 
Minister and his Government is right 
we should not delay the decision any 
further.

The House will remember that the 
question of decontrol of jute was 
taken up somevime in November last 
year. It is right that we have decon
trolled jute, as a result of which a 
number of problems have been solved. 
The price of jute has gone up. It is 
now 102 instead of 35 which we were 
trying to stick to. Even at this price 
the manufactured article is selling at 
a good profit. Whereas when we de
controlled the price of Hessian was 
at Rs, 55 it is now about 118 plus the 
additional duty levied by this hon. 
House. Therefore we should not lose 
any further time in coming to a definite 
conclusion about this. This revalua
tion is the one thing whereby we will 
bring down the cost of living.

One of the two things th.at go into 
the price structure is food. At the 
present moment the prices have not 
gone up because the imported food
stuff has not come into the picture 
yet. When imports come from out
side the prices rise and the cost of 
living will go on rising and create a 
spiral. We will then have to raise the 
wages of wage-eamers and a lot of 
difficulties will be created. Therefore 
I feel that this question should be 
taken up and some definite conclusion 
arrived at as early as possible.

If the rupee is revalued the cost of 
livinc will come down. Labour and 
also the middle classes and others too 
will gain. . There will be an all round 
imorovement. Therefore a decision on 
this ouostion ought not to be allowed 
to drift. ^

Judged from another point of view, 
if there is difRculty of payment we 
cannot reduce the number of our im- 
norts like industrial raw materials or 
food. But if we do revalue our rupee 
we will be saving in every thing—food, 
jute, cotton and even in capital goods 
also. Therefore there Is no reason
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why this question should not • be 
seriously considered and some decision 
arrived at ay soon as possible.

Sir, I would like to take another ten 
minutes and would continue alter 
lunch. •

Mr. Deputy-Speaker: The hon. Mem
ber has already taken ten minutes.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[Shrimati Durgabm in the Chair]

Shrl Himatsinffka: Madam« before
lunch I was addressing you on the ques
tion of re-valuation and so far as that 
point is concerned I have finished 
except for one more small suggestion. 
What I feel is that when the hon. 
Minister, Mr. Munshi’s ships begin to 
come as we all want them to come 
quickly, the position of our balance
of payments might begin to become
adverse and then it might be diff\cult
for us to justify re-valuation, and 
therefore this question is very urgent 
from that point of view also.

I want to refer to two or three small 
matters which are questions of Im
portance from the point of view of the 
prestige of the Government as also in 
view of the difficulties that a number 
of persons have been put to. One is 
the question of pre-partition liabili
ties. As you may be aware, a large 
number of persons have to receive
various amounts for works done or 
supplies inade to the undivided Gov
ernment of India as it then was, and 
to the Provinces of Pre-partitioned 
Punjab and Bdngal. There are cer
tain arrangements whereby certain 
amounts are to be paid in the first 
instance by Pakistan and in certain 
other cases in the first instance by the 
Indian Union or West Bengal. The 
people who supplied these things or 
executed these works do not know how 
matters stand, and on account of the 
fact that there is some trouble or 
other that is brewing between the two 
Governments, a large number of pay
ments have not been made to these 
parties. I would request the hon. 
Finance Minister to have this ques
tion looked into and, as the claims 
have all been examined by the Parti
tion Council and the other Committees 
that were set up for the purpose, to 
see to it that they are paid. It may 
be that they have to adiust their 
acronnts with the other Governments 
in West Pakistan or East Pakistan.

but surely it is up to the Government 
of India to see that the nationals of 
this country who did a lot of work for 
the Government and supplied various 
articles are paid their dues, dues 
which have been passed for pajmient 
by the Partition Council and the other 
Committees that were set up.

Another question to which I want 
to draw the hon. Finance Minister’s 
attention is the question of the sales- 
tax. As you know by virtue of article 
286 restrictions have been imposed on 
the levy of sales-tax on sales of 
articles outside the State, As you also 
know, practically the whole of textiles 
are produced in the State of Bombay 
and are supplied to Bihar, Bengal, 
Assam and other States. Article 286 
makes it absolutely clear that no law 
of a State shall impose, or authorise 
the imposition of, a tax on the sale of 
goods where such sale takes place 
outside the State, and in the explana
tion it has been made clear that “a 
sale shall be deemed to have taken 
place in the State in which the goods 
have actually been delivered as a 
direct result of such sale...for the pur
pose of consumption**. No one can dis
pute the proposition that so far as 
cloth is concerned it is being deli
vered in the various States to which 
allotment has been made for con
sumption in those States. The article 
makes it absolutely clear and incum
bent on the States from which the 
cloth is exported not to charge the 
sales-tax, but only today I have got 
a letter from a party that the Bom
bay Government has been charging 
the sales-tax on supplies that are going 
out of Bombay to the various States. 
I would request the hon. Finance 
Minister to take ud this question. It 
cannot be expected that individual 
parties will quarrel over this matter 
or take it to the courts, but when the 
Constitution has made it absolutely 
clear I think this matter should be 
looked into and something should be 
done.

Another matter to which I want to 
draw my hon. friend’s attention is with 
regard to some of the river vallev 
.schemes which have been taken in 
hand In the various States. I was 
told in West Bengal that about Rs. 2 
rrores have been advanced for the Mor 
River scheme. They have completed 
the barrage and are constructing the 
dam, and if one more crore can be 
advanced I was told the scheme can 

.be completed one season ahead. If the 
t  scheme can be completed one season 
■ahead we will be getting the extra 
l^o d u ce  of about six lakh acres which 
fare Intended to be Irrigated by the 
^scheme, and I think It will be worth
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[Shri Hlmat^ingka]
our while to find this additional money 
for the State if they are in a position, 
as they say they are, to complete the 
scheme one season earlier. It will in
crease our production and will solve 
a lot of our difficulties so far as the 
food question is concerned.

I also wanted to make a few sug
gestions on the question of controls 
as they create a lot of problems for 
the hon. Finance Minister. The 
moment any kind of control is intro
duced the blackmarket springs up, 
and whether a person wants it or not 
the moment prices go outside the fixed 
limit those moneys are kept out of the 
books and this always creates a pro
blem. Therefore, I would suggest 
that this question should also be con
sidered and steps taken to minimise 
controls as far as they could possibly 
be without detriment to the other 
questions involved. Controls should 
be removed from such of the articles 
as can safely be decontrolled, so that 
at least some of the problems which 
go to create so much ill-feeling against 
the Government and bring a bad name 
for the Government rightly or wrongly, 
will be solved..

I would request the hon. Finance 
Minister to consider the various sug
gestions I have made with regard to 
sales-tax, controls and other important 
issues.

Shrl A. C. Guha (West Bengal): 
The Finance Ministry is responsible 
for the all-r6und financial and econo
mic affairs of the State and also of 
the country. The most Importjant 
problem that has been engaging the 
attention of this House and perhaps of 
the Government is that of effecting 
economy. The hon. Finance Minister 
came with a reputation that he was 
very much in earnest about eftectlng 
economy, but it seems he has e i ^ r  
despaired of the task or has n o t  l ^ n  
able to do anything appreciable. 
Like charity every virtue ought to 
be practised first at honvs. The 
Finance Minister ought to have f l^ t 
effected economy in his own MimsW- 
I think he has not done 
significant—at least which may 
appear to the House signlfl 
cant or appreciable—in his own
department. For his 
not only a question of effecting ec-> 
nomy in his own «lep®rtment but 
also a question of exercising 
over the expenditure of the 
Ministries. That
be only at one pomt, that is when 
the money is sanctioned, 
be a continuous process so ^ a t  when 
‘he sanctioned sum Is spent the entire

expenditure should be under the 
(*ontrol and supervision of the Minis
try of Finance.

In certain cases the Estimates Com
mittee has found that there has been 
too much of control and supervision 
in minor matters while in major 
matters the supervision and control 
has not been as it ought to have been.
I woo l̂d invite the hon. the Finance 
Minister's attention to para. 16 of the 
second Report of the Estimates Com
mittee and would request him to-see 
what he can do to improve tbe situa
tion. I can cite one or .two cases. 
The payment of Rs. 1 crore in respect 
of fertilizer purchases without the 
previous sanction of the Finance 
Ministry is a matter where that 
Ministry has not fulfilled its obliga
tions. As against this, for some petty 
repairs, flies have been moving up 
and down. For instance, in the 
Calcutta Press, the sanction 
for repairt to a lorry costing 
a sum of about Rs. 800 was received 
after two months and in. the mean
while the Manager had to pay about 
Rs. 3,000 by way of hire charges for 
private lorries. All such cases should 
be minutely examined by the hon. the 
Finance Minister and his worthy 
lieutenant Shri Mahavir Tyagi.

Then I come to the question of the 
Indian rupee. When our rupee was 
devalued, perhaps we could not help 
it, but then the whole thing was done 
hurriedly and without proper consul
tation with the countries with which 
our economic relations were Intimate— 
I mean Pakistan and Ceylon. For 
having done^-that hurriedly, perhaps 
depending too much on Anglo-Ameri
can goodwill, we have to pay heavily. 
Then, Madam, the hon. the Finance 
Minister went to the International 
Monetary Fund at Paris last Septem
ber or October full of hopes to have 
the Pakistan rupee's exchange value 
lowered by the I.M.F., but his hopes 
were not fulfilled. When Pakistan 
was in a mood to come to terms In 
last Septf'niber, we depended too 
much on the I.M.F. or Anglo-Ameri
can goodwill and we have now had 
to accept Paiclstan rupee at Its par 
value. Apart from the question of 
prestige, I think the present value of 
the Indian rupee is going to cause 
serious harm to our position finan
cially.

Madim, it has bren said that our 
foreign- exchange position last year 
after devaluation had improved. 
During the twelve months of the pre
devaluation period, the exchange re
ceipts v’ore Rs. 517 crores and pay
ments Rs. 766 crores, a deficit of
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Rs. 249 crores, whereas during the 
twelve months of the post
devaluation period, our receipts yveie 
Rs. 638 crores and payments Rs. 572 
crores, leaving a favourable balance 
of Rs. 66 crores. But these figures do 
not give the full picture of our finan
cial position. The favourable balance 
ol Rs. 66 crores was mainly due to the 
curtailment! of our imports to the 
tune of about Rs. 125 crores and 
increase of 82 crores in export of textile 
manufactures— în spite of an overall 
shortage of textiles here. In effect 
therefore our exports did not increase 
by any appreciable quantity simply 
because of devaluation.

Government have tried to keep 
down the inflationary pressure, lest 
the effects of devaluation be neutralis
ed. Even here, they have not been 
successful in spite of their best efforts. 
The general index figure which before 
devaluation was somewhere near 390 
today stands at near about 450 points. 
So, inflation has not been checked 
and this has almost neutralised the 
benefits of devaluation.

If we revalue our rupee the position 
is likely to be improved. If the entire 
sterling areas devalue their coins 
the position may be easier; but even 
if the other sterling countries do not 
revalue, we are likely to benefit to 
a certain extent. Our estimated 
cotton purchases in the next year to 
the tune of Rs. 65 crores is likely to 
come down to Rs. 45 crores. The 
present Indo-Pakistan Trade Agree
ment leaves a deficit of Rs. 50 crores; 
if we revalue our rupee, this gap will 
be wiped out or be reduced by at 
least Rs. 40 crores. This is likely to 
reduce inflation and cost of produc
tion helping exports. —

Then there are other points also. 
Now that the I.M.F. has accepted the 
Pakistan rupee ratio, the posi
tion has vitally changed. Our .accep
tance of the par value of the Pakistan 
rupee in the Indo-Pakistan Trade 
Agreement was conditional and limited 
to that particular fact only; but now 
that the I.M.F. has accepted the Pakis
tan rate, it has become obligatory for 
us to make all payments at that rate.
I understand that Pakistan has already 
put in a claim for Rs. 49 crores on ac* 
count of Reserve Bank assets and there 
are pension and other payments also 
which require periodical adjustment 
between the two countries. If  we do 
not revalue our rupee, we shall have 
to make all payments at the present 
rate, which would be a great loss to 
our country.

As a Member coming from Bengal, 
I^must say that the Indo-Pakistan 
Trade Agreement must hav« been 
73 PSD

concluded some months ?igo. I can 
understand other Members of the 
Cabinet except the Finyice Mipist«r 
who are men from public and poli
tical life having idealistic illusions 
about the intentions and purposes >̂1 
the Anglo-American bloc; but the 
Finance Minister coming as he does 
from the Services ought to hove 
better appraised their mind. I think 
he also depended too much on their 
goodwill and did not take any step 
to conclude the Indo-Pakistan Traae 
Agreement earlier when we would 
have got better terms. This is not to 
say that because a mistake was com
mitted then, we should persist in that 
and not rectify that. It is not that 1 do 
not appreciate that if we had not 
concluded this Agreement even now, 
it would have been worse still for us. 
But when the Agreement was con
cluded certain industries of Bengal, 
particularly ceramics, glass, hosiery 
and toilets ought to have been includ
ed. Undivided Bengal was one eco
nomic unit and even divided Bengal 
continues to be one economic unit. Both 
the Governments of India and 
Pakistan seem to forget that, they 
have to bear this important fact in 
mind. And I would ask the hon. the 
Finance Minister to include these 
articles.

In the end I would just like to say 
a word about jute. Even now, as 
would be apparent from press reports 
the position is very dark and unless 
some effective steps are taken in the 
line of State trading, there will be 
trouble in jute trade. The practice of 
having a man from the industry as 
Controller, as in the case of iron pnd 
steel, has landed us into all this 
trouble. (An Hon. Member: Is he
still the Controller?) No, he is very 
much the Controller even now. He 
has that Directoral control and 
authority of allotment to shippers. 
Government have all along been guid
ed by the advice of the Controller 
and his companions and that has 
landed them in the present difficulties— 
incurring heavy losses. As my time 
is up, I conclude here. Madam.

Shri Sldhva (Madhya Pradesh): The 
hon. the Finance Minister’s taxation 
proposals have imposed an additional 
burden of Rs. 31;6 crores on the peo
ple of this country, which has mostly 
fallen on the lower middle and poor 
people. Several hon. Members nave 
been flooded with telegrams from the 
tobacco associations from wfiich we 
are going to knock out some Rs. 12 
crores. ' I am not  ̂going Into th« 
merits of this tax just now; that I 
shall deal with when the Finance Bill 
comes before this House.
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IShri Sidhva]
But, I would like to say in this 

connection that it this policy of the 
hon. Finance Minister is going to be 
followed in future, 1 do not know 
where our country will be. If my 
hon. friend Mr. Deshmukh banks on 
the “Colombo Plan”, I may tell him 
that the “Colombo Plan”, is stiU on 
paper, even if the Colombo P]an 
comes into existence we have to raise 
ourselves some crores of rupees. Let 
him face realities as they exist in 
the country. 1 do feel, Sir, that, if 
he tightens the belts of the various 
Departments and stops the leakages— 
I know he has devoted some attention 
to it and has brought forward certain 
proposals—that will go some way.

In the budget discussions of 1948 
1 stated that we haye imposed suffl- 
cient taxes and if only all these taxes 
are legitimately and rightly collected, 
they are quite adequate for the 
administration of this country. If I 
remfember rightly, this view was 
shared by my hon. friend Mr. Tyagi 
last year that if all the taxes are 
properly collected there will be no 
occasion for imposing further taxa
tion. 1 would request the hon. Minis
ter to consider this oiatter. The 
whole system today is in a mess. 
The finance, and accounts are in 
such a mess that the deeper one goes 
the more perplexed one becomes. .1 
do not know what is accounts; I do 
not know what is cash and I do not 
know what is audit. Of course, whQe 
I know the meanings of all of them, I 
do not know how they are functioning— 
who IS responsible for accounts, who 
is responsible for payments and who 
is responsible for audit. There may 
be responsible audit officers and ttiere 
may be responsible account officers. 
But where is the chain; where is the 
link and who is the co-ordinating 
authority? This is a m atter which 
deserves the earnest consideration of 
the hon. the Finance Minister.

^ n , Sir, I come to Disposals and 
Controls. We were assured by Minis
ter after Minister th^t the Disposals 
would be closed by the 31st of March,
1951. But the organisation still con
tinues. As far as I am able to gather 
—of course I am speaking subject to 
correction—the Provincial and Central 
^pen d itu re  on disposals and controls 
is something like Rs. 9i crores. I 
may be incorrect, because figures of 
provincial expenditure were not easily 
available. My point is? this. I am not 
entirely in favour of decontrol. But 
where it is possible, why not fix a cei
ling price and remove the control? 
How long are you going to continue this 
control. There is for example the 
Textile Control organisation, with its

headquarters in Bombay and offices 
throughout the country. Similarly, 
if one were to visit the Shahjahan 
Road one would find IJhousands of 
employees working. Where it is 
necessary, do continue the control. 
But has any attention been paid to 
the fact that the time has come when 
controls on certain items can be re
laxed? I would request the hon. the 
Finance Minister to bear this fact in 
mind.

The third point I want to deal with 
is the Estimates Committee. I wanted 
to know the other day—he was not 
present then in his seat—the view of 
the hon. the Finance Minister about 
this Committee, because he has come 
after the Estimates Commititee was 
appointed. To refresh his memory, 
I may tell him that his predecessor, 
Dr. Matthai attached great importance 
to the reports of the Estimates Com
mittee. For his benefit, I would like 
to read to him what he said a t the 
last Budget session:

“I  attach such great importance 
to the Estimates Committee that 
I would like to consider their pro
posals. . . . They will be the 
guardians, they will be the cus
todians and they will give me a 
certain amount of support when 
my Budget is prepared. Therefore,
I am looking to that Estimates 
Committee with great interest.”
He also suggested: “I do not expect 

the Estimates Committee to overnaul 
12 Ministries. I would suggest them 
to overhaul only 3 Ministries.”

He also suggested that the reports 
on these three Ministries should be 
sent in time. Now. we sent reports 
on three Ministries. The first was 
on the Ministry of Industry and Sup
ply and it was sent to the Ministry in 
September to enable the Finance 
Minister to consider the proposal be
fore the Budget. The saving suggest
ed was Rs. 2,13,72,000. Later we 
submitted a Report on Reorganisation 
of the Secretariat, where no figures of 
saving were suggested. Then we sent 
our Report on the Ministry of Com
merce suggesting a saving of Rs.
23.76.000. In our fourth report on 
the Ministry of Works, Mines and 
Power we estimated a saving of 
about Rs. 1,70,08,000. All told we 
recommended a saving of Rs.
4.07.56.000. Now I would like to 
know from the hon. Minister as to 
what his policy is: whether he wants 
to give that importance to the Esti
mates Committee which his predeces
sor attached? We, the honorary 
Members of the Committee devoted 
a lot of our time to this Com
mittee. You, Madam, were one of 
the members and you know how 6 m
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after day we worked tor five six 
hours, discussing various matters, 
examining officers, etc. If the hon. 
Minister is going to attach to this 
committee only that importance which 
is attached to other standing com
mittees, then, personally I think that 
it is no use having the Estimates 
Committee. I would, in this connec
tion like to quote what Dr. H atthai 
said on the 28th February 1950.

“I am looking forward to the 
work of the Estimates Committee 
when it Is set up because I  think, 
in two directions it is going to 
exert a healthy influence upon 
the course of public expenditure.
In the flrst place, the suggeftions 
and criticisms which may be made 
by the Estimates Committee, 
would, in my Judgment, give a 
very useful direction and guidan
ce to the Government in the 
matter of regulating expenditure. 
Secondly, I think the knii^ledge 
that the expenditure of Govern
ment and of the variouf Depart* 
ments of Government Would be 
examined in detail \>f an inde
pendent authority sod up by the 
House would, I am ce^ain, «ct 
as a deterrent on extravagance in 
public expenditure.

He took very keen interest in this 
Committee and attended our Rules 
Committee, presided over by the ho«. 
the Speaker. He suggested that we 
should complete our reports and pre
sent them to the Finance Minister 
before the Budget was taken up. We, 
therefore, took particular care to finish 
our report in (}me and send them to 
him. Now. I would l ik e 'to  know 
what he has done with them. Has 
paid any attention to them or has he 
thrown them into the waste paper 
basket, though It is not likely literally. 
However, he did not make any men
tion of it in his Budget speech. I 
am sure he realises what great Im- 
Dortance his predecessor attached to 
this committee. I therefore feel that he 
must read the committee’s reports and 
see whether it Is worth continuing the 
work of E.C. If he does not consider 
it worth continuing, let us not waste 
our time and Government’s money 
any more. ,

At anv rate, T would suggest that 
he should not treat their proposals 
like any other Standing Committee, 
or even the Standing Finance Com
mittee, for Dr. Matthai had said:

“There is a very real distinction 
between the work of the Standing 
Finance Committee and the work 
of the proooseH Estimates Com
mittee. J h e  St«n<Jin? Finance

Conunittee is concerned with speci
fic proposals of expenditure made 
by each Department of Govern
ment but the Estimates Com
mittee’s business would be to 
make a comprehensive examina
tion of expenditure in relation to 
the resources available to Govern
ment. The real business of the Esti
mates Committee would, therefore, 
be, taking the policy and the 
objectives of Government (with 
which they are not concerned), 
to suggest how this policy and these 
objectives could be carried out 

with the least expenditure of 
public resources. That, Sir, Is 
the first matter to which I would 
like to refer as arising from the 
introduction of the Constitution.”

3 pjyL

There are further paragraphs of 
what was said both by Dr. Matthai 
and the Speaker on thi^ point. But 
I would not take much of the time 
of the House. I would request my 
hon. friend Mr, Deshmukh to kindly 
call for these reports and read them 
and see whether he agrees with them 
or not. He may have different views. 
If he has different views, let him 
please tell us. Because, we shall bs 
sitting again and we do not ^an t-^  
at least I do not want to waste my 
time. I have to come here a t great 
cost and expense. Government have 
also to foot the bills of the Members. 
I do not want that money to be wast^ 
ed, if our Reports are to be treated by 
Hhe Finance Minister in “ this way.
I am saying so for this reason that he 
has made no mention of It, I repeat* 
in his Budget specch. I expected that 
he would exhaustively deal with It. 
But perhaps he has not had sufficient 
time. He could have at least stated' 
“I am keeping these with me, and 
even during the course of this year 
I will see that they are examined and 
given effect to”. But he has simply 
dismissed it in his Budget speech.

Shri C. D. Deshmukh: Would the
hon. Member be content if he Is told 
that the Reports are being examlnedt 
Tf he is. then I can assure him that 

they are being examined very actively.
Mr. Chalrmaii: I think the hon. 

Member’s anxiety is that the recom
mendations ought to be Implemented.

Shri Sidhva: Yes. Madam, you
rightly came to my rescue. The
other day my hon. friend Mr. TyagI 
told me the same thing, that he has 
appointed an officcr and that he Is 
lookinff into them. And I thanfced 
him. But I do not want that recom^



0510 General Budget-- 10 APRIL 1951 List of Demands 6611

[Shri Sidhva] 
mendations made in 1950 should be 
implemented in 1953. I want him to 
give effect to the recommendations in 
the 1951-52 budget. That is the 
point. If you examine them and 
come to the conclusion that these are 
certainly points which ought to be 
considered, please give effect to 
them immediately.

One last word of ^ r n in g .  If he 
is going to send the Reports to the 
Ministries concerned, they are not 
going to help them. By all means 
tend them to the MDnisters. But 

from past experience, of the Economy 
Committee’s recommendations and 
various other proposals, I can say 
that they will turn them down.- They 
will say, *‘We are under-staffed, we 
want more staff, we cannot effect 
any economy” and so on. That is 
my grouse, that if the Finance Minis
ter is going to wait and depend upon 
the recommendations of the Minis
tries concerned, there is no use. By 
all means send them for formality's 
sake, but use your discretion. My 
hon. friend should use his discretion.
I do not want him to accept our pro
posal wholesale if he thinks some
thing fundamentally incorrect. But 
let him consider it seriously. If he 
gives it a little more attention I am 
confident that the problem will be 
solved.

Shri Subblah: While rising to
speak on this occasion I beg to 
state that one of the most 
important events after the Police 
action which is agitating the minds 
of the people in Hyderabad State Is 
the Federal financial integration and 
the inadequate subvention which has 
oeen allotted to it. Millions and 
millions worth of assets have been 
taken over without allowing the 
people of the State from having r.ny 
say in the matter. In the year 1948 
the Indian States Finances Enquiry 
Committee was appointed by the Gov
ernment of India, whose Chairman 
was Sir V. T. Krishnamachari. This 
Committee went into the financial 
structure of all the States and sub
mitted its report with its recommen
dations. It suggested a set of for- 
mulfie according to which all the 
Federal subjects were to be taken 
over by the Government of India 
imder article 278 of the Indian 
Constitution. At a moment’s reflec
tion upon the outcome of this report 
and the recommendations that it 

» made it will show to an unbiased 
mind that the Committee was only 
interested in Government of India’s 
takmg over, all the Federal subjects, 
anyhow without caring for the fact

whether or not the States would be 
in a position to rehabilitate their 
financial affairs by agreeing to accept . 
such subvention that would be grant
ed in their favour. I am very s jrry to 
say, no civilized Government would 
have acted with its own people and 
the units who owe allegiance to it, 

in such a shabby manner as the Gov
ernment of India has done in the 
matter of Federal financial integra
tion and by giving them inadequate 
silbvention. The people were not 
consulted. The State Governments— 
whatever Governments were there at 
the head of the States—^were not 
given any opportunity to suggest any 
deviation in the formula that had 
been set by the Enquiry Committee. 
On account of this the Hyderabad 
State was the worst sufferer. J t had 
its finances placed on a sound' basis. 
Crores of rupees used to be the net 
result of revenue and expenditure 
every year, and it used to be added 
to the treasury of the Hyderabad 
State. But all that is suffering today.

Looking into the details it will be 
found that the Committee took into 
consideration for revenue purposes 
the actuals of 1947-48 and 1948-49. On 
the expenditure side they took into 
consideration the actuals of 1948-49. 
Unfortunately for the Hyderabad 
State, these years were the most 
unrepresentative years. During this 
period, and just prior to it, all the 
revenues were adversely affected, and 
the expenditure had gone up. There 
was the Razakar regime which had 
wasted crores of rupees in prepara
tion for war against the Indian Union. 
People had revolted against the Raza
kar rule. There was choas and con

fusion. The Government of India was 
preparing to march its troops at the 
request of the people of the Hydera
bad State, to save them from the 
ruination and the reign of terror 
which had been let loose by the 
Razakars upon the people. There 
was blockade which had resulted in 
bringing to a standstill all the eco
nomic activities of the Hyderabad 
State. People were closing down 
their normal channels of trade and 
commerce in order to save their lives 
and were fleeing out of Hyderabad 
State. And I know for certain the 
Hyderabad State represented to the 
Enquiry Committee that these years 
cannot be taken as representative 
years, but their pleadings were not 

heeded to and they forced their own 
decision upon the Hyderabad State. 
Unfortunately for the Hyderabad peo
ple, at the moment the Government was 
consisting of Members who were 
servants of the Government of India 
and who wprp wore keen in carrying
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out the behests of the Government 
than safeguarding the interest of the 
people of Hyderabad State. They 
could not resist the decision which 
was thrust upon them. With the 
result they accepted Rs. 135 lakhs as 
subvention and committed the econo
my of the Hyderabad State for a 
period of ten years. . ’

Even then they have not looked 
into the accounts properly. For ins
tance, take Income-tax. Income-tax 
in Hyderabad State was Introduced 
for the first time in the second half 
of the year 1947-48. The machinery 
for the collection was still to gather 
momentum. There were political 
upheavals. Notwithstanding this, the 
collections in the second half of the 
year 1947-48 were about Rs. 50 lakhs. 
But in the next year, soon after, in 
1948-49 the collections had gone up 
to about Rs. 178 lakhs. The average 
of these two will be about Rs. 1*34 
crores. But this cannot be taken as 
a representative figure for calculating 
the revenue gap.

It is an average of 18 months and 
not of 24 months as it ought to be. 
In the following six months from 
October 1949 to March 1950 the
income-tax collections in Hyderabad 
State had gone up to 1;03 crores of 
rupees. From this it becomes ob
vious that the figure for income-tax 
should have been taken. if 
not more, at least at Rs. 2 crores. 
In this matter a clear injustice has 
been done to the Hyderabad State. I t 
will be obvious from all these
that the Hyderabad State is
entitled for purposes of income-tax 
calculations Rs. 2 crores whereas the 
States Inquiry Committee took into 
account only Rs. 90 lakhs. On  ̂ this 
account I would submit before' this 
House that Hyderabad State is entitl
ed for a crore of rupees more, to
wards the subvention that has already 
been given to it. The other item is 
Railways. On the revenue side the 
average of the railway receipts of 
Rs. 154*74 lakhs for 1947-48 and Rs. 
88*.23 lakhs for the year 1948-49 is 
taken into consideration. This figure 
of 88*23 cannot be taken as a repre^ 
sentative figure because it is the 
result of extraordinary circumstances 
that were prevailing in the Hyderabad 
State which had affected the traffic 
iust before and after the Police action. 
Taking into consideration that Rail- 
wav earnings had increased throughout 
India in the years 1947-48-40 the 
Hyderabad State should have got 
at least Rs. 175 lakhs on an average 
as Railway receipt for calculating 
revenue gap. On this account again 
Hyderabad State is entitled to get 
another Rs. 50 lakhs.

I wish to tell you that this is a very 
serious problem which is agitating 
the minds of the people and I have 
come to place this before this House 
after discussing for several days with 
the people who were interested in it 
and I hope you will give me an 
opportunity to at least place all the 
figures before this House, if not any
thing else that I may like to say in 
this connection.

On the expenditure slide the In 
quiry Committee has tak«»n into 
account Rs. 2 crores as an average 
expenditure for the maintenance of 
the Indian State Forces in Hyderabad 
State. During the war years from 
1942 to. 1946 for the maintenance of
8,000 troops the expenditure never 
went beyond Rs. 80 lakhs or to a crore 
but how can it be that when the Gov
ernment of India fixed the strength of 
the Hyderabad Army at 5,700 troops 
thjiexpenditure would go beyond Rs. 
6 (^akhs to a crore. I have feot the 
figures, but the time does not permit 
me to place all these before this 
House. I would, on the other hand 
challenge the Government of India 
to come forward and particularly the 
Minister of Defence and prove how r he 
has come to this decision that in the 
case of maintenance of 5,700' troops, 
Rs. 2 crcres are required in Hydera
bad State. But today the position is 
entirely changed in the sense that the 
Hyderabad Army has been completely 
demobilised. The Government of In
dia has no obligation now whatsoever 
and it has effected a saving of Rs. 2 
crores to itself. But this has, however, 
created a very serious problem for the 
Hyderabad State. Thousands of the 
people who are trained in the legular 
army have been thrown out of em
ployment: they are going about into 
streets of Hyderabad begging for Jobs 
and they are not able to get anythintj. 
It has created a very serious problem 
for the Hyderabad State and it Is go
ing to tell heavily upon the resourcerf' 
of Hyderabad State whether or not 
any arrangement is going to be made 
to .settle them in life.

Then taking into consideration the 
Income-tax, the railway earnings, the 
expenditure on the defence, national 
highways and Rs. 27 lakhs which we 
are beint? denied on account of the 
compensation for acquisition of lands 
at the time of expansion of the aero
drome, Hyderabad is entitled to get 
at least Rs. 4 crores as subvention 
There is a demand for justice behind 
this increase. It is more or less a 
secret deal that has been entered into 
by the Government of India with the 
servants of the Government of India. 
This was first brought to the notice
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of the people in the Hyderabad
State. When the economy committee 
was appointed that was presided over 
by an able, independent, intelligent 
senior Member of the I.C.S. Mr.
A.D. Corwala, who is very well known 
to this House. Sucb an independent 
person carefully looked into the
figures and has irresistibly come to 
the conclusion that the Government of 
India has entered into a raw deal 
with the Hyderabad Slate in this 
matter. There were olfher members
of the Committee who have also come 
to the same conclusion. Hyderabad 
State today is suffering for lack of 
finances and the Government of India 
shall have to reali.ze that the State 
has got to meet heavy expendi
ture on account of capital works and 
feed the social activities and solve 
the unemployment and economic 
problems and to pay for education, 
medical health and other develoifcient 
schemes without which there will be 
much confusion. Therefore justice 
has got to be done to Hyderabad 
State, and the Government of India 
should make provision and pay such 
sums as Hyderabad State is entitled 
to get on account of subvention which 
should be nothing less than 4 crores.

Shri Hassaln Imam: My cut
motion is:

“That the demand under the 
head ‘Ministry of Finance* be re
duced by Rs. 100. to discuss the 
policy re: revaluation of Indian 
rupee with reference to revised 
Budget figures.”
I feel that the time has long since 

oast, not come when this thin? should 
have been seriously considered by the 
Government. The question of reva
luation that was decided was decided 
in circumstances which were abnOT- 
mal and I have the a u t h o r i t y  of Dr. 
John Matthai for the statement v;hich 
he made in this House when this 
matter was being discussed when he 
said that this was done not 
with the full consideration 
which this m atter deserved. T^e 
following are the words used by Dr 
,Tobn Matthai on 5th October lt>49 
here:

‘*I feel that in this m atter I 
have had to act not on conviction 
born of logic necesr.arily but, so 
to spepk by the compulsion of 
events.”
If a thing was done ui^der duress, 

should it not at leisure be examined? 
Tills was In spite of all the forebodings 
and forecasts of the wise people that 
Pakistan will not be able to make any 
ratio and in spite of the faH that 
Dr. John Matthai used a very harsh

word. I would like to quote from 
the speech, but I cannot find it here. 
Mr. Munshi when he was not a Minis
ter repeated those words and it was 
like this: “I t  was done by Pakistan
under some sort of aberration.”

I say Madam that every single test 
that we can apply shows that we 
had made a mistake i in accepting 
devaluation that we did. I am not 
for being wise after the event and I 
spoke on this subject on 6th October 
1949 when I stated: .

“I wish to stress the fact that
I regard a rise in price as inevita
ble, unavoidable and inescapable.”

Today I find from the statistics that 
the Economic Adviser's indices for 
whole'sale prices for foodgrains have 
risen by 53 points from January 1950 
to 24th March 1951. The general 
index for all the articles has gone up 
by 63 points and the price......

Itfr. Chairman: The hon. Member 
is not heard because of the talk going 
behind him.

Shri Hussain Imam: The figure for 
the variable index of industrial secu
rities between 25th March 1950 and 
24th March 1951 has risen from 113 * 
to 133, a rise of 20 points in one year. 
As far as jute is concerned the
figures are most telling. The price
of jute in March 1950 was 68*7
and in March 1951 it was 110*8 a rise 
of 42 per cent. All these factors 
point that thinsrs are moving from bad 
to worse. Not only this; we 
are face to face with the 
huge purchase of food-grains from 
outside. One hundred and sixty 
crores of rupees on the present 
valuation have to be npent In other 
words, goods and services of the value 
of 160 crores will have to be made 
available to  the foreigners In order

• to get 4 lakh tons of food that we 
want. In addition to this, we have 
to import defence requirements and 
we have to import railway materials.
In all, there is an expenditure, in this 
year, of more than 225 crores to be 
made outside. Let me make my 
position perfectly clear. I am not
for goinsf back to Pakistan 
parity. But, we must have some 
revaluation. We must be the 
judge of what re-valuation is most 
suitable to us. We should not blindly 
follow the U.K. example as when they 
devalued from 4 dollars to 2'8 dollars,
44 per cent, of their old valuation.

Another factor which speaks-highly 
of the unhalnnred economy .of ours 
is that we have issued notes over and 
over again in larger amounts. In
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December 1949, the total notes issued 
were 1113 crores; today, ihey stand at 
1259 crores. An increase of 146 crores 
has been made in the Isiue iDepart- 
ment showing how precarious our 
position has become. The phenome
nal rise in the prices of all goods inside 
the country is due to one factor and one 
factor only; that is because our money 
in under-valued. The value should 
be raised. I say. if my old friend 
Mr. Tyagi were on this side of the 
House* 1 would have had much 
greater strength than I could ha^^p 
in having him on the other Benches. 
But, I hope that he will exert his 
influence and see that India gets a 
good deal out of this.

I personally feel, tiiat in the cir
cumstances in which we are U)day, 
it is very necessary that we must
bring down the cost of living. To
bring down the cost of living with
an under-valued currency is an im
possibility. The fear that we had
always that our things will not be 
exportable was a wrong fear. There 
was so much margin in the jute 
prices. Your control pricc was Rs. 
35; today jute is being quoted at Rs. 
90, since the control has been removed. 
After the removal of controls, the 
price has shot up. I feel that jute is 
a good indication of how much our 
currency can bear revaluation.- What 
has been the result of our policy. All 
the advantages of our de-valuation 
have gone over to Pakistan. Du not 
forget th^t at the end of September
1950, Pakistan offered to give 3 lakh 
bales at the old prices; it w is the 
India Government which refused to 
take them. Today, they went out 
begging at whatever price they dictat
ed, They offered at Rs. 30/-, we are 
now buying at Rs. 90/-. Mr Tyogi 
raised very rightly the question about 
sugar. The fact is that our Gov
ernment is not wide awake to ti»ke 
ad\^antage of the offers when they aie 
made. In the case of sugar, when 
offers were made, they refused; but 
when compelled by events, they bought 
it at £  10 more per ton than the price 

'a t  which sugar was formerly
offered. Similar is the case with 
jute. The fact has been lost sight of 
that many share-ho|ders in the com
panies have lost several crores on 
account of the fact that the companies 
had to close down. A  ̂ you know,
jute was available. But, because
everybody knew that India was going 
to have a contract with Pakistan, and 
there was going to be de-control, peo
ple who were wide awake withheld' 
their stocks. I am told by very 
reliable sources that Calcutta had a 
stock of not less than 10 lakh bales 
and they are now coming forward.

Very few bales of Pakistan jute have 
come; but the mills are working. 
Why? Because it is the intermediaries 
who are making money. We do 
everything too late. We are too wise 
before the event and the events prove 
us, in the eyes of the world, to be 
foolish.

The reason for all this is that this
business of control is a most compli
cated thing. I do not blame the Gov
ernment. I realise the difficulties. 
You cannot even rely on the advice of 
the business people. One may have 
an over-sold position and he may give 
one advice; another may have 
an over-bought position and be will 
give another advice. You cannot be 
guided even by the advice of experts. 
The best thing is to be as far away 
from controls as we could. I t  i;i 
necessary that our currency should be 
correctly valued. It is because of the 
under-valuation of our currency that 
we are having all these difficulties. 
You must decide to value it correctly 
on the basis of its intrinsic value. 1 
am neither for a 30 cent jupee 
nor a 21 cent rupee. We are very 
fortunate in having us our Finance 
Minister a man who is capable of 
understanding this thing much better 
than others. I wish him not to be 
obses!$ed by the thought that we have 
done one thing and wo must stick 
to it. Liet us realise that we made 
a mistake. I want Mr. Chintaman 
Deshmukh, as an expert, to decide the 
question. Whatever solution is 
brought forward by Mr. Deshmuich, 1 
am sure, will be in the best interests 
of the country. I wish him to live 
for the future and not in the past.

Gupta: In  the
a disposal, I pro-

‘•’onflne my attenUon to the 
*»on.

nnfv t *̂ i“ance Minister; there too . 
only to one part of the taxation pro- 

nm ely , the sales tax. I have
nr ^  merits

o* the sales tax 
although, in passing, I might say that 

p®®« described by an eminent 
w ^ m i s t  of the position of Dr.
V. K. R. V. Rao, only the other day. 
as a regressive tax. Not only th a t  
^  fu®”^  has been made to this tax 
m the ^ p o r t  qn the working of the 

Investigation Commission 
and it has been pointed out how this
nniv .i®* evasion notonly in sales tax but also In Incom ^
tn*m v^n  ‘h'lughtto my hon. friend and I am sure he* 
must have given his attSitiM  to 
that. The report says:

“The inter-relation of .the Mia. 
tax and the income-tax deserves
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consideration from the point of 
view of evasion of income-tax. It 
has been found that persons who 
sell articles dissuade purchasers 
from insisting upon a cash memo 
on the inducement of not demand
ing from the customer the sales 
tax  chargeable on the ^ale. This 
arrangement is advantageous both 
to the seller and to the purchaser, 
as the former is able thus to omit 
the sales from his books and 
thereby evade both sales tax and 
income-tax; the latter obtains an 
immediate benefit of a lesser 
price and is prepared to collude 
with the seller in keeping the sale 
out of the record, in the result, 
both income-tax and the snles tax 
suffer by reason of the omission 
of the sales from the records of 
the seller.”
This, of course, raises a )arger issue. 

It is for my hon. friend to look into 
the question whether it is not high 
time for the Government to devise 
ways and means of checking this 
widespread evasion not only uf sales 
tax, but also of Income-tax

I would certainly make one sug
gestion to my hon. friend and it is 
this. Generally speaking, if sales 
tax is to be levied—and no doubt this 
offers a ready source of income and 
a number of provinces are benefiting 
from the proceeds of this tax—I 
would suggost it for the consideration 
of the hon. Minister that if this tax 
is to be collected he should c^^nsider 
the advisability of collecting It at 
the source. If the lax is collected at 
the source, and then distributed 
amongst the different provinces, it 
will save so much bother and it will 
perhaps give a greater yield also; 
evasion will be minimised and compli
cations due to different circumstances 
obtaining in different provinces and 
also the different rates of sales tax 
obtaining in different areas, that also 
will go. That much about sales ‘tax 
in general.

I would like to confine my attention 
now to the position of tnis tux to 
the State •Of Delhi. In this connec
tion, I  would like the hon. Minister 
and this House not to be guided by 
slogans or by the mere fact that other 
States collect sales tax, and therefore 
Delhi must also pay this tax. I 
would like them to be sympathetic 
and to give their very sympathetic 
consideration to the various factors 
which obtain in Delhi and which pie 
not obtaining in other Provinces.

The first thing in this connection 
which I would like my hon. friend to

consider is that Delhi Is the tradi
tional capital of the country. It has 
been the biggest distributing centre 
in North India. Long before Amrit
sar and Kanpur were developed as 
distributing centres, Delhi used to 
cater for both these provinces and 
for Rajputana and for the entire 
North India. Then again, Delhi is 
an urban city State. It has not got 
the advantages which the adjoining 
provinces have. Large scale indus
tries my hon. friends know by now, 
have been discouraged and it is the 
policy of the Government that Delhi, 
being the capital 'should not have 
such large-scale industries in it, that 
these industries shoOld not be en
couraged here. Then as we all 
know, Delhi has no sources of agri
cultural income. The only two 
sources of income in Delhi are govern
ment employment and trade. As far 
as employment goes, if you take the 
figures so far as Delhi is concerned, 
probably South India will head the 
list and Delhi will be at the tail end, 
with perhaps less than 1 per cent. 
So the problem really is, how arc we 
going to fashion the future economic 
development of this State of Delhi 
which is so very important, being the 
capital of India.

Another factor which has been 
added to this problem is this. Due 
to the partition of the country even 
the cottage industries that existed 
here have suffered a very serious set
back because of the exodus of those 
people who were primarily artisans 
and who contributed to the wealth of 
Delhi. They have gone to Pakistan. 
For instance the silk industry, the 
ivory industry, the silver industry 
and so many others which were exist
ing here as cottage industries have all 
suffered a very great set-back. On 
the other hand, we have got an influx 
of refugees to an extent to which no 
other town in India has, and these 
refugees also come from a class 
which..........

Shrimati Rcnuka Ray (West Ben 
gal): What about Calcutta?

Shri Deshbandhu Gupta: Well, my 
sister knows the difference between 
Calcutta and Delhi. But my point is 
this. In Calcutta also people have 
come and people have also gone out 
and it is a question of adfustment, 
whereas in Delhi we have got more 
than 6 lakhs of people more. And 
most of these people who have come 
from West Pakistan are again urban 
trading people. Therefore Delhi has 
become a place abounding with trad
ing people and if we do not get any 
people to sell to, you can very we*
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imagine what the effect of it will be on 
the economy of Delhi.

Therefore, my point is that if we 
have to consider the question 
of levying any tax here we must not 
levy a tax which will prejudicially 
or adversely piTect the economic struc
ture of ^ I h i .  The hon. Finance 
Minister, while making this proposal 
^iave the reasons why he was imposing 
it and I am glad he has been frank 
about it. Here is what he said:

“The neighbouring States of 
Punjab and Uttar Pradesh have 
sales taxes and there have been 
complaints that the existence of a 
tax-free zone in Delhi results in 
a diversion of trade from these 
States to Delhi to the detriment 
of their revenues, without any 
corresponding benefit to the Cen
tre. The Centre has been advising 
the various Stat^ Governments 
to exploit sales taxes for aug
menting their resources and there 
is no reason why the Centre 
should not introduce it in Delhi 
in the present financial, strin
gency.”

Frankly speaking, the Finance
Minister has himself here admitted 
that it is not primarily or purely a 
revenue measure, that he is not guided 
by considerations of revenue,
but that he is guided more 
by the complaints made or the
pressure brought to bear upon him by 
the adjoining States. In this context, 
I would request him to compare the 
economy of Delhi with the economy 
of the adjoining two provinces. If he 
is going to yield to the pressure of 
the adjoining Provinces, let him him
self decide whether it would be fair 
to thia tiny State of Delhi to be put 
on a par with the adjoining provinces 
in this respect in as much as these 
provinces continue to enjoy so many 
other economic and other conditions 
which Delhi does not. The hon. 
Minister said that we have asked the 
provinces to augment their incomes. 
I want to point out that by the impo
sition of sales tax here, you are not 
going to augment the income of Delhi. 
On the other hand he will be augment
ing the incomes of the Punjab and 
the Uttar Pradesh as has been 
admitted, the complaint is that 
the custom duty is going to Delhi 
which otherwise would have gone to 
the Uttar Pradesh or to the Punjab 
Therefore when there is sales tax in 
Delhi all this custom duty will cer
tainly go to the Uttar Pradesh or to 
the Punjab and not come to Delhi. 
Therefore, according to his own 
argument there is no reason why b6 
should treat this matter so lightly -
73 PS

Then there are other factors which 
I would like to point out. Delhi to
day is one of the costliest cities and 
the hon. Minister knows this as we?l 
as anyone of us. Articles of everyday 
necessity are available much cheaper 
some ten miles away from Delhi to 
the North and the South of Delhi. 
They cost some 15 to 20 per cent, 
more in Delhi. Fuel, cereals and so 
many other......

An. Hon.
grains?

Member: What about

Shri Deshbandhu Gupta: Grain is 
controlled, I mean things which are 
free from control. For instance 
gram is selling at a higher price here 
than in East Punjab. Therefore, my 
point is, the cost of living here is 
much higher and nobody can chal
lenge that statement. Therefore by 
imposing this tax, the hon. Minister 
will not be helping himself, but as 
a matter of fact, he will be sounding 
the death knell of the trade in Dolhi. 
The amount of agitation that has 
happened in Delhi is very well Known 
to him. Representations have been 
mada to him and he knows that not 
only the Chief Commissioner's Ad
visory Council, but even the Chief
Commissioner is opposed to the im
position of this tax.

Shrl Sidhva: The other day the 
hon. Member was criticising the (.‘hief 
Commissioner and to-day he is Drals- 
ing him.

Shri Deshbandhu Onpta: It ts nc
question of praising anybody; it is 
a case of both agreeing.

One other factor that has tp be 
taken into consideration is this. 
If this tax is levied the Delhi Muni
cipality v/ill Ipse heavily in terminal 
tax. Today the income from terminal 
tax derived by the Delhi Municipality 
is to the tune of 70 lakhs. If articles 
(•oming hert are not allowed to be 
re-exported from here, which will bf 
the natural consequence of this tax, 
the Delhi Municipality will lose 2C 
to 25 lakhs. (Shri Sondhi: No.)
That is my estimate. (Interruption)
I am really surprised at my friend 
Mr. Sondhi, who Is trying to show 
his enthusiasm for the imposition of 
this tax. (ShH Sondhi: I do not).
He doe»- not realise that lakhs and 
lakhs of people who have not yet 
found their feet and who have juk: 
started to manage some earning will 
be adversely affected......

Shri Sidhva: I might Inform niy 
friend that in other States they par 
pales tax on food also. .
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Mr. Chairman: Order, order. Let 
the hon. Member be left to himself.

Shri Sidhva: I am sorry, Madam.
Shri Deshbandhu Gupta: My

earnest appeal to my friend the 
Finance Minister is that even if this 
tax is to be imposed, the present is 
hardly the time to do it. Conditions 
in Delhi are so very fluid and un
settled that he should thilnk twice 
before a measure of this character is 
considered......

Shri Sondhi (Punjab): Will the
hon. Member agree to the tax after 
the elections?

Mr. Chairman: Let not the hon. 
Member be interrupted: he lias very 
little time at his disposal.

Shri Deshbandhu Gupta: It is not
a question of anyone agreeing. I am 
sorry that although my friend Mr. 
Sondhi is a Delhiwala and lives here, 
he owes his allegiance to the Punjab. 
That is my grouse. People like him 
are fifth columnists here. It will be 
for him to answer that question; it 
will not be for me to answer. Tho^e 
people have with great difficulty in 
three years time just managed 
to make a living and they will see 
that their trade is ruined and my 
hon. friend will have to answer that, 
not me.

Therefore I  appeal with all the 
earnestness at my command to my 
hon. friend not to treat this question 
very lightly. Let this matter be 
examined thoroughly before any final 
^ccision is taken.

Lastly I would like to draw his 
attention and the attention of the 
House to the fact that he has found 
a simple method of imposing this tax. 
Whereas this tax has been the sub
ject of controversy in other provincial 
legislatures, wherever it has been im
posed—there have been a great deal 
of amendments and there is no uni- 
lorrjit.v in other provinces,—in Delhi 
he wants simply to extend under the 
Delhi Act either the Calcutta tax or 
t h e  tax in other Provinces. ThL«* 
would be most unfair to Delhi. Even 
if it is to be imposed let this legis
lature decide what it should be. The 
method that he has suggested, namely 
that this will be done by applying 
with suitable modifications the l^w 
of one of the Part A. States, I suggest 
that this would be adding insult to 
Injury. We are talking of democracy 
and we are today trying to satisfy 
Part C States and even in a matter 
like this tax we are Just trying to 
inipose it by notification or by raying 

thlf._wfll be done by extending

the tax of any other Province to 
this State. Therefore I earnestly 
appeal to my hon. friend to please 
take into consideration the various 
factors which I have placed before 
him. If after careful examination he 
feels that he has got to impose this 
tax, let that tax measure come before 
the House and let this House iecide 
as to what that tax should be.

In the end I would again appeal to 
him to remember that Delhi occupies 
a distinctive place and many benefits 
which other States enjoy are denied. 
Delhi cannot have industry nor 
agriculture. Therefore he should 

take all these factors into considera
tion and not proceed with this tax 
now. With these words, I oppose it.

Mr. Chairman: I propose calling on 
the Finance Minister at 3-50 and I can 
allow five minutes to one more 
speaker.

Maulvi Wajed Ali (Assam): I would 
require at least seven minutes.

Mr. Chairman: In that case I  will 
straightaway call upon the Finance 
Minister.

Maulvi WaJed AU: Madam.

Mr. Chairman: The hon. Member 
has forfeited his right.

Shri C. D. Deshmukh: I am grate
ful to Shri Biswanath Das for his 
kind references ♦o me. Hie made 
various points. The first was that the 
principles of allocation of expenditure 
between revenue and capital heads 
were not discussed before the House 
before they were embodied in the 
Budget. That has never been done 
before and ^indeed the creation of 
the capital expenditure head is only 
about three or four years old. It 
was done, I believe, by Sir Archibald 
Rowlands. I have given In para
graphs 34 T«nd 35 of my speech the 
reasons why I thought logically cer
tain expenditure should be shown 
under revenue heads and not under 
capital heads. Those considerations 
are there before hon. Members and 
that amounts in a sense to a discus
sion of those principles. There was 
time during the general discussion tc 
refer to that if Members had wanted 
to but I wish to reiterate again that 
the question of the headings under 
which expenditure is classified are 
hardly matters of general discussion 
or any special discussion in this 
House.
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Mr. Blswanath Das asked aa to 
what had happened In regard to the 
debt due from Burma. Burma's pre
sent position is well known and I 
beMeve that it is still difficult, in 
spite of what Mr. Biswanath Das 
.said, and we believe that it Is optimis
tic to expect Burma to resume pay
ment t)f her deb t But the m atter 
is, as it is bound to be, constantly 
under review. Far from Burma 
being able to repay its debt, only 
last year the Commonwealth coun
tries had to consider the grant of 
a £6 million loan to her. It may be 
that conditions have improved slight
ly but, as I say, the matter will not 
be lost sight of.

Mr. Biswanath Das raised the 
question of the debt due from Pakis
tan. According to figures available 
to us it is of the order of about 300 
crores under various heads such as 
Railways, P. & T. assets, cash 
balances given on partition, full 
pa3mient for ordnance factories, pen
sionary liability, share of uncovered 
debt, miscellaneous assets minus lia
bilities taken over and so on.** We 
have to agree these figures with 
the Government of Pakistan and we 
hope to be able to do it in the 
course of the current year, as I said 
in the course of answers to some 
questions here in t^is House. But 
some of the basic materials such as 
the closed accounts of the preparti
tion period, the actuarial value of 
the pensionary liability, etc., are not 
yet ready. Tliere are also a number 
of other points such as liability for 
postal cash certificates, savings bank 
deposits, which are still to be finalis
ed. Unless these figures are finalised 
obviously it is no use entering into 
negotiations with the Government of 
Pakistan. As I mentioned during the 
course of Mr. Biswanath Das’s speech 
the first instalment of the debt is 
due only on the 15th August 1952.

So, we have a little more than a 
year in which to agree on the final 
figure. .

Then Shri Das raised the question of 
the currency in which the debt due 
to us would be paid. Well, it is to 
be paid in Indian rupees, but to me 
It does not seem to matt^pr what 
exchange ratio a debtor country 
chooses to run. We have no intention 
of influencing the rate which Burma 
may fix later on if and when she 
starts paying, or any other country 
for the matter of that; so long as we 
receive repayment in the currency In 
which it Is due, namely' our rupee, 
ouf interests are fully served. And 
this d matter for forty year8--qno

never knows what changes Jsere will 
be in the relative value« of the 
currencies of the two countries. 
Therefore, even if there had been 
some theoretical justification in the 
point sought to be made by Shri' 
Das, it has only a very short-term 
significance and not a long-term one.

Shri Das referred to something I  
said during the course of my Budget 
speech about the trade agreement. I 
And that T did refer to the I.M.F. 
What I said was that “as the question 
of the par value of the Pakistan 
rupee is still before the International 
Monetary Fund. I did not wish to 
say anything at this stage on this 
subject.** Then I went on to say, “As 
the Prime Minister mentioned in the 
House a few days ago we took the 
initiative in arranging for the re
sumption of trade talks between the 
*two countries. These talks* have 
resulted in a satisfactory agreement 
the termr. of which I announced in the 
House last Monday.” So, I fail to 
see what Shri Das's grievance has 
been in this matter.

Shri Biswanath Das: The statement 
contained in that speech should have 
been more definite that we have 
accepted the par value of the rupee 
even with knowledge of the Interna
tional Bank. That would have made 
the position clear. .

Shri C. D. Deshmukh: We have 
made the trade agreement on the 
basis of this par value. That was 
doing no worse than what many 
other countries did In Seotember 
1949; that is to say when Pakistan 
kept her par value they were prepar
ed to trade with her. Like us they 
also had to wait for a formal fixation 
of par value by the International 
Monetary Fund. We might have 
taken up that question earlier,—I 
will deal with that later when I  come 
to Shri Imam’s speech.—but the 
point is that whatever we did was 
orovisional in the sense that the par 
value had to be formally fixed w th  ’ 
the approval of the International 
Monetary Fund.

Shri Biswanath Das: May. I ex
plain? I have absolutely no com
plaint to make. The hon. Minister is 
as patriotic a s . we are. I do not 
romolain on that score. What 1 say 
is this: why could not the hon. 
Finance Minister in his important 
financial speech definitely, specifically 
and clearly state that we accepted 
the par vnlue of the Pakistan rur>ee 
and that that is going to be the 
exchange ratio to be accepted by the 
InterofttJpnal Bank, because by that
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[Shri Biswanath Das]
time the International Bank also must 
have known it and must have accept
ed it. Why keep some ambiguity and 
leave people to think?

Shri C. D. Deshmukh: The LM.F. 
had not met then, and the I.M.F. had 
to take that decision not with our 
own concurrence but with the con
currence of all the members on the 
executive board. All that they knew 
was that India was now prepared to 
trade with Pakistan on the basis of 
the provisional par value. There
fore, we had no reason to believe, 
although we had every expectation, 
that the I.M.F. now would see things 
in the light of the altered circums
tances and would probably accept the 
par value announced by Pakistan.

Another question raised by Shri 
Das was the purchase of Defence 
installations. He asked why we have 
not recovered the value of stores etc. 
which were allocated to Pakistan.
The position is that India paid the 
initial amount to U.K. and Pakistan 
agreed to pay currently for her 
share of the stores and installations 
located in Pakistan. She has paid 
Rs. 2 crores and odd for the fixed 
assets, but for the stores she owes 
about Rs. 10 crores. The transfer
of the remaining stores has been held 
UD because of this non-payment.
Therefore, there is no question of 
being soft to Pakistan in this matter

Sliri Biswanatli Oas: May I know 
how much worth of stores you have 
held up?

Shri C. D. Deshmukh: I suppose 
equivalent to what they owe us,
namely Rs. 16 crores.

Then there is this question of re
trenchment about which more than 
one speaker has spoken. I have 
from time to time explained the 
situation. I explained that the sector 
of the Budget which is amenable to 
this cut is a comparatively g^^all one 
and in the circumstances which we 
found ourselves in I could not do 
very much better. Reference has 
been made to the ten per cent, cut 
which my predecessor made, but we 
think that we have done a little better 
in that we related whatever is to be 
nut to particular measures like abo
lition of certain posts or the discon
tinuance of certain services, or speci- 
flc cuts in travelling allowance, 
contingencies, and so on. So, all I 
can say is that there is a greater 
explectatlon of our being able to retain 
this economy than was the case when 
the ten per cent, cut was impose^

and was almost immediately after 
nullified because of lack ol any fixa
tion in regard to individual budgets.
It is very difficult, to deal with this 
on general grounds and it would be 
necessary for me to illustrate my 
point by referring to certain specific 
items in which we hoped to have 
economy but which after considera
tion we found we need not pursue. 
Take the case of the Films Division. 
At one time we thought that perhaps 
we might be able to save money on ‘ 
it and I urged that on my colleague, 
the hon. Minister of State. He placed 
certain facts before me and we. that 
is to say the Cabinet, came to the 
conclusion that given a couple of 
years the Films Division might be 
made self-supporting and therefore, 
since the Division was doing so much 
good work, it was better that it should 
be allowed to continue rather than be 
wound up. There are many other 
instances like that where we consi
dered individual items like the labour 
exchanges, and so on, and we went 
into detail and came to a unanimous 
conclusion that some of these econo
my measures which had been pro
posed by us on a prima facie exa- 
miniition could not be given effect 
to. This is not the only economy 
that has been effected because refer
ence has been made to the economy 
under Defence. That is a thing 
which one does not like to refer to in 
very specific terms, but this is the 
first time that we have faced realis
tically, having at the same time re
gard to the security of the State, 
the problem of effecting economy 
under the head ‘Defence*. Then, as 
I said, we have not given up hopes. 
What we have considered is only the 
expenditure on the Central offices. 
There are still attached offices which 
have yet to be examined, as well as 
some of our bigger Embassies abroad.
I hope to be able to devote som^ 
attention to possible economies in 
those during the course of the year 
and it will take a little time.

4 TM.
As regards capital expenditure, it 

is fatally easy—so to speak—to effect 
economies. It is not enough merely 
to cut down expenditure on develop-

• ment schemes. That kind of econo
my can be shown by any 
one. There the real economy 
is how within a given amount of 
money a certain amount of work 
which can be specified beforehand 
can be carried out, and it is our 
intention to strengthen the finance 
control organisations in these various 
agencies which are carrying out the 
work and see If these competint
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engineers who are in charge of the 
works could not give us some econo
my, After all, an engineer has been 
described as a person who can build 
a bridge for Rs. 1 lakh which any fool 
can build for Rs. 10 'lakhs. We shall 
therefore put them to the test this 
year, but these are matters which 
cannot be demonstrated straightaway.
I can only say at the. end of the year 
that after a period of continuous 
pressure, I  have saved some money 
here or saved some money there and 
it should not be money or gain by 
merely shortfall in the budgeted 
expenditure,, that is to gay, shortfall 
in carrying out the work which they 
had undertaken to carry out during 
the year. In other words, if the par
ticular P.W.D. concerned builds say 
thirty houses instead of twenty-five, 
and saves some money, then I would 
agree that they have carried out the 
work economically.

That leads me to the question of 
the contr61 on expenditure. I have 
been unable to understand the grava
men of this charge. We are charged 
with being very careful in minor 
matters but not being auite so careful 
in major matters. Then we are 
charged with not being very effective. 
Well, I do not know what this means. 
If it means that schemes are not pro
perly scrutinised, /then I do not 
think that is true. Neither is it fair 
either to the Finance Ministry or to 
the Standing Finance Committee. 
Every scheme is very carefully vetted 
and indeed the sort of complaint that 
I hear is that the Finance Ministry is 
a perpetual nuisance and if there is 
anything in that criticism I should 
Imagine that we ire  rather over
doing it than not doing it satisfac
torily. There has been evidence of 
the Finance Minister himself being 
belaboured occasionally by his 
colleagues here in this House in the 
course of the Budget discussions.

Shri Sondhi; Only the Maulana 
Saheb did so.

Shri C. D. Oeshmokh: Now, there 
was a specific suggestion made in 
this regard ond that was that the 
Estimates Committee should have a 
representative the Finance Minis
try present in attendance when they 
hold their deliberations. Now. that 
too I cannot understand because I be 
lieve that all their meetings have been 
attended by the Joint Secretary, 
Finance,’ who is concerned with the 
Ministry that is being scrutinised. 
He is always there and the Joint 
Secretary is a fairly high level offi
cial. He is indeed our representa
tive in a particular Ministry. It is 
only where a matter of policy is

involved that the case comes up to 
me or sometimes goes up to the 
Cabinet and as I said, the* Joint Sec
retary—whoever he may be for the 
Ministry concerned—attends all meet
ings of the Estimates Committee. 
Mr. Sidhva has been very cross with 
me that I made no reference to the 
Estimates Committee during the 
course of my Budget speech. But 
the simple reason was that we were 
busy examining their recommenda
tions. I might have said by wasting 
one more sentence that regards 
the Estimates Committee we are 
examining the recommendations*\ 
but that I do not think would have 
added to the enlightenment of the 
House.

Shri Sidhva: At least your views 
you could have given.

Shri C. D. Oeshmukh; The trouble 
is that I have not been able to for
mulate my views. I cannot both 
present a Budget and defend it here 
and attend all the discussions and 
attend to the recommendations of the 
Estimates Committee. It is only when 
I have got my able colleague that I 
have been able to make special 
arrangements for dealing with the 
recommendations of the Estimates 
Committee, and indeed that was one 
of the first things that he......

Shrimati Renuka Ray: He was a
party to the Estimates Committee 
report. .

Slirl C. D. Deshmukh: I know. I 
was going to say that it was only to 
be expected that he should attach 
very great importance to this matter, 
and even if I had been negligent— 
which I was not—there was no like
lihood of his allowing me to continue 
to be so. He. immediately on enter
ing office, sent me a long note as to 
how this matter should be processed 
and I think it was announced as to 
how we intend to deal with it. We 
are, in spite of oui other preoccupa
tions, actively examining the recom
mendations of the Estimates Com
mittee. Only this mornfcg, I have 
received the second report of the 
Estimates Committee, along with this 
chart. All the recommendations are 
set out here. The comments of the 
old Industry and Supply Ministry 
are put down here. I think even 
Mr. Sidhva agreed that there was no 
objection to the Ministry concerned 
being invited to give their abserva- 
lions, although I believe his advice 
was that too much importance should 
not be attached to their commentf.

Shri Sidhva: That was only for
eliciting information. . "
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Shri C. D. Deshmnkh: Not infor
mation, but I believe 4hat the duty 
of a colleague goes a little further. I 
think it is my duty to give every con
sideration to what they liave to say.

Shri Sidhya: By all means.

Shri C. D. Deshmukh; So, that is 
there. The comments of the Finance 
Ministry at the official level are also 
on this file and it is only then that 
the paper has been put up to the 
Minister of State and then to me. 
We have to decide what conclusions to 
come to on each item. Some of these 
are matters of policy like “this orga
nisation or that organisation should 
not be there” or "this service 
or that service should not be 
there.” That leads you to the 
examination of what is the scope of 
the Estimates Committee’s recommen
dations. It may be that so far as 
the policy is concerned, it would have 
to be determined by a reference to 
the Cabinet and once a decision is 
taken by the Cabinet then withia 
the four comers of the policy you 
have to consider whether the scheme 
of expenditure which had been sug
gested by the Estimates Committee 
should be adopted or not. So, all I 
can say is that we are actively en
gaged in the examination of these 
recommendations and before we put 
up the m atter to the Cabinet, in case 
we are unable to agree, I think it 
would be useful if we have some 
informal discussions even with the 
Chairman of the Estimates Committee. 
That procedure has been followed in 
one or two stray cases, but I myself 
am thinking of recommending that 
this should be the norma] procedure, 
so that if there is any misunderstand
ing or if there has not been an ade
quate presentation of facts by the 
Ministry concerned.......

Shri Sidhva: That is the system 
prevailing In the House of Commons. 
The Minister confers with the Esti
mates Committee and comes to an 
understanding.

Shri C. D. Deshmukh: That is how 
we propose to do it, and I And in 
this particular report that the Minis
try and the Estimates Committee 
are not quite agreed as to the actual 
facts in regard to Dispc.*:als. There 
are very wide variations between the 
two sets of figures and it would be 
our job first to get them reconciled 
before we can take a decision on 
them.

iShrl Sidhva: They were suppliedi 
by the Ministry*! officials,

Shri C. D. Deshmukh: I do not
know whose fault it is. It is quite 
conceivable that they did not express 
themselves properly or did not 
understand the request, but anyway 
when the m atter comes to me I have 
got to see which set of figures is 
right, whatever the genesis of the 
difference of opinion may be. All I 
can say is that we have every inten
tion of treating the Estimates Com
mittee as an ally and of seeing to 
what exent they wjU help us to 
conserve and apply our resources to 
the best possible advantage. ^

Then, I come to the observations 
of Shri Khandubhai Desai. He 
referred to the accounting of the 
defence stores. By and large, his 
criticism is right that the amounts 
do aot portray year by year what Is 
spent out of the surplus stores which 
we acquired. In other words, t^e 
payment was made once and for all 
as a capital payment. Then, part of 
it which we did not need was dis
posed of and the rest was just there,
and we are drawing on it.

The result will be that when we
finish, as we may in a year or two,
we shall require in our current ex
penditure an equivalent of what we 
have spent over that period and to 
that extent we may find that we shall 
not be able to reduce the military 
expenditure even if we wanted to. 
So, as an account matter his criticism 
is right, but there is nothing that can 
be done about it now, because most 
of the stores have been used up.

Then he referred to prices. I am 
afraid I  cannot hold out any hopes 
that we shall be able to bring down 
prices. Some of the other Ministries 
are in a happy position to say that 
co-operation is not forthcoming from, 
the States and so on. My position 
is that sometimes things go wrong 
in the rest of the world outside India 
and that being so there are obvious 
limitations to what can be attempted 
here. This ii. a particularly bad year 
to consider our achievements, because 
in a very Important respect, namely 
food production, we have suffered 
not so much for our own sins of 
omission, but on account of natural 
causes. To lose three or four million 
tons of grain in a year, with its 
stress of other ijnternational factors 
is a very serious matter. The same 
thing holds about cotton. To make 
things worse the American cotton 
crop was 9 million bales instead ol 
16 million bales and we had not been 
able to solve our difficulties with 
Pakistan, so that we got no import 
at cotton from them. So, that Is t&ft
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principal reason why we have not 
been able to bring down the prices 
of food or cloth, and as hon. Mem
bers know, they play a very impor
tant part in the- wholesale price
index as well as in the cost of living
index and unless we make som6 
impression on the food front, 1 do not 
suppose it will be possible for us to 
show any improvement on the price 
front. But, as I said in my budget 
speech, what I am attempting to do 
Is to see that on the monetary and 
fiscal side at any rate, we take 
measures which should help us to 
keep prices under control, and that 
is partly the explanation of the taxa
tion which I am asking you to vote 
and the general cutting down, as far 
as possible, of the capital 
expenditure which we are go
ing to incur. Therefore, if at the 
end of the year we find that we are 
not putting any additional money 
into circulation, then we are not 
generating any fresh inflation. So. ac 
least that end of it we hope to be 
able to hold firmly.

Reference has been made to some 
expansion in the currency circulation. 
But I do not think that is a matter
tn worry about very seriously. This
kind of expansion of the order of 
Rs. 50 or 60 crores takes place almost 
every ceason and this year the busy 
.season is likely to extend a couple of 
months more than in other years, 
because of the Indo-Pakistan 
Agreement. With respect to that 
at least some commodities will 
move across the border and 
therefore till the end of May we 
shall not be in a position to judge as 
to how far there has been any 
permanent increase in the amount 
of bank notes in circulation. But I 
do not believe it will be more than 
Rs. 20 or 25 crores. On the bank 
money side I do not believe tjiere 
has been any great expansion: so. 
on the whole. I think we may be 
glad that we have not added signifi
cantly to the money slcle

This brings me back to the problem 
of production* As a result of this 
taxation and so on, there ought to be 
some restraint on spending. But 
that will not reflect itself, till some 
of these measures have had an oppor
tunity of aJTecting the situation and 
I think it would be too early to 
Judge. It is like a medicine or inier- 
tion which takes slow effect. Other 
things being equal, we will find that 
if there has not been a positive im
provement in the situation, at i ^ t  
there have been no deterioration. The 
recent deterioration in the wholesale 
price index has been due to very 
special factors, such as the rise in

the price of jute products, which I 
believe will abate as reports of the 
new sowings are to hand. I t  must 
be remembered that the jute season 
is a very short one. and by August 
or September we should be in a posi
tion to command a very large supply 
of jute. At that time I believe prices 
would be far more reasonable. So 
far as our own purchases are concern
ed, we have not paid at the rates 
that are an3rwhere near the rates that 
are ruling. So far as the i  
lakh bales are concerned, we would 
pay Rs. 57 per ton, instead of Rs. 
which is the quotation today.

Then a suggestion was made by 
Shri Khandubhai Desai, since per
haps he recognised that an increase 
in dearness allowance is not feasible 
—by the way for every Rs. 10 in
crease up to Rs. 300 it would cost 
Us Rs, 17 crores—we should give 
cloth and cereals at concession rates. 
Cloth people have already been buy
ing at, 1 do not know how many per 
cent., above the controlled prices. 
I have every expectation that as a 
result of the increase that has been 
granted now, they will probably hfive 
to pay very much less than what 
they have been paying! So, in effect, 
that ought to be some kind of relief. 
As regards food we are already giv
ing a subsidy of about Hs. 21 crores 
which is available to the industrial 
towns or large cities like Bombay, 
Calcutta, Cawnpore, Ahmedabad 
Government employees who are post
ed there ought to be able to share 
in that.

Now Mr. Himatsingka referred to 
revaluation. That is a subject on 
which one has to be very careful.

Shri Hussain Imam: The least you 
say on the subJaCt the 'better.

Shri C .^ .  Deshmukh: All I can
say is that it is not for lack of 
consideration of all the factors that 
we have not acted. I have been In 
almost continuous touch with cur own 
experts and the experts of the 
Reserve Bank and provisionally we 
are not satisfied that a revaluation of 
our currency is likely to be, in the 
present circumstances, in the Interest 
of the country.

Figures have been quoted by Mr. 
Himatsingka. I can also quote 
figures, but I have not got the time. 
The conclusion that the Reserve 
Bank experts have arrived at Is that 
a 15 percen t, revaluation would pro
bably involve a balance of payment 
deficit of round about Rs. 50 crores 
and a 30 per cent, revaluation win 
Involve a deficit in the balance of
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[Shri C. D. Deshmukh] 
payment of Rs. 135 crores, whereas 
if we do not revalue we shall pro
bably hold things square.

I think what Mr. Hussain Imam 
said is not quite correct that deva
luation has not affected us at all. 
Anyone who is competent to examine 
this matter has come to the conclu
sion that devaluation has been bene* 
flcial and that it has improved our 
balance of payment position and that 
till the outbreak of the Korean hos
tilities it did not prove too difficult 
to check the increase in prices that 
was expected as a result of devalua
tion. If we were to revalue we shall 
probably be worse off, instead of 
being better off. It is not a question 
of getting things cheap at all. In 
rupees it would be a question of being 
able to get things, to have the where
withal to buy things with. I think 
it is fallacious to consider this prob
lem in terms of rupees. What we 
have to consider is the foreign ex
change equivalent. Whether we 
revalue or not, if American prices 
or Uni tori Kingdom prices are ex
pressed in terms of these prices they 
are not going to be altered because 
we revalue.

So we should have to pay the same 
On the exports side it is almost 
certain that our exports, (quantita
tively, will suffer. The total annu^^l 
earnings in terms of forei^^n exchange 
would also fall. What is far more 
important is one has to consider this 
from the point of view of the effect 
it is likely to have on the Budget. 
Immediately I think we will lose a 
lot of revenue on the side of export 
duties, and also lose on the import 
duties because the landed prite  ^in 
rupees will be very much lower. *So 
there .will be a loss on the import 
side too. If the House would like to 
make up for revenue of another fifty 
crores, it will be a different matter. 
In any rase it raises very difficult 
issues. We never remit the problem, 
that is to say, this kind of problem 
will never be put on the shelf. But 
we can only tiake a decision from 
time to time. As I said, on a full 
examination of the relevant facts of 
the situation I have come to the con
clusion that at the moment it would 
not be in the interests of the country 
to revalue the rupee.

[Mr. Deputy-Speaker in the Chair]

I have only ten minutes more. I 
.shall proceed to Mr. Guha^ state
ment. He has charged us, curiously, 
with not having effected any econo
my in our own Department. I do 
not know what he has based his

charge on. Because, we carried out 
ail the economies, we were amonig
tJie one or two Ministries whlcn
carried out the recommendations of 
the old Economy Committjee, and
alter that also we have abolished 
several posts. If he meant that we 
should have abolished the posts of 
Income-tax officers and Excise Com
missioners and so pn, then I think 
there is a very severe limit to what 
is possible in that respect. Because, 
our experience is that for every
rupee that you lay out on additional 
staff, provided it is trained staff, you 
get ten times that money as revenue, 
i t  is only because I cannot get trained 
stall that I cannot expand my 
staff. If I can get trained men I 
would like to double the Income-tax 
5staff so as to liquidate the arrears 
that is outstanding, which is again 
another problem to j^hich my hon. 
colleague the Minister of State If 
addressing himself very vigorously.

Shri Sondhi: Why not advertise 
for these posts?

Shri C. D. Deshmukh: It is a quest
ion of seven or eight year§>’ expe
rience in going through accounts and 
knowing what is what. It cannot be 
done by just asking people to do it.

Dr. Deshmukh (Madhya Pradesh): 
My friend Mr. Sondhi has got it!

Shri C. D. Deshmukh: So I think, 
Sir, that this charge is completely 
unjustifiable.

Shri A. C. Guha: I did not say that
no economy has been effected, but 
not appreciable economy has been 
effected.

Shri C. D. Deshmukh: It all de
pends on the appreciation of < the 
Member. It is no use my quoting— 
my colleague say^ I might quote some 
posts—but it is not a matter of quot
ing a few posts. It does not lead 
you one way or the other. If he Is 
interested I would invite him to have 
a conference with the Secretary, 
Revenue and Expenditure and satisfy 
himself. Indeed on the Finance 
Ministry side we are not a .spending 
Ministry. We flatter ourselves that 
we get the .sinews and wherewithal 
for the Government to run.

Shri Naziruddin Ahmad ( West 
Bengal): So raise tihe expendinirt?; 
you will get more revenue.

Shri C. D. Deshmukh: Well, it
might be possible, as I said, provided 
we get trained people.

He referred to the ^fertilizer affair. 
Now, there again. I am puzzled be
cause I do not know where tne 
Finance Ministry comes in. It makes 
certain rules and regulations, and we 
say that a certificate should be there
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that the Finance Officer has agreed 
before an indent is placed. Then, 
an officer of the Agriculture Ministry 
places an Indent, ordinarily, with an 
officer of the Industry and Supply 
Ministry. The officer of the Industry 
and Supply Ministry imagines that 
the certificate must be there, other
wise this order would not come 
through. And the rest of the thing 
proceeds as usual. Now, in the 
ordinary course this would have been 
found out by the Audit Officer when 
he finds that payment had been made 
without the certificate of the Finance 
Officer. But that takes a little time. 
All these are post-audit things, and 
in course of time somebody would 
have been called to account. As it 
happened, the hon. Minister for Food 
and Agriculture when he took over 
charge discovered this. Therefore an 
enquiry was started which was c»/n- 
ducted by the Secretary (Revenue 
and Expenditure), and whatever facts 
there were came before the Hou^e. 
Now, I cannot see where there has 
been any failure on the part f̂ the 
Finance Ministry in this affair. The 
rules are there. We could not say 
anything more than that there should 
be an indent certified by the Finance 
Officer attached to the Ministry 
concerned.

Shri A, C. G.uha: I t  only means 
that there have been loop-holes ir< 
the rules by virtue of which payment 
to the tune of Rs. 1 crore could have 
been made without sanction.

Shri C. D. Deshmukn: The payment 
was made in London, because this 
order transferred then to London. 
And London was not concerned with 
the certificate on the indent. London 
was justified in making the purchase 
on the requisition of the Industry and 
Supply Ministry. In any case, even 
if such a thing occurs, all that we 
ran do Is to see if there are any 
loop-holes in the rules and whether 
they could not be tightened.

Then there was some reference to 
the Indo-Pakistan trade. I do not 
know if there is any use going ove^ 
the whole history of this affair. At 
one time I did myself think, in Sep
tember, that we should have a special 
agreement. But at that ' time we 
were misled (a) by the estimates of 
the jute crop that we are going to 
get, and (b> by the expectations of 
export of Pakistan jute to other 
rountries. It was the continuation 
of high orlces abroad that made It 
possible for Pakistan to export very 
much more. If that had not 
«xported. then all that lute would 
have come to û ^
73 PSP

I shall now deal with the Delhi 
sales tax.

Mr. J>eputy-Speaker: May I suggest
to the hon. Minister to reserve this 
for the Finance Bill so as to leave 
the remaining half an hour ior the 
other sul)joct?

Shri C. D. Deshmukh: Yes, Sir. 
and it will be better because I shall 
be able to give a more elaborate 
reply to the hon. Member. I have 
consider^ all the representations 
made and there are two things I 
would say before I conclude. One is 
the Income-tax Investigation Ccm- 
mission says the presence of an 
efficient sales tax organisation on the 
spot is an fad vantage to the I:ic.;me- 
tax. as the total sales are ;:(ot into 
the books. Secondly, as regards the 
Chief Commissioner, first he sup
ported the tax, then he opposed it, 
and now he is again supporting il.

Mr. Deputy-Speaker: I will now 
take up the cut motions relating to 
this demand.

Shri Hussain Imam: I beg to with
draw my cut motiofi.

The cut motiofi was, by leave, 
withdrawn.

Mr. Dtvticy-Speaker: I nhall put 
Pandit Kunzru’s cut motion to the 
vote of the House.

Shri Hussain Imam: He did not
move it.

Mr. Dep4ity<Speaker: I treated all 
these cut motions as having been
moved. Therefore, unless the hon.
Member wants to withdraw, I have to 
put it to the House. The question is:

“That the demand iinder the 
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
The motion was negatived.
Mr. Deputy-Speaker: I shall now 

put Shri Subbiah's cut motion. The
question is:

"That the demand under the 
bead *Grants-in-aid to States’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
**That the demand under the 

head ‘Customs’ be reduced by 
Rs. 100.”

The motion was negatived.
Shri Deshbandhu Gupta: I beg to

withdraw my cut motion.
The cut motion was. by leave, 

withdrawn.
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is;

Prof. S. L. Saksena: I also beg to
withdraw all my cut motions.

ITie cut motion were, by leayg, 
withdrawn.

Mr. Deputy-Speaker: T h s^  question

“That the respective sums 
not exceeding the amounts men
tioned in the order paper be
cranted to the President to 
complete the sums necessary to 
defray the charges which will 
come in course of payment dur
ing the year ending the 31st day 
of March, 1952, in respect of
Demands Nos. 21, 22, 23, 24, 25,
2 6 , 2 7 , 2 8 , 2 9 . 3 0 , 3 1 , 3 2 , 3 3 , 3 4 .
35, 36, 37, 38, 39, 97, 98, 99, 100,
101, 1U2, 103, 104. and 105 under 
the control of the Ministry of 
Finance.”

The motion was adopted.

I As airected by Mr, Deputy-Speaker 
the motions for demands for grants 
v)hich were adopted by the House are 
reproduced below—Ed. of P. P.]
D e m a n d  N o , 2 1 — M i n i s t r y  o f  F in a n c e

“That a sum not exceeding 
Rs. 1,08,28,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Finance*.”

D e m a n d  N o . 2 2 — C u s t o m s

‘T h a t a sum not exceeding 
Rs. 1,68,07,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Customs’.”

D e m a n d  N o . 2 3 — U n i o n  E x c i s e  D u t i e s

‘‘That a sum not exceeding 
Rs. 4,15,89,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Union Excise Duties’.”

D e m a n d  No. 2 4 — ^ T axes o n  I n c o m e
in c l u d in g  C o r p o r a t io n  T a x

“That a sum not exceeding 
Rs. 2,49,74,000 be granted to the 
President to complete the sum 
ne/tjessary to defray the charges 
which will come in course of pay
ment during the year ending the 
81st day of March, 1952, in respect

of ‘Taxes on Income including 
Corporation Tax’.”

D e m a n d  No. 25—O p iu m

“That a sum not exceeding 
Rs. 1,78,89,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Opium’.”

D e m a n d  No. 26—S t a m p s

“That a sum not exceeding 
Rs. 94,51,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in r e s p e c t  
of ‘Stamps’.”

D e m a n d  No. 27—P a y m e n t s  t o  o t h e r  
G o v e r n m e n t s .  D e p a r t m e n t s ,  e t c . .  

o n  a c c o u n t  o f  t h e  a d m i n i s t r a t i o n  or 
A g e n c y  S u b j e c t s  a n d  M a n a g e m e n t  

OF T r e a s u r i e s

“That a sum not exceeding
Rs. 5,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 19.52, in respect 
of 'Payments to other Govern
ments, Departments, etc.. on ac
count of the administration of 
Agency Subjects and management 
of Treasuries’.”

D e m a n d  N o .  28—A u d i t

“That a sum not ex^eding 
Es a,65,02,000 be granted to the 
President to complete the sum 
necessary to defray 
which wUl come in course ol p w  
ment during the year ending the 
31st day of March, 1952, m respect 
of ‘Audit’.” -

D e m a n d  N o . 2 9 — J o in t  S tock .
COMPAMKS

“That a sum not exceeding 
Rs. 5,03,000 be granted to t ^  
President to complete the sum 
n e c i S  to defray the charges 
which will come m course of pay 
ment during the y e a y nding the 
3lst day of March, 1952, In^respect 
of ‘Joint Stock Companies.
DEMAND No. 3 0 -M ISCELLANEO U 6  

D e p a r t m e n t s

“That a sum not 
Rs. 1,86.15,000 be 
^resid^nt to complete the sum
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necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Miscellaneous Departments’.”

D e m a n d  N o . 3 1 — C u r r e n c y

“That a sum not exceeding 
Rs. 1,53,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Currency’.”

D e m a n d  No. 3 2 — M i n t

“That a sum not exceeding 
Rs. 83,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course 
payment during the year ending 
the 31st day of March, 1952, In 
respect of ‘Mint'.”

D e m a n d  No. 3 3 — S u p e r a n n u a t i o n  
A l l o w a n c e s  a n d  P e n s i o n s

“That a sum not exceeding 
Rs. 2,65,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pajrment during the year ending 
the 31st day of March, 1952, ^n 
respect of ‘Superannuation Allow
ances and Pensions’.”

D e m a n d  No. 34—M i s c e l l a n e o u s

“That a sum not exceeding 
Rs. 23,97,30,000 be granted to the 
President to tomplete the sum 
necessary to defray the charges 
which will come in course of 
pa3nment during the year ending 
the 31st day of Marcn, 1952, in 
respect of ‘Miscellaneous’.”
D e m a n d  N o . 3 5 — G r a n t s - i n -a id  to  

S t a t e s

“That a sum not exceeding 
P^. 9,87.03,000 be granted to the 
President eo complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year .ending 
the 31st day of March. 1952, in 
respect of ‘Grants-in-aid to States’."

D e m a n d  No. 3 6 — M i s c e l l a n e o u s  A d 
j u s t m e n t s  b e t w e e n  t h e  U n io n  an d  

S t a t e  G o v e r n m e n t s

“That a sum not exceeding 
Rs. 1,04,000 be granted to the 
President to complete the sum

necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March. 1952, in
respect of ‘Miscellaneous Adjust
ments between the Union and 
State Governments’.”

Demand No. 37—^Resettlement and 
Developm ent

“That a sum not exceeding
Rs. 3,36,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
pajonent during the year ending 
the 31st day of March, 1052, in 
respect of ‘Resettlement and 
Development’.”

Demand No. 38—Prf^partition  
Payments

“That a sum not exceeding 
Rs, 2, 51,65,000 be granted to the 
President to complete the ojm  
necessary to defray the charges 
which will come in course oX 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Fr6-PartItion Pay
ments’.”

Demand No. 39—Extraordinary  
Payments

“That a sum not exceeding 
Rs. 8,81.00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will ccme in course '»f 
payment during the year ending 
the 31st day of March. 1952, In 
respect of ‘Extraordinary Pay
ments’.”

Demand No. 97—Capital O utlay on 
THE India Security P ress

“That a sum not exceeding 
Rs. 9,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on the 
India Security Press’.”

Demand No. 98—Capital Outlay on 
Industrial Development

“That a sum *^not exceeding 
Rs. 9,68,08,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot 
payment during the yetfr ^il^ing 
the 31st day of March, 1952; ;v4n 
respect of 'Capital Outlay 
Incfustrial Developmenf/’
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Demand No. 99—Capital O utlay on 
Currency

“That a sum not exceeding 
Rs. 37,000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during thie year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on 
Currency*.” *

Demand No. 100—Capital O utlay on 
M ints

“That a sum not exceeding 
Hs. 30,54,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in
respect of ‘Capital Outlay on 
Mints’.” '

Demand No. 101—Commuted Value 
or Pensions

“That a sum not exceeding 
Rs. 26,78,000 be granted to the 
President complete the aum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Commuted Value of 
Pensions’.”

Demand No. 102—Payments to  Re
trenched P ersonn el

“That a sum not exceeding 
Rs. 3,17,000 be granted to the 
President to complete the siim 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Payments to Retrench
ed Personnel*.”

Demand No. 103—Capital O utlay on 
Schemes o f Government Trading

“That a sum not exceeding 
Rs. 12,54,09,000 be granted to the 
President to complete the aim  
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of JCapital Outlay on 
Schemes of Government Trading*.”

Demand No. 104—Capital O utlay on 
Developm ent

“That a sum not exceeding 
Rs. 10,00,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges

which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Capital Outlay on 
Development*.**

Demand No. 105—Loans and
Advances by the Central 

Government

“That a sum not exceeding 
Rs. 12,99,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Loans and Advances by 
the Central Government*.”

Mr. Deputy-Speaker: We shall now 
take up the demand which has been 
held over.

The Minister of Defence (Sardar 
Baldev Singh): I just want to say 
one or two words. I do not wish to 
take up the time of the House. 
Yesterday I placeci on the Table of 
the House a statement giving com
plete details of the Jeep contract. I 
do not want to repeat all that is 
said in the statement. I simply 
want to add one or two words re
garding the questions which were 
put by one or two hon. Members. I 
do not know whether is was the 
opinion of the House that it should 
be in the form of question and 
answer. Therefore I have given my 
reply in the statement itself. I hope, 
Sir, with the facts that I have placed 
before this House, the House will be 
in a position to agree to the grant 
that was left over on the 26th 
March. ^

Shrl Saranffdhar Das: Sir. I have 
sent you a motion in connection with 
this matter.

Mr. Deputy-Speaker: Yes, I shall 
refer to (that. I received notice of 
a motion thus morning from Mr. 
Sarangdhar Das in the following 
terms:

“I hereby give notice that I 
intend to move the following 
motion with reference to the 
further discussion of the motion 
moved by the hon. C. D. Desh- 
mukh on the 26th March, 1951 
in respect of the Demand for 
Defence Services, Effective—Army 
to defray the charges which will 
come In course of pa}nnent during 
the year ending the 31st day of 
March, 1952:
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‘While agreeing with the De
mand under'" Head “Defence 
Services. Effective—Army” this 
House is of the opinion that the 
matter of the contract entered 
into by the Government of India 
in 1948-49 in London for Jeeps 
and rifles and ammunition be 
thoroughly inquired into by a 
Committee consisting of the 
following five Members of this 
House (names to be declared at 
the time of making the motion) 
with instruction to report to the  ̂
House on the 30th of April,
1951.’ ”

I  am afraid this is out of order for 
this reason that on a motion for the 
vote on Demands for grants, a cut 
motion alone is the one that is con
templated 'for reduction. No other 
motion at this stage or with respect 
to this demand is allowed under the 
rules. Therefore, the hon. Member 
may seek an appropriate remedy 
other than the one that is thought of 
now.

Pandit Kunzru: May I put two
questions to the hon. Defence Minis
ter. The first question is this: My
hon. friend the other day stated in 
the House that he knew nothing 
about the contract for steel placed with 
a certain firm. That contract was 
placed by the Department which was 
formerly known as the Department 
of Industry and Supply. It was 
placed because otherwise compen- 
.sation amounting to £60,000 would 
have had to be paid on account of 
the cancellation of the contract for 
rifles and ammunition.- How is it 
that the Defence Minister is unaware 
of this?

Mr. Deputy-Speaker: The hon. 
Member is giving information or 
asking questions?

Pandit Kunzru: I am asking for 
information. In view of the connec
tion between the two, how is it that 
the hon. Defence Minister is unaware 
of this? My second question is this. 
Are the Arms that have failed to 
supply the Defence Ministry the 
things that it needed, jeeps, rifles 
and ammunition, still on the list of 
suppliers to the Defence Ministry of 
the Government of India.

Sardar Baldev Singh: What I 
stated the other day in this House, 
I still stick to that. The order for 
steel plates was placed independently 
and it was not agreed to by the 
Defence Ministry nor is it our 
business to do so. It was placed 
quite independently and, 'therefore,

as far as the Defence Ministry are 
concerned, we know nothing about 
it. As regards the compensation 
which the hon. Member had » men
tioned, it was never raised with us. 
We never agreed to pay compensa
tion and therefore what I said the 
other day was that as far as the 
Defence Ministry is concerned, we 
know nothing about it.

Pandit Kunzru: Did not the Defen
ce Ministry have to pay compensa
tion because the contract for steel 
plates was placed,......

Sardar Baldev Singh: I do not
know whether the contract was 
placed, but this matter was un
doubtedly dealt with by the Industry 
and Supply Ministry. The second 
question, Sir, is whether this firm 
still remains as a RUDOlier 1o the 
Defence Ministry of thfe Government 
of India. I suppose that Is the 
question.

With regard to this, as I have 
already stated, as far as jeeps are 
concerned, this contract has been 
placed with another Arm. As far as 
I know, there are no orders out
standing with this Arm.

Pandit Kunzru: The hon. Minister 
does not seem to have understood my 
question. I mean to ask whether 
fresh orders will be placed with these 
firms which have defaulted in future 
too and whether they have been 
enabled to carry out the orders in 
future too.

Sardar Baldev Singh: I cannot give 
a categorical answer to that. I can
not say “no”. If after full satis
faction and full guarantees, if we 
require some stores which are not 
available elsewhere, after satistying 
ourselves fully in the matter, we 
might place orders. But as I said 
earlier, there is no intention of plac
ing any orders at present.

Prof. K. T. Shah (Bihar): I would 
like to know what is the exact posi
tion with regard to the statement of 
the hon. Minister and his remarks 
now. Are we to take that as the 
final answer and the last word in re
gard to the entire matter or would 
there be any opportunity to discuss 
this thing because, speaking for my
self, I would say that there are many 
remarks and many sentences in this, 
statement which are far from satisfac
tory, and raise also In my opinion con
stitutional issues regarding the position 
of this House vis a vis purchasing offi
cers or officers who place contracts 
on behalf of this couiitiy? For 
Instance, the hon. Minister stated
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that the High Comnlissioner had 
satisfied himself about the credit 
worthiness of the particular Tirm. 
Ard we not entitled to know on what 
grounds he satisfied himself?

Mr. Deputy-Speaker: For the dis
cussion of various budget demands 
and the Finance Bill we have allotted 
a number of days. With respect 
to this demand as many as 
five hon. Members spoke on the 
question of jeeps, namely, Messrs. 
Shiva Rao, Pandit Kunzru, Joachim 
Alva, Chaliha, Biswanath Das and 
the hon. Defence Minister replied. 
In addition to that the hon. Defence 
Minister was prepared to answer 
questions as is usual in the end. 
The hon. Finance Minister was asked 
certain question just now and he 
replied. In ♦ order ' to give sufficient 
opportunity to hon. Members to think  ̂
out those questions, sufficient time 
was allowed. Questions were put and 
a statement was also issued. What 
more is required, I am not able to 
understand. One question leads to 
another and one answer leads to an
other question. So long as the Gov
ernment and the State continue to 
exist there will be always questions 
and always answers. I am not able to 
ask the Defence Minister to state whe
ther with respect to this matter any 
further discussion is necessary or not

Shri Hussain Imam: I wish to make 
a suggestion which will satisfy the 
House and the Government in dealing 
with this matter. My own suggestion 
is that the statement that has been 
given to us does not fulfil the promise 
which the hon. Minister made in the 
House and which you, Mr. Deputy 
Speaker yourself stated here.

Here I have got the following 
words:

“A copy of this statement has 
been placed on the Table by the 
hon. Defence Minister and hon. 
Members who desire to take part 
will find all these things.”

The hon. Minister said that this 
statement contains replies to our 
questions. You said Yes, but it does 
not contain the replies. There are 
contradictions between this statement 
and the speech which the hon. Minis
ter made in the House, for instance 
on the subject of whether an oflRcer*..

Mr. Deputy'Speaker; Order, order.
I do not want to pursue this matter. 
There is a general discussion on the 
demands and cut motions. Finally

the Minister in charge replies. A 
number of questions are put to him. 
The Minister in charge replies • to 
whatever has been said during the 
course of the discussions. Ultimate
ly, some more questions are put if 
some hon. Members want more 
elucidation. We will assume that they 
are not satisfied. Then, what is the 
procedure? That another day should 
be given, or a fresh period has to be 
allotted for further discussion of the 
Demands for Grants; I cannot under
stand, this kind of suggestion. There 
must be a limit set. If they are not 
satisfied, they may seek any other 
remedy. This is all that the hon. 
Minister has stated. The hon. Mem
bers must be satisfied or not.

Shri Hussain Imam: I was only 
suggesting that a Committee of the 
House may be appointed to enquire 
mto this matter, (Several Hon, Mem'- 
hers: No, no) and pending that we 
may pass......

Mr. Deputy-Speaker: That is out of 
order. As I  have already said, the 
hon. Member, without putting it in 
writing and sending it to me by way 
of an amendment motion, wants to 
repeat what Mr. Sarangdhar Das has 
put down in writing. The general 
opinion of the House is there. Cer
tainly, he can make his motion in an 
appropriate manner. I am not going 
to allT)w this suggestion at present.

Shri Bharati (Madras): If they are 
so minded, let them vote against.

Shri Sarangdhar Das: Sir, I abide 
by your ruling. What I wish to point 
out is this. The hon. Minister says 
that the questions have been answer
ed. We find that all th e . questions 
have not been covered. I think it 
is our duty to point out that they 
have not been covered. Not only 
that. From the statement itself it is 
seen that there are certain terms on 
which the contract was placed and 
those terms were not fulfilled and 
yiet part-payment has been made, 

and it is such a huge sum of money! 
In spite of non-fulfUment of those 
terms, money has been given. In 
passing, I might also mention that 
a Bombay paper has brought out 
many allegations, which need be 
refuted by Government.

Mr, Deputy-Speaker: Order, order, 
fn some form or other, hon. Members 
are raising the same issue again and 
again. I .p u t the question straight to 
hon. Members. Questions are put 
for elucidation. The Minister re
plies in his own way to th^ best of 
his abUity, so far as tne facts in kis
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possession go. Even then, some 
Members may not be satisfied. Are 
we to hold up the work of the House 
merely because two or three Mem
bers are not satisfied? They may 
not be satisfied. As a matter of fact, 
if there is a regular Opposition, It is 
not to their interest to get satisfied.
I cannot hold up the business of the 
House for the purpose of some hon. 
Members who cannot be satisfied. 
Under these circumstances, hon. 
Members may put these questions 
later on if they like, and if the rules 
permit, get elucidation. There is 
the Question-hour, a full hour. There 
are various other methods by which 
these matters can be brought up. 
There is no method in the Parliamen
tary practice either here or in May*s 
Parliamentary Practice to force a 
Minister to say what a Member 
wants him to say.

Shri Hussain Imam: May I just 
draw ynur attention to one fact here? 
On page 3 of the statement, regard
ing the reason why this offer was 
rejected, the Minister says:

"Unfortunately it was not pos
sible for us to spare the neces
sary number of technical men to 
undertake this task.”

What we understood from his 
speech was that the laches v/erc on 
the part of the suppliers. From this 
statement it ^eems that what was 
wrong was that there were no men 
in Itogland on whom we could rely, 
and no men were available in India 
whom we could send to England to 
examine these ieeps. This is a very 
great matter. On every jeep we are 
losing something like £164. There* 
fore, I want this matter to be examin-^ 
ed by your committee, as I suggested 
earlier.

Mr. Deputy-Speaker: There is no use 
in trying to please me by saying ‘my 
committee*. What I waut to say is, 
a jeep could not be had for nothing. 
There is difference of view as to 
whether these deserve that price. 
To the best of the ability of the 
Government, they say that on that 
side, the man claims to have done 
his best and on our side, we have 
not had sufficient men to go and 
examine. Therefore, both sides 
seem to be correct. I would not 
allow a discussion on this. But for 
some more elucidation. I would re
quest the Prime Minister to give a 
final .‘Statement if there are any fur
ther mfttters and that will close the 
discussion. •

ghrl Kamath; On a point of Infor
mation. S r; the hon. Minif*er has

S ta t e d  in h i s  n o t e  on page 4 that our 
High Commissioner in London, “has 
succeeded in negotiating another 
contract w i t h  a  new firm, under 
which the contractor.......... (ii) sup
plier us 1,007 new....... jeeps at
£395 each, plus £19 for crating.” I 
would like to  know, if the hon. De
fence Minister can throw some more 
l i g h t  upon i t  today, what the price 
of a new jeep is in the open market 
m England and America, and second
ly  Whether this £414 represents the 
price of a jeep F.O.B. British port or 
i t s  landed cost \n Bombay.

Sardar Baldev Siagh: All this is 
mentioned there.

Shn Kamath: That is not given in 
this note. I would like the hon
Minister to tell us what was the
price at ihe time that this contract
was negotiated, that is July-August, 
1950. The note says that the new 
arrangement was settled in its broad 
outlines in July-August 1950 although 
the actual contract was not signed 
until early in March 1951. The 
delay was due to various things, 
portance. It goes on to say that
settlement of matters of minor im- 
deliveries are to start three months 
hence and continue at the rate of 68 
per month. That is to saT, it will be 
completed 18 months hence. I would 
also like the Minister to say what the 
penalty clause in the new contract 
is, that is penalty for non-delivery or 
n jn-performance of the contract.
o p p o r t u n i t y  to  s a y  a  f e w  w o r d s  o n

Tha Prime Minister (Shri Jawahar 
lai Nehru); Mr. Deputy Speaker, I 
am grateful to you for giving me this 
this subject......

Pandit Kunzru: On a point of 
order, Sir,—this is not a matter for 
laugther,—you have already decided 
that the discussion on this subject 
is closed. How is the Prime Minister 
then going to make a speech on this 
subject? So far as the Prime Minis
ter is concerned, every Member will 
be glad to hear him. But, the rights 
of all Members should be the same. 
In raising this point of order, I am 
only standing up for the rights of 
Members of this House, which should 
be equal.

Mr. Deputy-Speaker: I agree that 
the rights of all Members here, irres
pective of the side they sit, ought to 
be equal. I am under the impression 

'tha t the hon. Prime Minister is only 
replying to such other matters on 
which hon. Members were anxious to 
have a reply. In that way, it is open 
to any Member of the Ministry to
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[Mr. Deputy-Speaker]
answer fgr, or in addition to any 
explanation given by any Minister. 
In that way, I think it would be for 
the benefit of hon. Members who are 
very anxious to have answers to their 
questions. There is no separate dis
cussion or debate; no further oppor
tunity will be given to any other 
Member.

Shri Jawaharlal Nehru: I thank 
you, Sir, for giving me this opportu
nity to speak because this particular 
matter has raised a great deal of 
interest in the country and serious 

Charges have been brought against, 
the Government in regard to ^his. 
When this m atter came up before 
the House on the last occasion, the 
House postponed consideration of it 
so that it may have mgre time and 
the Defence Minister might give the 
facts of the case to the House. 
Whenever the House wants further 
information or is not content with 
the information that has been given, 
it is perfectly right for the Hpuse to 
enquire. The House has to be vigi
lant in such matters and for our part, 
Government welcomed this opportu
nity of looking into this matter fur
ther and to suDply this information 
to the House^ We have utilised this 
opportunity to pay a great deni of 
attention ourselves to it. And ns you 
know, some hon. Members of this 
House have also had a chance of 
looking into this matter and we have 
profited a great deal by their sugges
tions and their observations to which 
we shall certainly pay a great deal of 
attention.

Pandit Kunzru: Who are those
Members who looked into this 
matter?

Shri Jawaharlal Nehru: I do not
know the names of some of them, 
but..... . '

Pandit Kunzru: But who autho
rised them to do this work? .

Shri Jawaharlal Nehru: As the hon. 
Member knows, he was himself invit
ed by me and he refused to come. 
That is an attitude I entirely fail to 
understand.

Pandit Kunzru: That is a different 
matter altogether. I want the Prime 
Minister to know that I can answer 
this noint that he has raised and if
the Chair would give me another
opportunity to reply to that point, 
I will certainly do so.

Mr. Deputy-Speaker: What I under- 
Ptooi? the Prime Minister to say wa.s 
that he was ready and quite willing 
to show the flles-^ f course very

confidentially—to any hon. Mem
bers who wanted to satisfy themselves 
by looking into the papers. .And 
some Members who were interested 
came to him and did look into the 
papers to satisfy \ themselves. • That 
is what the Prime Minister referred 
to when he said that he invited the 
hon. Member to meet him.

Shri Jawaharlal Nehru: Quite apart 
from this, I have often said it in the 
House and to hon. Members that 
whenever they have any enquiry to 
make, whenever they hear any com
plaint, it will be my privilege to help 
to find out what it is and any Mem
ber can come at any time, subject of 
course, to the time available at the 
time. Therefore whether it is this 
matter or any other. Government is 
anxious to pursue any complaint 
which has, prirna facie some subs
tance in it.

In this particular matter a great 
deal has been said in" the country 
and something was said in this 
House also and a certain word which 
is frequently used, has been used 
very often. That word is “scandal”. 
Now, I can say more especially about 
one matter into which I “have perso
nally enquired as well a? in regard 
to this jeep matter, having gone into 
it 1(hroughly I srtiould like to state 
with such personal authority as I 
possess that the only scandal about 
this matter is the use 6i the word 
“scandal” all the time. The House 
will remember that this transaction 
took place two and a half years ago 
at a critical moment in the country’s 
history. Those circumstances have 
to be remembered. It is not an easy 
matter to get military or other sup
plies quickly, more especially when 
there are all kinds of governmental 
and other difficulties in the way. It 
is true that when we examined these 
past papers etc. two and a half years 
later, we found many things In it 
which we would rather have had 
otherwise. We found certain non
compliance in certain things, in ins
pection etc. These we found and we 
shall profit by this experience. But 
the point that the House is interested 
to know is whether there is anything 
which might be called corruption in 
it or even whether there is an3^hing 
which may be called gross negligence 
in it. These are the important fac
tors. and I can say with comolete 
confidence that I have found not a 
trace of anything of that kind. T 
have found and others have found 
that there was delay and non-com- 
plianre. that the insoection was not 
complete. Because of our need and 
because of the difficulties of tlM 
situation, we tried to find a way out
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of the difficulties and ultimately— 
and 1 want tnis to be made perlectly 
clear'as it has been made clear—that 
we succeeded in finding a way out 
wnicii invoivea no loss to the coun
try. iVir. iiussain imam has stated 
and again repeated here that we 
nave losi so much on every jeep. 
I ’n e r e  n a s  b e e n  no loss*. Mr. K unath 
enquired h u w  much is tne price of 
a jeep here and abroad. I cannot 
exactly state the prices. But he will 
nnd at bottom of page 4 of the De- 
lence Minister’s note that the price 
of delivery in Bombay would be less 
than the Willys jeeps assembled at 
Bombay, allowmg for customs duties 
and freight etc. So there has been 
no loss m this transaction ultimately. 
This matter caused us a lot of worry 
and it has taken up a lot of our 
time, not only now but in the past. 
It has a long history of 4wo and a 
half years. If I may repeat it, the 
House must remember the circum
stances in which this was done.

Mr. Hussain Imam said someining 
about inspectors. W ^ n  this contract 
originally came up b e fo re  us, that 
was almost the first thing to be dealt 
with by us. Purchases up to that 
time were made through the India 
Office and the War Office of the 
United Kingdom, before the change^ 
over took place. At that time we 
had no corps of inspectors. Nobody 
can have a very large body of such 
persons and therefore we used some 
firms. We did not have them then 
In Delhi. We could have sent one 
or two only. So when we were abked 
to supply a large number of inspec
tors we could not do so 'and we had 
to take the help of a firm—^Messrs. 
Lloyds with a worldwide reputation. 
Whether they did the job well or not 
Is another matlfer. As it happened 
they did not give satisfaction and 
that is perfectly true. Therefor* 
ultimately we stopped that and found 
a way o u t

Now, I submit that looking into 
the whole thing, we have learnt m jw  
lessons from which we have p r o f l^  
and from which we will proilt. There 
is absolutely nothing improper about 
it as was mentioned by some news
papers. Some newspapers of c o u w  
who are bent that way take advan
tage of perhaps loose language used 
by some hon. Member or someone 
else and magnify It to a tre m ro d w  
extent. Whether at the present 
L m e n t  or at any time when a 
quanUty of **“
be purchased, it ifl not an 
matter to get them on account of

n

national and international difficulties, 
une nas to take tlie 'mciiinstahces 
as tney are. One cannot proceed 
With tnese purchases in tne same way 
as perhaps we might ui normal times 
and in noimal cases. Keepmg that 
in view, 1 do suomit tc tne House 
tnat this whole busine:>&, after blose 
examination, reveals , nothing to 
which Government can take serious 
exception, except that we leaimt 
from certain errors, certainly, nor 
would the House take exception, i  
would like to make it perfectly clear 
to the House and to the country 
that, having gone into this whole 
matter, we are completely satisfied 
and as I have said, in these circum
stances, no Question arises of, shall I 
say, further enquiry. We have made 
enquiries enough and we do wish to 
take full advantage of what we have 
learnt from this not only in regard 
to future matters but even with re
gard to recent past matters. We have 
examined them thoroughly so that we 
may not have to face any like diffi
culties in the future.

Shri ILamath: What about my ques
tion? There is still one minute left.

Mr. Deputy-Speaker: I  think it u  
five o'clock. The question is:

**That a sum, not exceeding 
Ri. 1,28,59,09,000, be grantsd to 
the P rts id tn t to coinptett
sum necessary to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1992 
in respect of ‘Defence Services* 
Eflfective—Army’.*’

The motion was adopted 

9 rjd.

Mr. Deputy-Speaker: I will now
apply the guillotine and 1 will put 
the remaining demands to the House. 
The question is;

“That the respective sums, not 
exceeding the amoimts shown in 
the order paper be granted to the 
President to complete the sums 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1992, in 
respect of Demand Nos. 62 and 03 
under the control of the Ministry 
of Law, demand No. 69 under the 
control of the Department of Par-
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£Mr; tieputy-^Si^aker]
.liamentary Affairs and demand 
No. ^2 relatiug to Parliament.”

The motion was adopted.
Ia s  atrected by Mr, DeputySpeaker 

the motions for demands for grdiits 
ohich were adopted by the House are 

reproduced below—Ed. of P. P.]

Demand No. 62—Ministry of Law

' Tiiat a sum not exceeding Rs.
1,71,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Ministry of Law’.”

Demand No. 63— ADMIN18TRATIGN OF 
J u s t i c e .

*That a sum not exceeding Rs. 
1,84,^00 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending

the 31st day of March, 1952, - in 
respect of ‘Administration Justice’.”

1>E M ^D  No. 69-—D e p a r t m e n t  o f  
PikRLlAMENTARY AFFAIRS

'T h a t u sum not exceeding Rs.
81.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of
pa3̂ e n t  during the year ending 
the 31st day of March, 1952, in 
respect of ‘Department of Parlia
mentary Affairs’.”

D e m a n d  No. 92—^ P a r l i a m e n t

“That a sum not exceeding Rs.
41.08.000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1952, In 
respect of 'Parliament*.”

The House then adjourned till a
Quarter to Eleven of the clock on
Wednesday, the l l th  April, 1951.


